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1[TAMIL~,N1@;QU]=~ACT NO. 58 OF 1961.%
THE [ TAMIL NApu] LANDREFORMS (FIXATION OF
[Received the assent of the President on the 13th April  °
1962, first published in the Fort St. George Gazette-on the
2nd May 1962 (Vaisakhe 12, 1884).] L ’
An Act to provie e;fér”the' fixation of ceil zh%‘* ‘agricul-
sirn o Ctural' jand” Roldings and’for’ certain'.,of. g ‘matters
connected therewith in the *[State of Tamil Nadu).
~ Wusreas under clauses (8) and. (c) of Article,:39 of: the
AR "‘"Co"nstiiutit?g”c‘i&e)f "India, the State should, in) particular,
direct its policy towards securing that the ownership and
control of the maerial resources of the community are so
distributed as best to subsérve the common good and that
the operation of zhe economic system does not result in
the concentration of wealth and means of production to
the common detriment ; o
S e AND ‘WHEREAS the area of agricultural land available for
cultivation in the State is limited ; |

AND WHEREAS there is great disparity in.the ownership
of agricultural land leading to the concentration of such
land in the hands of certain persons ;
o - AND WHEREAS it is necessary to reduce such disparity in
the ownership of agricultural land in the State. ~ -
. AND WHEREAS it is necessary (o fix & ceiling on the agri-
. . cultural land holdings; L ‘

o coi

1 These words are substituted for the word. * Madras™ by
the Tamil Nadu Adaptation of Laws Order, 1969 as amended by -
the Tamil Nadu Adaptation of Laws (Second Amendment}
Order, 1969. - o -

s For Statement of . Objects and Reasons, gee Fort! St
George Gazette Extraordinary, dated the 26th November 1965.
Part IV—Section 3, pages, 29-32. . ' ‘ ‘ :

For the purpose of fixation of ' ceiling area in respect of
Jands in an inam estatc certain special provision: has been made -
in section 75 of the Tamil Nadu Inam Estates (Abolition and con-
version into Ryotwari) Act, 1963 (Tamil Nadu Act 26 of 1963), g

By virtue of section 4 of the Tamil Nadu' Land Reforms -
(Fixation of Cejling on Land) Third Amendment Act, 1972, the
amendments made by the 'said Act to the principal Act shall !
have effect notwithstanding, anything inconsistant therewith con-
tained :n the Tamil Nadu Public Trusts (Regulation of Adminis-
tration of  Agricultural Land) Act, 1961 (Tamil Nadu Act 57
of 1961). A i i

8 This expression was substituted for the expression *State
of Madras® by the Tamil Nadu Adaptation of Laws Order, .
1969, as Amended by the Tamil Nadu Adaptation of Laws
(Second Amendment) Order, 1969). .
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CHAPTER I
PRELIMNARY‘

1. (1) This Act may be cailcd ‘the 3 Tamil Nadu] Short title
Land Reforms (leatlon of Cexlmg on Land) Act, 1961. andextent.

(2) Tt extends to the whole of the 2[State of Tamil
Nadu]

3[2. (1) Subjzct to the provisions of sub-sections (2) Act no: 10
and (3) and of section 6, nothing contained in this Act PP t°

shall apply to lands held——— llg,néflshu}ldg

religious
ingtitution

(ii) by any religious trust of a public nature,f’r’il ;fls%lous

which is in existence on the date of the commencement pyblic
of this Act. , nature.

(i) by any religious institution, or

. 1 These words were substituted for the word Madra, > by
the Tamil Nadu Adaptation of Laws™ Order, 1969, as amended
by the Tamil Nadu Adaptation of -Laws (Second Amendment)
Order, 1969.

¢ This expression was substituted for the expression *‘Stare
of Madras ” by th: Tamil Nadu Adaptation of Laws Order, 1969,
as amended by the Tamil Nadu Adaptatxon of Laws (Second
Amendment) Order, 1969.

8 This section was substituted for the following section 3 (1) of the
Tamil Nadu Land Reforms (Fixation of Ceiling on Land) Third
Amendment Act, 1972 (Tamil Nadu Act 37 of 1972), which was
deemed to have come into force on the 1st March 1972 :(—

“ 2. Act not applyto lands held by religious trusts. — Subj ct
to the provisions of section 6. nothing contrin.d in this Act »
shall apply to lands held by religious trusts of a public natur,.” :

125-6--62




A

s ma

966 Land Reforms (Fixation [1961: T.N. Act 58

Definitions.

and a‘gricdlfuf | ** shall be éoﬂétrued ﬁ&érdingiy

of Ceiling on Land)

(2) Notwithstanding anything contained in sub-
seckion (1) no such religious institution or religious trust
of a public nature as is referred to in sub-section (1) shall
acquire by any means whatsoever any land after the date
of the commencement of this Act. ‘

(3) Notwithstanding anything contained in this
Act, for purposes of this section—

(a) where a public trust in existence on the date
of the commencement of this Act, has been created both
for a public purpose of a religious nature and for any
other public purpose ; or

~ (b) where the income from a public trust in
existence on the date of the commencement of this Act
is appropriated both for a public purpose of a religious
nature and for any other public purpose,

such public trust shall be deemed to be a religioué trust
of a public nature].

e }:’;.

3. In this Act, unless the context otherwise requires,—

(1) ““agriculture > includes—

(@) horticulture ; .
(b) the raising of crops, grass or garden:produce
(¢) the use by an agriculturist of land held b
him, or part thereof, for grazing; .. . -
(d) the use of any land for the purpose of rais

L

manure Crops ;' - - o
" (e) dairy farming ;
(f) poultry farming ;
() livestock breeding ;

(h) growing of trees ;

(2) “agricultural company ” means any compa
formed for the purpose of carrying on any business tha
has for its main object the acquisition of gain by the
gompany from agricultural land and *nog-agricultussl
comp2ny ” means any other company ;. v |
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(3) “agricuitural year ” means the year commencing
fon the 1st.day of April, or, in respect:of the whole or a
Fpart of any district on such other date as the Collector
F of the district may specify in that behalf by notification
t in the District Gazette ; o

' (4) “ancillary purposes of the plantation > includes
i replanting ;

(5). “authorized officer > means any Gazetted Officer
| authorized by the Government by notification to :Xercise
A the powers conferred on, and discharge the duties imposed
A upon, the authorized officer under this Act for such area
t as may be specified in the notitication ;

(6) “Bhoodan Yagna” and “.Gramdan land”
shall have the same meuaning as in c¢lauses (a) and (d)
respectively of section 2 of the [Tamil Nadu] Bhoodan
Yagna Act, 1958 ({[Tamil Nadu] Act XV of 1958) ;

| (7) “ceiling area ” means the extent of land which
L a person is entitled to hold under section'5 ;

: (8)7“‘"Q;0mpany ” means a company as defined in
§ section 3 of the Companies Act, 1956-(Central Act I of

,7 :

LIRS S Comnbooghy o

eans a ' person who é@ﬁgribﬁt’es his own
our or that of.any member of his family in the
in of any land belonging to another, under a

bl ing to. ar
gement, express or implied:; ‘and
(@ii) includes— - - v i e 5
. Rt e . / {gd;j(‘s .:3;5! .

"'(a) any such person who continues in posses-
sion of:the land after the. determmatl_gnfof the tenancy

B agreemehtyor oo wsitsd)

1 These words were substituted for the:word  Madras ™ by
the Tamil Nagu' Adaptation of Laws Order; 1969, as -amended

by the Tamil Nadu Adaptation of Law$ (Sscond Amendment) -

Order, 1969,
125-6—62A
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() th'&érh_b‘iﬁf of such person, if the heir contri- »‘ 3
butes his cwn, physical labour or that of any member cf. 7
bis family in the :cultivation of such land, or

‘ (6) a sub-tenant if he contributes his own
physical labour or that of any member of his family in
the cultivation of such land ;
but '

his heir ;

(11) “ date of the commencement of this Act”
means the 15tk dav of February 1970.]

?[(12) “date of the publication of this Act” means
the dat: of the publication of the Tamil Nadu Land
Reforms (Reduction of Ceiling on Land) Act, 1970, in

(iii) does not include a mere interemediary or

the *Fort St. George Gazette;)

31(13) % * * * ]

(14) “family” in relation to a person means the
person, the wife or husband, as the case may be, of such
person and his or her—

(i) minor sons and unmarried daughters, and

(ii) minor grandsons and unmarried grands
daughters in the male line, whose father and mother are
dead.

1 This clause was substituted for the following clause by section
2 (1) (a) of the Tamil Nadu Land Reforms (Reduction of
Ceiling on Land) Act, (1970 Tamil Nadu Act 17 of 1970), which - ™%
was deemed to hayve come into force on the i5Sth February .
1970:— - . =

«(11) “date of the commencement of this Act” means the

date on which the Madras Land Refcrms (Fixation of |
Ceiling on Land) Biil, 1960 was published in the Fort §i
George Guzette, namely, the 6th day of April 1460

2 This clause was substituted for the following clause by secuon
2 (1) (b) of the Tamil Nadu Land R forms (Reduction of Ceiling
on Land) Act, 1970 (Tamil Nadu Act 17 of 1970), which was
deemed to have come into force on the 15th February 1970 :—

“(12) **dzcte of the publication of this Act” means the date of
the publication of *his Act in the Fort St. George Gazette;

8 The ‘ollowing clause was omitted by section 3 (1) of the Tamil
Nadu Land Reforms (Fixation of Ceiling on Land) Amendment
Act, 1971 (Tamil Nadu Act 41 of 1971):—

“(13) “existing sugar factory” means any sugar factory whick
was in existence on the date of the commencement of this Act s

*Now th: Tamil Nadu Government Gazette.

Db
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. Explanation *[I]—For the purposs of this clause,
in the case of persons governed, by, Hindu Law, “minor
sons” ‘and “minor grand sons” ‘SHAIl not include soms or
grand- sons— ‘ B |

(i) between whom and the other members of
the family, a partition by means of a registered instru-
ment has taken place; or

"(ii) in respsct of whose family properties a
. preliminary decree for partition has been passed :

before the 2[notified date].

3[ Explanation I.—For the purpose of this clause—

A (@) in the case of persons governed by Hindu
Law, ‘“unmarried daughters” and ‘“‘unmarried grand-
daughters” shall not include ‘“‘unmarried daughters” or
“‘unmarried grand-daughters”—

(i) in whose favour any land has been volun-
~ tarily transferred by either of whose parents or grand-
parents on accouat of natural love and affection ; or

. (i) in whose favour a preliminary decree for
partition has been passed

before the notified date ;

1The explanation to clause (14) was numbered as Explanation I

of that clause by section 2(1) (¢) (i) of the Tamil Nadu Land Reforms
(Reduction of Ceiling ca Land) Act, 1970-(Tamil Nadu Act 17 of

1 1970), ylv(l)xich was deemed to have come into force on the 15th Febru-
ary 1970,

! 2 These words were svbstituted for the words ““date of the com-

3 mencement of this Act™ by section 2 (1) (¢) (i) of the Tamif Nadu

: Land Reforms (Reduction of Ceiling on Land) Act, 1970 (Tamil

Nadu Act 17 of 1970), which was deemed to have come iato force
on the 15th February 1970, SR

L I 8 This explanation was inserted by section (2) (1) (c) (ii) of the
Tamil Nadu Land Reforms (Reduction of Ceiling on Land)) Act,
1970 (Tami] Nadu Act 17 of 1970), Whlg?ﬂ ‘Was deemed to have come

.nto force on the 15th February 1970, ... " _
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(b) in the case of persons governed by any
law other than Hindu Law, “minor sons”, “unmarried
‘daughters”, “minor grand-sons”, and “unmarried grand-
Jaughteis™, shall nct include ¢‘minor  sons’,
run-married  daughters,”” ‘‘minor grand-sons >’ and
“ssunmarricd grand-daughters ’,—

: gl ' . ¢ :

(i) in whase fayour any land has been volun-
tarily transferred by either of whose parents o1 grand
parents on account:of natwal love and affection ; cr

£
ER A RS

(ii) in ,whose favour a preliminary decree
for partition has been passed

betore the noﬁﬁé,d a'.éte'];"
15) “foxest‘ land” includes axiy‘ waste land contains
ing trees or shrubs; o L

(16) “full owner” means a person entitled to thé
absclute prgpzljet,orshlp ofland; = | '

an “Gove:nmem” means the State Government;

(19) “to hold land” with its grammatical vaiiations
and cognate eXpressions means to own land as ownet
or t0 possess or-epjoy land &s possessory mottgagee ot
as terant of as intermedia1y or in oue or more of those

capacities;

N\

1 The following clause was omitted by section 3(1) (a) of the
Tamil Nadu Land Reforms (Fixation of Ceiling on Land) Second
Amendment Act, 1972 (Tamil Nadu Act 20 of 1972), which was
deemed to have come into force on the 1st March-1972 :— :

“(13) “hill area” means any local area specified in column (3)
of Schedule I and such other local area comprisin3 a hill as the

.,‘

Government may, by notification, from time to time, specify ;
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- (20) “inam land” in any aiea in the State except the
transferred territory— S .

ST SN '/’.T'!v.‘sa'} - . . s
" (a) means any land the giant of which in inam
has been made, confirmed or recognized by the Gove.n-

‘ment, and

(@ includes— :
o (1) " any land in aQY»leéi &

skl § nytham condtitifing'an estate understhe
Tamil Nadu] Estates Land Act, 1908 (Y "amil Nadu]
Act T of 1908);but does not include any inam land on
‘whichsfull assessment of revenue ‘has been levied under
the }Tamil Nadu] Inams (Assessmeint) Act, 1956 (1[Tamil
Nadu] Act XL of 1956); .. =
(21) “intermediary” means any person Who, not
beirg ~an OWwner or a possessOry mottgagee, has an
interest in land, and is -entitled, by rcason of such
interest, to possession thereof, but hzs transferred
such possession 1o others ; ' '
(22) “land”” means agricultural land, that is to say,
land which is used or capable of being used for agricul-
tural -purposes o1 purposes -Subservient thereto and
“includes forest land, pastute land, plantation and tope,
but does not include house-site or land used exclusively
for non-agricultural puiposes ; '
(23) “Land Board” means the *Tamil Nedu
Land Board] constituied under section 24;

(24) “Land Commissioner’’ means the Land Com-
missioner appointed under section 97;

1 These words were substituted for the word “Madras®® by the
Tamil Nadu Adaptation of Laws Order, 1969, as amcnded by the
Tangil Nadu Adaptation of Laws '(Second Amencment) Order,
1969. : :

2 This expression was substituted for the expression “Madras
Land Board*’ by paragraph 3(1) of, and the Schedule to, ihe Tamil
Nadu Adaptation of Laws Orcer, 1970, which was deemed 10 have
come into force on the 14th January 1969.
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(25) “land ownei’ means the owner of the land
let for cultivation by a tenant and includes the heirs,
assignees, legal repiesentatives of such owner or pe:sons
deriving 1ights through him;

(26) “.and Tiibunal” means a Land Tribunal
con tituted under section 76;

(27) ““lease-hold village” means any village specified
in column (4) of Schedule IT ard such other village or
put thereof as the Government may, by notification
frcm time to time, specify;

(28) “limited owner” means any person entitled
to alife estate in any Jand and includes peisons deriving
-ights through him;

1[ Explanation.—A person who has a right to enjoy
ihe iand during his lifetime shall be deemed to be a limited
owner notwithstanding that he has no power to
alienate the land.] ~

(29) “member of the Armed Forces™ means a person
in the service of the Air Force, Army or Navy of the
Union of Indiaand includes a seaman :

\ Provided thai if a question arises whether any
I * person is a member of the Armed Forces, such question .
' shall be decided by the Government and their decision
shall be final ;- . i

I

1This explanation was added by section 5 of the Tamil Nadu
Land Reforms (Fixation of Ceiling on Land) Fourth Amencment
Act, 1972 (Tamil Nadu Act 39 of 1972), which was deemed 10 have
ome into force on the 6th Ayril 1960. A '

~2The following clause was omitted by secuon 3(1) of ¢
Tamil Nadu Land Reforms (Fixation of Cejling on Land) Am
ment Act, 1971, (Tamil Nadu Act 41 of 1971):—". -

© . ¢ (30) *new sugar factory * means ‘any “sugar facto

hich has come Or comes into exisiance - on or “after - the ' ds
of the commencement of this Act ; Fe ARIDALITES ey

IR TN
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1[(31) “notified date’ means the date specificd by the
.. Government in a notification, which shall be a date afier
ihe date of the publication of this Aex;]

(32) ““orchard ” means an enclosure or'assemblage
of fruit or nut-bearing trees, constifuting the main crop
therein, whether of spontancous of artificiai grow:h, but
does not include trees on such bunds as are not within or
‘adjunct to such enclosure or assemblage ;

"[bxplanatton —The expression “fruit or nut-bearing
trees ” shall not include plantain trees],

(33) “owner’

(a) means—

(i) any preson holding la.nd in severalty or jointly
| or in common under a ryotwari settlement or in aay
- way subject.to the pr yment of revenue direct to the Govern-
ment, Or

(ii) 2 landholder as defined in the *}[Tamil Nadu]
x Estates Land Act, 1908 (3[Tamil Nadu] Aci I of 1908)
L or a ryot as defined in that Act, or

~ (iii) an inamdar not being a landholder defined as
aforesaid, and

- (b) includes—
(i) full owner or limite¢ cwner, or

(i) the lessee cf any lea se-hold village cr his heirs,
assignees, legal representatives or. persons deriving rights
throughhl

* 1 Thls clause was substituted for the;followmg clause by section -
M 2(1) (d) ot the Tamil Nadu Land Refornis:{Raduction cf Ceiling on -
- 1L and Act, 1970 (Tamil Nafu Act 17; oé_?lgﬂ)), which was deemed

a to ha e ifto force on ‘the 15ih Heb ruary 1970 sm

ﬁ?‘ notfﬁed &a.fé g mea;g G
%Ssu sugd by. th; Governme - d;,r sub—sectlon (D of

lapation: was: added by .sectibRB(H) - of the Tamil Nadu
‘ Réfors (Fixatlon of Céiling” on Eahd)uFifth Amendment Act,
1972( giniliNada: Act 10 of 1974),/wh1ch§ was deemed to have come
‘W  into force on'the 6th April 1960. = ‘»hix

E 7 8 These words were substituted for the word “Madras” by the

* Tamil Nadu Adaptation of Laws Order,: 1969,: as amended by the
Tamil Nala Adaptation of Laws (Second Amendment), Order, 1969
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(34) “ pers‘o'p‘f‘-;”:fincludes,.aqy I * * = '], company,
family, firm, society or association of individvals, whether
incorporated or not 2[or any private trust or public trust] ;

~ (35) “plantation ” means any land used for growing
all or any cof the following, nz mely, cardamom, cinchona,
coffee, rubber or tea ; : Fen

(36) ““ possessory mortgagee ’’ means a mortgagee
entitled to the possession of the whole or part of the
mortgaged property and to receive the rents and profits
accruing from such property or any part of such rents
and profits and to_aﬁpropriate the same in lieu of interesi
or in payment ¢f the mortgage money or partly in lieu
of interest or partly in payment of the mortgage money
3fand ¢ possessory mortgage *and ° possessory mortgagor’
shall be construed accordingly;]

4(36-A) “private trust” includes a trust under which
the beneficiaries are persons, who are ascertained or capable

of being ascertained.

Explanation.—Notwithstanding anything contained in
this Aci, for the purposes of this clause, where the in
ccme from a public trust is substantially apprapriated for
the benefit of the founder of the trust or his heirs or of -
the family of the founder or of his heirs, such trust shall be
deemed to be a private trust notwithstanding the terms-

ofthe trust.]

S[4[(36-AA)] ‘ Proclamation on Emergenpy’ means the
proclamation issued under clause (1) of Article 352 of the -
Constitution of the 26th day on October 1962 ;]

1 The word “trust” was omitted by secton 3 (2) (a) of Tamil
Nagdu Reforms Land(Fixation of Ceiling on Land)Third Amendment
Act, 1972 (Tamil Nadu Act 37 of 1972), which was deemed to
have ceme into force on the 1 st Marph 1972,

2 These words were added by section 3 (2) (a), ibid. | '

® These words were added by section2 of the Tamil Nadu Land
Reforms (Fixation of Ceiling on Land) Amendment Act, 1965 (Tamil .
Nadu Act 10 of 1965), which was deemed to have comeinto forceon
the 2nd May 1962, ' ‘

¢ Clause (36-A) was renumbered as clause (36-AA) and this clanse
wasinserted by section 3(2)(b) of the Tamil Nadu .Land Reforns
(Fixation of Ceiling on Land) Third Amendment Act,1972 (Tami
e 2u Act 37 of 1972), which was deemed to  have come into fo
on the 1st March 1972. T )

¢ This clause wasinserted by section 6(i) of the Tamil Nadg
Tenancy (Amendment), Act, 1965 (Tamil Nadu Act 9 of 1$65),
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a:trust for a public -
lé or of an educational

: (36-B) ““religious instiﬁl\t'fs;fll »” ineans any—
(i) temple;
(ii) math ;
(iii) mosque ; or
(iv) church ;

which is dedicated to, or for the benefit of, or used as of
right by, the publicas a place of religious worship ;]

(37) ** Schedule  means a S‘c-hedule appended to this

S Act ;- .

(38) “‘seaman’’ means every persoh including a master,
pilot or apprentice employed or engaged as a member of
‘the crew of a ship or a sailing vessel to which the Merchant
Shipping Act, 1958 (Central Act 44 of 1958} applies ;

- (39) “Settlement Officer ” means an officer appointed
under sub-section (1) of section 38 ;

(40) ““standard acre >’ means—

(1) in any area in the State, eXcept the transferred
territory— | _ -
(2) 0.8 acre of wet land assessed to land revenue
at any rate above Rs. 15 per acre ; or

- (b) 1 acre of wet land assessed to land revenue
at the rate of Rs. 10 and above but not exceeding Rs. 15
per acre; or ,

(c) 1.2 acres of wet land assessed to land revenue

at the rate of Rs. 8 and above but below Rs. 10 per acre ; or

. (d) 1.6 acres of wet land assessed to land revenue
at the rate of Rs. §and abeve hit helow Rs. 8 peracre; or

1 These clauses were inserted by section 3(2)(c) of the Tamil Nadu
Land Reforms (Fixation of Ceiling on Land) Third Amendment Act,
1972 (Tamil Nadu Act 37 cf 1972), which was deemed to have come

into f?"rce on the 1st March 1972,
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(e) 1.75 acres of wet land assessed to land reven u
a. .he rate of Rs. 4 and above but below Rs. 6 per acre ;

or . |
(f) 2acres of wet land assessed to land revenue

at any rate below Rs. 4 per acre; or

(g) 2.5ccres of dry land assessed to land revenue
at the rate of Rs. 2 and above per acre ; Or :

(1) 3 acres of dry land assessed to land revenue
»t the rate of Rs. 1.25and above but below Rs. 2 per acre ;
or

(i) 4 acres of dry land assessed to land revenue
at any rate below Rs. 1.25 per acre ;

(2) in the Kanyakumari districc—

(@) 1 acre of registered wet land irrigated by an,‘f
source fcrming part of, or benefited by, any project;or -

(b) 1.2 acres of registered dry land irrigated by a '
source mentionedin item (@) ; 0or

1[bb] 1.6 acres of wet lend irrigated by any .Goveri;
ment source other than 2 source mentioned in item (a); 0

~ (¢) 1.6 acres of dry land irrigated by any Govern
ment souice other than a source mentioned in item (2);0

(d) 4 acres of dry land uniirigated by any source,
mentioned in item (@) or by any other Goveérment sourcs
of irrigation ; . . o T |

(3) in the Shencottah taluk of the Tirunelyeﬁ district

(a) 1.2 acres of wet land irrigated by any river
stream or by tank fed by any river or streami;- or

() 1.6acres of wet land irrigated by any_Govern‘-‘
ment source other than ¢ source mentioned in item (@) ; -

1 Thisitem was inserted by section 3(1)(b) of the Tamil Nadu Land
Reforms (Fixation of Ceiling on Lanc) Second Amendment Act, 1972
(Tamil Nadu Act 20 of 1972), which was deemed to have come into
force on the 1st March 1972,

Y o
%
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‘ (c) 2 acres of dry land irrfi'g'hted by any Govern-
ment source ; Or

" (d) 4acres of dry land unirrigated by any source
mentioned in item (») or by any other- Government source
of irrigation ;

Explanation I*.—For the purpose of sub-clause (1)
of clause (40), ¢ land revenue > shall mean —

- (i)-in the case of any land in respect of which a
ryotwari settlement is in force on the date of the commence-
ment of this Act, the ryotwari assessment payable on that
Cdate sy g el

T !

" (ii) in the case of any ivam land on which full

- assessment of revenue has been levied under the [Tamil
Nady]
of 1956

e
&

; such assessment ; e

~ land referred to in clause (i1)] in respgct of which a ryotwari
settlement is notin force on the date'of the commencement
of this Act, but is brought into force after that date but
before the.daté of ‘publication : of-the draft statement
under sub-section (5) of section10,theryotwari assessmant
payable under such settlement after itis brought into force;

oy iAV) inthe case of any land in respec: of which a

v , settlement effected in pursuance of section 22 of -
the1[Tamil Nadu] Estates (Abolition zand Conversion into

 Ryotwari) Act, 1948(1[Tamil Nadu] Act XXVI ¢ f 1948) has

not been brought into force before; the date of publica-
tion of the draft statement under sub-section (5) of section
10, or in the case of any inam land, the land revenue
notified by the Government in thisbehalf with due regard
to the bighest rate of ryotwari assessment payable for any
land of a similar description and - with similar advag-
tages in the nearest ryotwari village:

1 These words were substituted for the word ‘‘Madras ” by the
Tamil Nadu Adaptation of Laws Order, 1969, as amendmed by the
Tamil Nadu Adaptation of Laws (Second Amendment) O:der, 1969.

* The additional assessment, -additional water-cess or surcharge
payable under the Tamil Nadu Additional Assessment and Additional
Water-cess Act, 1963 (Tamil Nadu Act 8 or 1963) or the Tamil Nadu
land Revenue and Water-cess (Surcharge) Act, 1965 (Tamil Nadu
Act 34 of 1965), as the case may be, shall not be deemed to be
land revenue for the purpose of calculating standard acre under Tamil
Nadu Act 58 0f 1961. Please see section 17 (ii) of Tamil Nadu Aet 8 of
1963 and section 15 (vi) of Tamil Nadu Act 34 of 1965.

ams(Assessment) Act, 1956(3[Tamil Nadu] Act XL |

(ii1) in the case of any land [other than an inam
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Providsd that no notification. shall be issiied under
this clause, unless the persons likely to be affected by
such notification are given a reasonable oppcrtunity to
makc representation and adduce evidence in respect ‘of
the rates proposed to be specified in the notification :

Prcvided furthct that the land revenue notified by

the Government under this claus¢ shall not be modi-

fied, notw: thstanding that a different rate of assessment
is fixed under— |

(i) any settlement that may be brought iato
force;or

(ii) the 3[Tamil Nadu] Inams (Assessment) Act,

1956 ([ Tamil Nadu] Act XL of 1956);

" after the date of the publicetion of the said notification.

Explanation II.—In sub-clauses (2) and (3) of clause
(40) * wet land ”’ and ‘“dry land” shall include inam wet
land and inam dry land respectively.

Explanation III.—For the purpose of sub-clause

(2) of clause (40), “project” means any of the following

irrigation systems, pamely (— : '
(i) Kodayar project system proper;

(ii) (a) Pazhayar system;
(b) Valliap system ;

Left Bank Channel system; |

(¢) Thiruparappu Right Bank Channel and

(iii) ’»Ala‘.thur,aiyar system.

1 These words were substituted for the word * Madras * by the =
Tamil Nadu Adaptation of Laws Order, 1969, as famended by the
Tamil Nadu Adaptation of Laws (Second Amendment) Order, 1969,

§
¥ ;’3
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= Explanation IV.—In any area in the State, except the
| transferred territory, one acre of dry land—

s - (a) ﬁriga,ted by ditect flow of water from any
¢ Gevernment source of irrigation supplying water—

(i) for two crops and above, shall be deemed to be
i equivalent to one area of wet land assessed to land revenue
B at the rate of Rs. 8 and above but below Rs. 10 per acre ;

(ii) for only one crop, shall be deemed to be equiva-
lent to one acre of wet land assessed to land revenue at the
rate of Rs. 4 and above but below Rs. 6 per acre.

(b) irrigated by lifting water from any Government
source of irrigation -shall be deemed to be equivalent to
one acre of wet land assessed to lund revenue at the
rate of Rs. 4 and above but below Rs. 6 per acre :

Provided that the Government may, in respect of any
particular area, by notification, direct.that one acre of dry
land irrigated from any Government source of irrigation
shall be deemed to be equivalent to any specified extent
of any of the categories of land specified in sub-clause (1)
of clause (40) on the ground of quality of the s5il or on
any other ground :

Provided futher that such notification shall not come
into force unless it is approved by the Legislature.

Explanation V.—~Where the land heid by a person
consists of more than one of the kinds of the land specified
in clause (40), the extent of the land held by him shall, for
the purposes of this Act, be reduceed to standard acres
calculated according to the proportions specified in ¢lause

© (41) “ State * means the 1[State of Tamil Nadu];
«alv;—e,;ﬁ;%{,l{y.}w?{? #;,,‘é o . . o e, )

(42) *stridhana fand” means anylafid-held on the date

of the, commencement of this Act:by.any female- member
of a family in her own name. . shing g

1 Thivefpression:was substituted for the eXpression *State of Madras™

by the Tamil"Nadu ‘Adaptation of  Laws:Otder;' 1969, as amended.

by theTamil Nadu Adaptation of Laws’ ”(S‘éié;”é‘hd - Amdement) Order,
1969. - - , A LT ‘ '
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(45) “sdrnlus land” means the land held by a perso:
in excess of the ceiling area and declared to be surplue
land under section 12, 13 or 14;

(46) ‘‘tenant” meais any person who has paid or ha:
agreed to pay rent or cther consideration for his being
allowed by another to enjoy tbe land of the latter under a
tenancy agrecment express or 1mplred and mcludes—- ' {

(1) any cuch person who contmues in possessron o
the land after the determmatron of the tenancy agreement

(u) the heu S, ass1gnees, legal representatwe of such
person, or persons deriving rights through such person; -

(111) a cultlvatmg tenant;

(47) ¢ tope > means any land contamrng groups of
fruit or nut-bearing trees including palmyra trees, cons
stituting the main crop in such land, whether of spontanecus
or artificial growth and includes orchards, but dcev not
include trees on such bunds as are not withia or adjmcl
to such groups of trees;

2[Explanatzon —The expression “ frult or nut-bearmg
trees ”* shall not include plantain trees.]

48) “transferred territory” means the Kanyakumari
district and the Shencottah taluk of the Tirunelveli dlstrl(.'-t,‘

! The following clauses were omitted by section 3 (1) of the Tamil:
Nadu Land Reforms (Fixation of Celling on Land) Amendment .
Act 1971 (Tamil Nadu Act 41 of 1971):— 1

““ (43) ““ sugar factory ” means any factory in which sugaxu%
is manufactured by vacuum pan process and which is a company;

(44) *“ Sugar Factory Board” mea's the Tamil Nadu Sugur
Factory Board constituted under section 38; > *3%

2 This explanation was added by section 3 (1) of the Tamll Nady
Land Reforms (Fixation of Celling on Land) Fifth Amendment Act, ‘
1972 (Tamil Nadu Act 10 of 1974), whrch was. deemed to have g 4
into force on the 6th April 1960. '
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USRSt withstanding éﬁ?ﬁlﬁ%e; ‘contained in this Certain spe-

- Act, if, /by - virtue of the operation.of. the Tamil Nadu Land ¢ial definiti-
Reforms (Fixation of Ceiling on'Land) Amedment Act, ™

1971, the totalextent of land held byHily person sxceeds the

ceiling ‘area, then, in rélation to such’person and in this Act

unless thig’ - cotitext ' ‘otherwise requires,— - :

TS o LRI T R SN A S TRERE R R R TP , . ,

. .~(i) *date of the commencement of this Act * means the

date specified by the Government under sub-section (2)

of section 1 of the Tamil Nadu Land Reforms (Fixation of

Ceiling on Land) Amendment Act, 1971 ;

(ii) ¢ notified date * means the date specified by the
Government in a notification which shall be a date sub-
sequent to the date specified under sub-section (2) of sec-
tion, 1 'of the Tamil Nadu Land Reforms (Fixation of
Ceiling on Land) Ainendment Act, 1971.]

3[3-B. Notwithstanding anything contained in this Act, Certain spes
if, by virtue of the operation of the Tamil Nadu Land ¢ia! definiti-
Reforms (Fixation of Ceiling on Land) Second Amend- ons
ment Act, 1972, the total extent of land held by any
person excecds the ceiling area, then, in relation to such
person and in this Act, unless the context otherwise
requires,— o |

- (i) ¢ date of the commencement of this Act’ means
the 1st day of March 1972;

- (ii)-f notified date > means the date specified by the
Government in a notification, which shall be a date
subsequent to the date of the publication of the Tamil

1This clause was substituted for the following clause by section
3 (2)(d) of the Tamil Nadu Land Reforms (Fixation of ceiling on
Land) Third Amendment Act, 1972 (Tamil Nadu Act 37 of 1972),
which was deemed to have come into force on the 1st March 1972 :—

““(49) “ trust” means trust for a public purpose of a religious
or charitable, or of an educational nature, and includes any temple,
math, mosque, church or other place, by whatever name known,
which is dedicated to, or for the berefit of, or used as of right by, any
community or section thereof as a place of publicreligious worship.”

*This section was inserted by section 3 (2) of the Tamil Nadu Land
Reforms (Fixation of Ceiling on Land) Amendment Act, 1971 (Tami!
Nadu Act 41 of 1971).

~ ®This section was inserted by section 3 (2) of the Tamil Nadu Land
Reforms: (Fixation of Ceiling on Land) Second Amendment Act,
1972 (Tamil Nadu Act 20 of 1972), which was deemed to have come
intoforce on the 1st March 1972, ' .

125-6—63
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Nadu Land Reforms (Fixetion of Ceiling on Land) Second
. Amendment Act, 1972, in the Tamtl Nadu Government
GaZette ]

Cegtaln 1[3-C. NotW1thstand1ng anything contained in this
S mitions. Act, 1f, by virtue of the aperation of the Tamil Nadu Land
Retorms (Fixation of Ceiling on Land) Third Amendment
Act, 1972, the total extent of land held by any person
exceeds the ceiling area; then, in relation to such person
and in this Act, unless the context otherwise requires,—

() ‘dete of the commencement of this Act’ means
the 1st day of March 1972 ;

(u) ¢ notified date’ means the date specified by the
‘Government in a.notification, which shall be a date sub-
sequent to the date of publication of the Tamil Nadu
Land Reforms (Fixation of Ceiling on Land) Third Amend-
ment Act, 1972, in the Tamzl Nadu Government Gazette ]

o

Certain spe-  2[3-D. Notwithstarding anything contained in this i
cial defini- ~ Act, if, by virtue of the operation of the Tamil Nadu, Land i
tions. Reforms (Fixaiion of Ceiling on Land) Fourth Amendment
Act, 1972, the total extent of land held by any person
exceeds the ceiling area, then, in relation to such person
and in this Act, unless the context otherwise requlres —

(i) “date of the commencement of this Act’ means the
lst da,y of March 1972 3 N

Pt

R (V) notlﬁed date means the date s CIﬁed by the .
Government in a notification, which shall %g a’date sub-
sequent to the date.of the prblication of the. Tamll, Nadui
Land Reforms (Fixation:of. Ceiling on: Land):-Fourth-
Amendmem Act 1972* ‘m the Tamll Nadu Goyernment
Gazette] f Pt | e ‘f‘r'mwfa Ty

t“ Tw"(} : .
'l}." I

= Xm«cz 10 o T T '}w”mm i

. 1 ThlS sectmn wa.s insertes tion 3 (3) of the Tam:LN

qu (Fixation ofqe{tm%lggslefand) Third Amendment %&1397 i
N amil Nadu "Act 37 of "1972), which was deemed to; h@ve come, 1nf

forceonthe 1st March1‘97aﬁ?mx S P T
“* ‘This section was: inserted: by scetion-3(1). of the Tamﬂdedu

Eand Reforms (Fixation:of Ceiling on: Land): Fourth ' Amenddiént
Act, 1972 (Tamil Nadu Act 39 of 1972), .which came into force on'the

1st March 1972.

T e




b 1961 : T.N. Act 58]  Land Reforms (Fixation 983
4 | of Ceiling on Land)

1[3-E. Notwithstanding anything contained in this Certain spe-
Act, if, by virtue of the operation of section 3 of the Tamil cial defivi-
Nadu Land Reforms  (Fixation' of Ceiling on Land) 905
Fifth Amendment Act, 1972, the total extent of land held
by any person exceeds the cciling area, then, in relation
to such person and in this Act, unless the context otherwise
requ,ires’._," o BN

B ) R dzate of the commencement of this Act ”’ means

(a) for the period before the 15th day of February
1970, the 6th day of April 1960 ;

| * (b) for the period commencing on the 15th day
‘$ of February 1970, the 15th day of February 1970 ;

- (ii) ¢ notified dats  means the:date specified by the
Governiment. in -a notification, which: shall.be a date sub-
sequent to: the date of the publication;of:the Tamil, Nadu
Land Reforms (Fixation ‘'of Ceiling on Land) Fifth Amend-
‘ment iAct;11972,in the-Tamil Nadu Government Gazette.) .
Codne ovil 10 ggooxs o chint
J 4. The provisions of this Act shall have effect notwith- Act to over
B standing dnything inconsistent therewith -contained in ride other
any.other;law for the time being inforgce, or.any custom, 1"Ws:
~ ‘usagé oricontiact ‘or decree’ or ordert bfnarcourt or: other 3?3 racts,
: authOl‘itﬁ R S SAnembrores o 0 ¢

Tnkd b ot o vt ot B
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! This section was inserted by section 3(2) ot the Tamil Nadu Land
Reforms (Fixation of Ceiling on Land) Fifth Amendmett Act, 1972
(Tamil Nadu Act 10 of 1974), which was deemed to have come into
force on the 6th April 1960.
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CH APTER II.

!
b
Sy
B

FIXATION OF CEILING ON LAND HOLDINGS.

Ceiling area. - 5. (1) 1[(4) Subject to the provisions of sub-sections

(3-A), (3-B) and (3-C) and of Chapter VIII, the ceiling
area in the case of every person (other than the institutions
referred to in clauses (¢) and (d) and subject to the provi-
sions of sub-sections (3-A), (3-B), (3-C), (4) and (5) and ot
Chapter VIII, the ceiling area in the case of every family
consisting of not more than five members shall be 15

standard acres.]

(b) The ceiling area in the case of every family
consisting of more than five members shall, Fsubject to
the provisions of sub-sections (3-A), (3-B), (3-C), (4) and
(5)] and of Chapter VIII, be 3[15 standard acres] together
witt. an additional 5 standard acres for every member of
the family in excess of five.

1This clause was substituted for the following clause (a) by section
3(4)(a)(i) of the Tamil Nadu Land Reforms (Fixation of Ceiling on
Land) Third Amendment Act, 1972 (Tamil Nadu Act 37 of 1972), -
which was deemed to have come into force on the 1st March 1972:— =

“(a) Subject to the provisions of Chapter VIII, the ceiling area
in the case of every person and, subject to the provisions of sub-
sections (4) and (5) and of Chapter VIII, the ceiling areain the case.
of every family consisting of not more than five members, shall be 30 ¢

standard acres.

[In the said clause, for the figures and words “ 30 standard acres”,
the figures and words 15 standard acres ” were earlier substitute
by section 2 (2) (@) of the Tamil Nadu Land Reforms (Reduction of
Ceiling on Land) Act, 1970 {Tamil Nadu Act 17 of 1970), which was
deemed to have come into force on the 15th February 1970.]” '

2This expression was substituted for the expression ‘* subject to the
provisions of sub-sections (4) and (5) by section 3(4) () {ii) of the
Tamii Nadu Land Reforms (FixationofCeilingon Land) Thiri
Amendment Act, 1972 (Tamil Nadu Act 37 of 1972), which ¥
deemed to have come into force on the 1st March 1972.

sThese fgures and words were substituted for the figuresa
words “ 30 standard acres > by section 2 (2)(a) of the Tamil Na
Land Reforms (Reduction of Ceiling on Land) Act, 1970
Nadu Act 17 of 1970), which was deemed to have, come inte for

the 15th Febtuary 1970.
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() (1) The ceiling ares in the case of the insti-
tutions mentioned in column (1) of the Table below and
in existencé on the date of the commencement of this Act,
shall be the extent specified in the corresponding entry in
column (2) thereof :

Provided that such extent was held by such
insiitution on the date of the commencement of this Acti.

The Table.

1y @

(1) Any Col]ege aﬂihated to or 40 (Forty) standard acres.
recognised by any University
under any law or rule relating
to education.

(2) Any High Schoolor equiva- 20 (Twenty) standard
lent school recogmsed by the acres.
Government or University
under any law or rule relating
to education.

(3) Any Elemcn*ary School or 10 (Ten) standard acres.
Higher Elementary Scliocl or R
other equivalent institution
recognised by the Govern-
ment under any law or rule
relating to educaticn.

(4) Any Students’ Hostel .. 25 "(Twenty—ﬁve) stane
dard acres. :

(5) Any Polytechmc Insutuuon 25 (Twentv-ﬁve) stan-
dard acres.

[
Abe e ar - ——_ .
- an ———

1 These clauses were added by sectlon 3(4) (a) (iii) of the Tamil
~ Nadu Land Reforms (Fixation of Ceiling on. La d) Third Amendment
Act, 1972 (Tainil Nadu Act 37of 1972),W 1c was deemed to have
. come into force ‘on'the 1st March 1972 ‘
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() | (2)

(6) Any Agricultural School .. 25 (Twenty-five) stan-
| dard acres.

(7) Aoy Orphanage .. .. 25 (Twenty-five) stan-
| | dard acres.

- (i) Notwithstanding anything contained in sub-
- clause (i), no such institution as is referred to in that sub-
clause ande

- (a) holding land, on the date of the commence-
ment of this Act, less than the extent specified in the corres-’
ponding entry in column (2) of  the Table.. under . sy
clause (1), shall acquire by any means whatsoever,’ after thg
date, any land in excess of the extent so held ~and.

(b) holding no land at all on the date of thc
commencement of this Act, shall acquire by any meant
whatsoever, after that date, any land

vt S §8

Y

Explanatzon —In calculatmg the extent of land h‘ek
‘ on the date of the commencement of this Alct, by any'o
the institutions mentioned above, the ‘extent of land” ik
by such institution and the extent of land'* apportloﬁa
under sub-sectlon (3-B) shall be taken into account. ;;"r;;

(d) (1) The ceiling area in th@ case of a’ p }g
trust of a charitable nature in existence.q thc date 2

commencement of this Act (other than such tructs unge
which the institutions referred to in clause (c) (i) are t

beneficiaries) shall be 5 (five) standard acres :

Provided that such extent of land is held t
guch trust on the date of the commencement of this Ac

. (u) Notwithstarding anything contained in su
clause (i), no such public trust of a charitable nature .

is referred to in sub-clause (i) and—

(A) holding land on the date of the cor
mencement of this Act less than five standard acres shz
acquire by any means whatsoever, after that date, a1
land in excess of the extent so held ; and :
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© havopy (B) holding no. land,at;all .on the date of the
commencement of .this Act shall -acquire by any meansg
whatsoeYer, lafter that date, anycland.}v/

yo s‘;!.{:q 5} kR ERRRE ‘,z

Y FoF th plirposes of! ﬁﬂ efon all the’ lan é}
held individually by the” meftibé 'farily or joirtly
by some_or all of the members of such famlly shall be
dee&éddtonbfe held by the: famﬂy AT AT

'\.,,_g:;mfk charsl wd oF . s,,a.! SRe ! ibﬁﬁfﬁéﬂ’u G : ..;"; ”1\/’:{)
e i v oot ol b e aoi il o
| 53 \f Ij;n jcaj icufatmge'chg exte: t;of; lan,d held by,

member; o y;or iby.an m&;glclqal; person, the; share;
of the" memf)er of t family or-of-the individual person;
in the land held by an undivided Hindu family, a Maru-
makkattayam; tarward, an Aliyasanthana family or a
'Namblidm Illom shall be taken Jinto; account oy

oo ., 5 ‘ ,\ N AL '.“‘ i3
o} M IR = : : 90 £ § QI T A

(b) In ,alculatmg the extent of land held by 4
family or by an individual person, the share of the family
or: of the individual person in‘'the land held by a firm,
society or association of individuals (whether incorpordted’
or not).or by a- company (other-than a non-agriculturak
company) shall be taken into adcount B f

A :r;ﬂ 7

H

Explanatzon —For the purposes of this section—

(a) the share of a member of a family or of an
individual person in the land held by an undivided Hindu
family, a Marumakkattayam tarward, an Aliyasanthana
famlly or a Nambudiri Illom, and"

o (b) the share of a family or of an individual
person in the land held by a firm, society or association
of individuals (whether incorporated or not), or by a
company (other than a non-agricultural company),

shall be deemed to be the extent of land—

(1) which, in case such share is held on the date
of the commencement of this Act, would have been allotted
to such member, person or family had such land been
partitioned or divided, as the case may be, on such date )
or : R




988 Land Reforms (Fixaticn {1961 : T.N, Act 58

of Ceiling on Land)

(ii) which, ia caso cuch share is acquired in
any manner whatsoever after the date of the commence-
ment of this Act, would be allotted to such member,
person or family if a partition or division were to take
place on the date of the preparation of the draft statement
under sub-section (1) of section 10.

(3-Aj (i) For the purposes of this Aci, the land 3
owned by a private trust shall be deemed to be land owned i
by the beneficiaries under the private trust and euch such
beneficiary shall be deemed to be the owner of the land to
the extent of the share of his bencficial interest in the said
trust ;

@) In calculating the extent of land held by such
beneficiary for the purpose of this Act, such extent of the
share of the land as is mentioned in clause (i) shall be
taken into account,

Explanation.—For the purpose of this sub-section, :
the trustee of a private trust shall be deemed to be a benc- 3
ficiary under such private trust, if any income or part 3
thereof from such private trust is enjoyed by him or his
heirs, or by his family or the family of his heirs ; -

(iii) (@) The land held by the public trust referred
to in the Explanation to clause (36-A) of section 3 shall be
deemed to be held bythe founder of the trust or his heirs
or the family of the founder or of his heirs.

(0) In culculating the extent of land held by
such founder or his heirs or such family, the extent of the
iand hzld by the public trust shall be taken into account.

(iv) (a) Where any of the institutions mentioned in
clause (c) of sub-section (1), is a beneficiary under a public
trust, the land owned by such public trust shall be deemed
to be land owned by such institution and each such institu-
tion shall be deemed to be the owner of the land for the
purposes of this Act to the extent of the share of the bene-
ficial interest in such public trust. o -

it

1Sub-sections (3-A),.(3-B) and (3-C) were inserted by-section 3 (4) (b) .
of the ~"amil Nadu. Land Reforms (Fixation of Ceiling-on Land) .
Third A nendment Act, 1972 (Tamil Nadu Act 37 of 1972), which
was deemed to have come into force on the 1st March 1972, o

N e et s
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(b) In calculating the extenit of land held by
such 1nst1tut10n, such extent of the share of the land as is
mentroned in sub-elause (a) shall be taken into account.

( -B ) (a) Notw1thstand1ng anythmg contained in
this Acty where the income from a’ p‘ubhe trust in existence
on the date of the commencement of ‘this Act, is appro-
priated for the establishment or maintenance of one or
more ifistitutions referred to in column (1) of the Table
under sub-clause () of clause (c) .of sub-section (1), the
ceiling area in the case of such pub‘he trust shall be the
extent of standard acres, which is:-equal to the total extent
of land calculated in ths manner specrﬁed below for all
categories of institutions :— ‘ . o

Number of institutions in each category mentioned
in column (1) of the Table X number specified in the
corresponding entry in column (2) tHéi'eof

Provided that such extent of land was held by
such trust on the date of the commencement of this Act.

(b) Notwithstanding  anything contalned in
clause (a), no such publrc trust as is referred to in that
clause. and— , :

(i) holding land on the date of the commence-

ment of this Act less than the ‘éxtent allowed under

clause (a) shall acquire by any means whatsoever after that
date, any land in excess of* the extent so held ; and

.t + (i) holding no landi at afl-'oni!the date of the
commendement of -this Act, shéll’acqtilre by any means
whatsoever ai‘ter that date any land g Lo i

U TR i SRR LA PR TS () YOI T PO B

1 w&3-=®)1®0twrthstandmgh anytﬁtnigt,comamed in ﬂm
Aet, :no: land ;shall be held by:any] Xubhc trust which is
created after the date of the coml‘ne tement of thrs Act. ]'

(4) ('u a) SubJect to .the provrslonSv of sub-scction (5),
where the stridhana land held by. any female member of
a family together with the other land held by all the members
of that family, is in excess of I[15, standard acres], the
female member concerned may hold in addition to the

1 These figures and words were substltuted for the figures and
words ““30 standard acres”’ by section 2(2)(b) of the Tamil Nadu Land
Reforms (Reduction of Ceiling on Land) Act, 1970 (Tamil Nadn Act
17 of 1970), which was deemed to have come into force on the
15th February 1970,
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 the wife of B and grandsons E and F. B is‘a major and’

62"

Celling, an,

extent, of land, which the family is entitled to hold unde

sub-sectron (,l)gtrr ang, ; land nqt exceedmg 40,standard

acres St o .
o cind gedsd od e (0) v sledia ot bung

Provided that where any extent of strxdhana lang
held b a femalg;member.isiincluded.in, theextettt-of lane
Whlch ‘the. family isi€ngitled to hold:under subisection (
and m case Whereithe, extent. so- mcluded st o3sh ly

¢ shall

’81"’{11 ¢ than 10 sta lard aéres, she
cﬂt‘ cf any strrdhana 15, g 'r’ffédd?tron

@y
not be entr le

the extent 'sb™ rnci .
so Jeilll JJ( Jc ;._,u

Snu an ;(u)nlessjthanul() standardf acres, sheima “h(ﬂdJ
in, additionita theitxtent soincluded an extent ofistridha
land, which together with the extent:so:included, rs‘halm

exceed 10 standard acres.
1y ;}(i i ‘f"qu.’ £

. (b) where-t ?)e‘extent of str;dhana Iand held under
clatise' (@) by any, female member of a famrly consisting
of more than ﬁve members——- :

sy (1) 18 Lt more than 5 standard acres she sha
not be deemed t0'8¢ a‘thember of that family for the purp
ses of clause. (b) ofi;sub-section (1) ; or - .7

- (ii) -is fess than 5 standard acres, the addrtronm
extent of 5 standard acres allowed under clause (b) of sub-
section (1) shall be reduced by the same extent as the extent
of strrdhana Iand so held o

{m;‘ . f‘ | 'llust“atzons
| (a) Am andivided. Hindu family. consists of th
husbaad A, his wife .andihis three sons B, Cand D,

C and D are minors. E and F are the minor sons of B.
The estent -of land:held by the ' undivided Hindu' family
is 1[40 ‘standardogeres], that is to say, A’S share and .tk
share of his sonssn;the land held by the undivided Hindt
family is [10 standard acres] each. A’s = wife has
115 standard acrés] of stridhana land and B’s wrfe has
110 standard acres] of strldhana Iand

"*7*1 A 3 oedd

1 These figures aﬁd words were substituted for the ﬁgures and wo'
« 80 standard acres ] *° 20 standard acres »*, ** 30 standard a
and “ 20 standard acres ** respectively by section 2 (2) (o) (i) of
Tamil Nadu Land Reforms (Reduction of Ceiling on Land) Act, 19
(Tamil Nadu Act 17 of 1970), which was deerned to-have come
force on the 15th February 1970 ’ ‘
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- '{ For the purpose of ceiling, A’s family and B’s family
Will each constitute & separate unit [section 3 (14)].. .= =+

- . A’s family consists of himself; his wife and his minor-
sois C and D. If the share of A in the land held by the
undivided Hindu family, namely, 110 standard -acres] is
included within the 1[15 standard acres] allowed under’
sub-section (1) of section 5, the wife’s stridhana land to the
extent of 1[5 standard acres] may be included to make up
115 standard acres] [section 5 (4)]. 2[The wife can hold -
in addition, 5 standard acres as stridhara land.'. All the-
members of A’s family will, therefore, be together. entitled .
to hold 20 standard acres and the remaining 25 standard °

acres will be treated as surplus land.]

. B’s family consists of himself, his wife and his minor
sons E and F. 1If the stridhana land of B’s wife, nemely,.
3[10 standard acres] is included. within the 3[15 standard
acres]'allowed under sub-section (1) of section 5, the share
of B and his sons in the land held by the undivided Hindu
family to the extent of 35 standard acres] may be included
to make up 3[15 standard acres] [section 5 (4)]. Allthe
members of B’s family will therefore be together entitled
to hold 3[15 standard acres] and the remaining 3[5 standard
acres] will be treated as surplus land.

1These figures and word s were substituted for the figures and
words ““20 standard acres’’,**30 standard acres”,10 standard acres”
and * 30 standard acres * respectively by section 2 (2) (c) (ii) (a) of
the Tamil Nadu Land Reforms (Reduction of Ceiling on Land) Act,
1970 (Tamil Nadu Act 17 of 1970), which was deemed to have come
into force on the 15th February 1970.

*This sentence was substituted for the follpwing sentence by section
2 (2) (¢) (ii) () of the Tamii Nadu Land Reforms (Reduction of
Ceiling on Land) Act, 1970 (Tamil Nadu Act 17 of 1970), which was
deemed to have come into force on the 15th February 1970 :— )

*“ All the memoers of A’ [a.aily will therefore be together entitled
to hold 30 standard acres and the remaining 60 standard acres will be
treated as surplus land » . o

3These figures and words were substituted for the figures and words
¢ 20 standard acres , ** 30 standard acres @, ‘‘ 20 standard acres ,
30 standard acres ”’, ‘30 standard acres” and * 10 standard
acres > respectively by section 2 (2) (¢) (iii) of the Tamil Mada Land
Reforms (Reduction of Ceiling on Land) Act, 1970 (Tamil Nadu Act 17
of 1970), which was deemed to have come into force on the 15th Febru-

ary 1970. .

* g . ) SRR SO \
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(b) A family consists of husband and bis wife. The
husband is a member of an undivided Hindu family and
his share in the land held by the undivided Hindu family is
{10 standard acres]. The wife has stridhana land of I[10
standard acres]. If the entire stridhana land of {10
standard acres] held by the wife is included within the
15 standard acres] allowed under sub-cection (1) of
“~ction 5, then, an extent of i[5 standard acres] of the share
of the husband in the undivided Hindu family may be
included to make up Y15 standard acres]. 1[5 standard
acres] will be treated as surplus land and the wife is not
| entitled to hold any additional extent of stridhana land
o [section 5 (4)].

e D
e e e o THCE

But if the' 2[10 standard acres] which is the share of the
husband in the undivided Hindv. family is included within
the {15 standard acres] allowed under sub-section (1) of
section 5, then an extent of 2[5 standard acres] of stri-
dhana land of the wife could also be included tc make vp .
[15 standard acres]. The wife may retain additional %[5
standard acres] of stridhana land [section 5 (4)]. *There
will be no surplus land.] ‘ ;;

1 Thess figures and words were substituted for the figures and
words *¢ 25 standard acres”, ‘¢ 20 standard acres:”,. ‘‘ 20 standard ,
acres **, ** 30 standard acres *’, ** 10 standard acres **:and ‘30 sta
dard acres”’ and for the ‘words * Fifteen standard acres >’ respective
by section 2'(2) (d) (i) of the Tamil Nadu Land Reforms (Reductio
of Ceiling on Land) Act, 1970 (Tamil Nadu Act 17:0f 1970), whic
was deemed to have come into force on the 15th February 1970,

R , A
2 These figures and words were substituted for the figuresand word

“25 standard acres ”’, * 30 standard acres 7, “‘ S5 standard acres’
¢ 30 standard acres >> and 5 standard acres ** respectively by sectio
2 (2) (d) (ii) (@) of the Tamil Nadu Land :Reforms (Reduction o
Ceiling on Land) Act, 1970 (Tamil Nadu Act 17 of1970), which wa
deemed to have come into force on the 15th February 1970,

. 3 This sentence was susbstituted for the fcllowing sentence by sect
2 (2) (d) (ii) (b) of the Tamil Nadu Land Reforms (Reduction
Ceiling on Land) Act, 1970 (Tamil Nadu Act 17 of 1970), which y
deemed to have come into force on the 15th February 1970 :—

% Ten stalidafd acres will be treated as surplus land »,
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(¢) A Muslim family consists of the husband, his wife
and his two minor sons. The wife has 1[15 standard acres]
of stridhana land and the minor sons have no property.The.
husband has 1[25 standard acres]. If the entire extent of
land which the family is entitled to “hold under sub-
section (1) of section'5 consists'of'thie land owned by the
husbahd only, then, the wife can Hold additicnal 110 stan-
dard acres] [section 5(4)]." Theremaining 1[15 standard

-r

 acrés] will be treated '»as“‘surpllti's";éi;d.}

SER A LY

R ) A‘*’Cﬁristia‘n family ‘consists.of the husbéihd 5 ,:his.'

wife and his two minor sons. . The husband and the minor -
sons heve no property.. The wife has stridhana land of
2[20:standard acres]. . The family can retain 2{‘15 standard
acres]. . The remaining 2[5 standard.actes] will be treated -
as surplus land and the wife is not:entitled to hold any
additional extent of stridhana land [section 5 (4)].

* (5) Notwithstanding anything contained in sub-
section. (1) ang. in, sub-section-(4) cand in Chapter , VIII

b-sect d in ¢ r.V
‘the total extent of the land held,or deemed to be held . by

any family 3[shall in no case exceed.30 standard acres].

(6) In calculating the extent of land held or deemed to
be held by any person, the extent of 1and which may revert
to such person immediately after the death of any limited
owner shall, during the lifetime of the limited owner, be
excluded. ¥ ‘

1These figures and words were substituted for the figures and words
¢ 30 standard acres ”’, *“ 50 standard acres ’, ‘10 standard acres **

and ‘40 standard acres >’ respectively by section 2 (2) (e) of the Tamil

Nadu Land Reforms (Reduction of Ceiliag on Land) Act, 1970 (Tamil
Nadu Act 17 of 1970), which was deemed to have come into forse
on the 15h Fcbruary 1970. . ‘ ‘

*These figures and words were substituted for the figures and words
¢ 40 standard acres ”’, ¢ 30standard acres ”’ and ‘‘ 10standard acres”
respectively by section 2 (2) (f) f the Tamil Nadu Land Reforms
(Reduction of Ceiling on Land) Act, 1970 (Tamil Nadu Act 17 of
1970), which was deemed to have come into force on the 15th
February 1970,

3 This expression was substituted for the expression “shall in
no case exceed 40 standard acres *’ by section 3( 2) of the Tamil Nadu
Land Reforms (Fixation of Ceiling on Land) Fourth Amendment
Act, 1972 (Tamil Nadu Act 39 of 1972), which was deemed to have
come into force on the 1st March 1972. (The figures and words
‘¢ 40 standard acres >’ were earlier substituted for the figuresand words
** 60 standard acres *’ by section 3(3) of the Tamil Nadu Land Reforms
(Fixation of Ceiling on Land) Second Amendment Act, 1972
(Tamil Nadu Act 20 of 1972), which was deemed to have come into
force on the 1st March 1972.)
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Basis of cal- 6, Where under the terms of a }[publictrust] any interest
°1‘1‘lat'°n . of either in the land in respect of which the 1[public trust] is
of land holg created or in the income from such land is reserved in
by the foun- favour of the founder of such [public trust], or of any other
der of aperson, the authorized officer shall declare the extent of
‘[public land which bears to the total extent of land in respect of
trust]. which the [public trust‘}lxis created, the same proportion as 4
such interest bears to the total interest in such land or the
incometherefrom. The extent of the land so declared shall,
with effect from the ddte of such declaration, be deemed to
be held by the founder or such other person and shall be
taken into account in calculating the extent of land
held by him. The extent so declared shall cease to be
the 1[public trust] property irom th: date of such declara-
tion but shall be subject to any other liability that may be
subsisting on such land :

RS P

Provided that the extent of such liability shall bear the
same proportion to the entire liability as the extent so declar- £
ed bears to the total extent. |

Ceiling on 7. Onand fromthe date of the commencement of this

holding land. Act, no person shall, except as otherwise provided in this
Act, but subject to the provisions of Chapter VIII, be entitled
to hold land in excess of the ceiling area :

Provided that in calculating the total extent of land held
by any person, any extent in excess of the ceiling area and
not exceeding half an acre in the case of wet land and one
acre in the case of dry land shall, irrespective of the assess-
ment of such land, be excluded. | )

' 1 These words were substituted for the word * trust ** by section
3 (5) of the Tamil Nadu Land Reforms (Fixation of Ceilingon Land)
Third Amendment Act, 1972 (Tamil Nadu Act 37 of 1972), which was
desmed to have come into force on the 1st March 1972, 7 - :

e
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8. (1) 2[3(Withih thirty days) from the'notified date], every
person, wioy.on the date of the commehcement of this Act,
held or is deemed to have held, land 4 ifi excess of the ceiling
area] shall,in respect of all land held-or deemed to have
been held by such person on such-date, furnish to the
authorized officer within whose jurisdiction the holding of
such person or the major part thereof is:situated, a return
containing the following perticulars] namely:— ‘

@) particulars of all the land ; . : '
(i) particulars-of the membefs of the family and of
the stridhana land held by each ferale ‘member ‘of the
_.famlbf siiope e e e egliotin e o
oo i(did) -particulars of any intergStieither in'the - land
held bya trust or in the incomé: fromsuch land reserved
in his favour or in favour of any member of his family ;
SIGYVY T % B ..s-’ei;i:::a: ]
(v) particulars of land—- bt b 7

(a) interspersed among plantations, or

19614 'I‘-ﬁf Act 58} Land RefO"(”é'z‘

1 These figures and words were substituted for the figures and words
“30 standard acres ** by section 2 (3) (a) of th¢ Tamil Nadu Land
Reforms (Reduction of Ceiling on Land) Act, 1970 (Tamil Nadu Act

17 of 1970), which was deemed to have come'into force on the 15th

February 1970, e L |

*These, words were substituted for the words. ** within ninety days
from such date as may be specified in:the potification issued by the
Government in this behalf " by section 2(@) (b)(i).of the Tamil Nadu
Land Reforms(Reduction of Ceiling on Land) Act;1970 (Tamil Nadu
Act 17 of 1970), which was deemed to have come into force on the
15th.February:1970: - .. 1 o pnd) xad!in R

'L orhéde Biokds were substituted for thewdrd$§ * Withir ninety days”
by ‘gécfg i’ 13 (3) (a) of the Tatiiil: Nadu’ Latd: Reforms” (Fixation of

Ceiling S4! Faxdy Fourth Amendment AOPI72 ¥T4tril ~Nadu * At
39 of 1972)., which was deemed to have Lome into force on the 1st
*Mai"c 1‘9&)2. G153 10 i’H 8 t A ,;(i Dﬁ" Bffau oY h z;

L ATHEE WORIS weré Stibistitated for’ the & sion ““jil‘ excess of 15
standard acres ** by section 3 (6) of the'T Nadu Land 'Refotrths
(Fixatiott'of Ceiling on Land) Third -Amendménty:Act; 1972 :(Tamil
{Nadua Act 3%i6£1972); which (was deeined torhave'come intoi force on
the 1st March-19725 ¢ (These figures: andwords *¢15; standard. acres
were earlier. Wstituted for the figures and words ““30 standard acres”
by sectioh' 2123y (b) (ii) of the' Taihil NadFLAHY Reforms (Reduction
of Ceiling on Land) Act, 1970/ (Tainil Nddt’ Re¢:17! of * 1970), which
was deemed t0 have come into force-omshe.15th February 1970).

1. 5Fhe:dollewing: clause was omitted by,section 3,(3)(8). cf the Tamil
iﬂa‘&u Iﬁi?ﬁéfg;ms(Fixation of Ceiling o(n%gﬁé )Egmh Amendment

Furnishing
of return by
p2rson hold-
ing in land
excess of ¥[i5
standard
acres]).

Act, 1972 (Tamil Nadu Act 39 of 1972), which was deemed to have

~ come)irth_forte o the 1 1st March 197263 16RU2 e ifulon §o
" «(iy) particuldfé of the 1and wHich ¥ibH Beivon' desires to hold
for dairy farming or livestock breeding ;.
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(b) contiguous to any plantation,

in existence J[on the date of the commencement of this
Act] in any area ?[ * * *] and
which land such person desires to hold for extension,
or ancillary purposes; of the plantation ; ‘ :

. (vi) particulars of the encumbrances, if any, over
the land together with the name and address of the
creditor; A e : ‘

(vii) particulars of any pending litigation respecting
the land or part thereof ; R
| | (viii) particulars of the land which such person
desires ,to retain within the ceiling area and the land which
he desires to he. declared as surplusland ; - .

SRV DS 1N R R : ‘ R S
: (ix) particulars of the land held by tenant, if any,
s and the name and address of such tenant; [and]
| Yx), -* ¥ o* L % 0 F 0k *j

| 1 This.expressian was substituted by section 2 of the Tamil Nadv
{4 Land Reforms, (Fixation of Ceiling on Land) Third Amendmep
t ' " Act, 1974 (Tamil Nadu Act 30 of 1974), which was deemed to hav
. come ' into force on the 6th April 1960 for the expression %;1 tlg
e 6th day of April 1960 which in turn was substituted for the éxpre
ssion ** on the date of the commencement of this' Act™ by sectior

- 3(3) of the Tamil -Nadu Land Reforms (Fixation of Ceiling on Land

Fifth Amendment Act, 1972: (Tamil Nadu Act-10 of 1974), wnicl

. Py

was deemed "to-have come into force on the 6tk April 1960. :
®* The words * other than a hill area > were omitted by - sectiol
3 (4) of the Tamil Nadu Land Reforms (Fixation of Ceiling on Lanc

Second Amendment Act, 1972 (Tamil Nadu Act 20 of 1972), whic
was deemed to have come in to force on the 1st March 1972. ;

® This word was added by section 3 (3)(2) (i) of the Tamil Nad
Land Reforms (Fixation of Ceiling on Land) Amendr -t Ar
1971 (Tamil Nadu Act 41 of 1971). L :

¢ The following clause (x) was omitted by section -3 (3) (a) (
of the Tamil Nadu Land Reiorms (Fixation. of.Ceiling on Lan
Amendment Act, 1971 (Tamil Nadu Act 41 of 1971) :—

« (x).iL 1Lc cns® of ap existing  sugar, ~ factory,  alk

pariiculars of the land whicl sugar factory— . o
(@) holds as owner, and

. (b) holds otherewise than as owner and the basis «

which suchlandis held ; .

and which such sugar factory dcsires to hold for the culti
ation of sugarcane for use in the factory ; and”

T TR e bty o

G
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- (xi),/'such other particulars as may be préscribed
:,.  I[Explanation I.—In the case of a-member of the
§.  Armed.Forees, the reference to ninety d‘ays‘shall be deemed

ST

to be 4 reference to one year.] -

i‘ ' Explanation IT.—Where land is held or deemed to be

] £ held by—

. (@) an individual, the return shall be furnished

b ] by him or any person autherized by bim in writing in this
behalf , | L

(b) a person who is a minor, lunatic, idiot, or is

subject to a like disability, the return shali be furnished

' by the guardian, manager or other person in charge of
such person or of the property of such person,

§ (¢) a company or other corporate body, ‘he
return shall be furnished by any person competent to act
for such company or body in this behalf..

Explanation. III.—Where land is héld: or deemed to
be held by a family, the retwrn shall be furnished by the
personin management of such family or of the property
of such family and the return so furnished shall be binding
on the other members of the family:

Provided that the authorized officer shall give to the
other members of the family a reasonable opportunity of
making their representations and of adducing evidence,
if any, in respect of such return and shall consider such
representations and evidence before the preparation of the
draft statement under sub-section (1) of section 10.

1, This explanation was substituted for the following ¢xplanation
by section 2 (3) (b) (iii) of the Tamil Nadu Land Reforms (Reduction
of Ceiling on Land) Act, 1970 (Tamil Nadu Act 17 of 1970), which
was deemed to have come into force on the 15th February 1970 :—

“ Explanation 1.—In the case of a member of the Arn.ed Forces
the return under sub-section (1) shall be furnished within six months
after the Proclamation of Emergency has ceased to operate *.

The said explanation was earlier substituted for the following
original explanation Dby section 6 (ii) of the Tamil Nadu Tenarcy
(Amemdment) Act, 1965 (Tamil Nadu Act 9 of 1965 ):—

* Explanation [.—In the case of a member of the Armed Forces,
the reference tO ninety days shall be deemed to be a reference to
e year.”

125-6—64
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12 # “ » » |

Colicction of 9, (1) If any person who has held or is deemed to have

information. held land 2[in excess of ceiling area] fails to furnish
the return under section 8 or furnishes an incorrect or
incomplete return under that section, the authorized officer
may, by notice, require such person to furnish the return
or the additional particulars,asthe case may be, within the
time specified jn the notice, or within such further time
not exceeding thirty days as the authorized officer may, in
his discretion, allow.

(2) (@) Where any person, on whom notice under sub-
section (1) has been served, fails to furnish the return,
~or the additional particulars, as the case may be, withi
# the time specified in that notice, or within the further
time allowed by the authorized officer under sub-section
(1), the authorized officer may obtain in such manner as
may be prescribed the necessary information either by
himself or through such agency as he thinks fit.

(b) The authorized officer shall, as soon as may be,
after obtaining the information under clause (a), give to
the person concerned a reasonable opportunity of making
his representation and of adducing evidence, if any, in
respect of such information and consider any such re-
presentation and evidence and pass such orders as he

deems fit.

1 The following sub-section (2) was omitted by section 3(3) (b
of the Tamil Nadu Land Reforms (Fixation of Ceiling on Land
Amendment Act, 1971 (Tamil Nadu Act 41 0f1971) :~—

“ (2) The notification referred to in sub-section (1) shall contai
such particulars and shall be published in such manner as may t

‘prescribed .”’. -
: .

12 These worc§ were substituted for the expression “in  excet
-of 15 standard dcres” by section 3 (6) of the Tamil Nadu Lar
eforms (Fixation of Ceiling on Land) Third Amendment Ac
(972 (Tamil Nadu Act 37 of 1972), which was deemed to have con
into force on the st March 1972. The figures -and words
standard acres” were earlier substituted for ‘the_figures and wor
«"30 standard acres™ by section 2 {(4) of the Tamil Nacu Lar
Reforms (Reduction of Ceiling on Land) Act, 1970 (Tamil Na
Act 17 of 1970), which was deemed to have come into force on't
15th February 1970. S =

-
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. (3) Where the authorizea ofncer finds fromthe return

urnished under section 8, or under sub-section (1), or the
additional particulars, if any, furnished under sub-section
(1), or from the informations obtained by the authorizea
officer under clause (a) of sub-section (2) that the person
concerned desiresto hold— -

(@) (i) any land interspersed among plantations, or

- . (i) anyland contiguousto any plantation,
[on the date of the commencement of this Act] in any area
in existence . B U A |
: ‘"2[ ‘, X | *' S g ]’ . <3[ * ]

o

R ~,~‘f\‘l P ked A

Eeh

1 This expression was substituted by sec¢tion 2 of the Tamil Nadu
Land Reforms (Fixation of Ceiling on Land) Third Amendment Act,
1974 (Tamil Nadu Act 30 of 1974), which was deemed to have come
into force oni the . 6th April 1960 for tke éxpression *‘ on the 6th day

_of April 1960* which in turn was substituted for the expression
“ on the date of the commencement of this Act* by section 3 (3
of the Tamil Nadu Land Reforms (Fixation of Ceiling on Land
Fifth Amendment Act, 1972 (Tamil Nadu Act 10 of 1974), which
was deemed to have come into force on the 6th April1960.

2 The words * other than a hill area ” were omitted by section
3 (5) of the Tamil Nadu Land Reforms (Fixation of Ceiling on Land)
Second Amendment Act, 1972 (Tamil Nadu Act 20 of 1972), which
was deemed to have come into force on the 1st March 1972,

3 The word “ or” was omitted by section 3 (4) (a) of the Tamil
Nadu Land Reforms (Fixation of Ceiling on Land) Fourth Amend-
ment Act, 1972 (Tamil Nadu Act 39 of 1972), which was deemed to
have come into force on the Ist March 1972.

s The following clause (5) was omitted by section3 (4) (b) of the
Tamil Nadu Land Reforms (Fixation of Celing on Land) Fourth
Amendment, Act, 1972 (Tamil Nadu Act 39 of 1972), which was

deemed to have come into force on the 1st March 1972 ;—

“ () any land for dairy farming or livestock breeding, he shall,
subject to such rules as may be prescribed in this behalf forward a
copy of the return, the additional particulars, or the informauon
obtained, as the case may be, to the Land Board ™.

125-6—64A
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Preparation 10. (1) On the_basis of the return furnished under sub- |
and section (1) of section 8 and the basis of the representation
publication and evidence under the proviso to Explanation III to sub-
ofdraft  section(l)ofsection 8or on the basisof thereturn furnishe¢ |
statement  under sub-section (1) of section 9 and the additional parti
land in culars, if any, furnished under that sub-section, or on the
excess of the basis of the information obtained by the authorized office
ceiling area, under clause (@) of sub-section (2) of section 9 and thy
orders passed on the representation and’the evidence, J
any, under clause (b) of sub-section (2) of section 9, as-th
case may be, the authorized officer shall, subject to th
provisions of sub-sections (2), (3) and (4) and after makin
such enquiry as he deems fit, prepare a draft statement i
respect of each person holding or deemed to have hel
land in excess of the ceiling area. Such draft statemes
shall contain the following particulars, namely : —

(i) the name and address of the person ;

(ii) particulars of all land held by such person as
total extent of such land ; ‘ )

(iii) particulars of the members of the family a
of the stridhana land held byeach female member of 1

family;

(iv) particulars of any interest either in the l¢
held by a trust or in the income from such land reser
in his favour or in favour of any member of his family

1 The following sub-section (4) was omitted by section 3 (4
the Tamil Nadu Land Reforms (Fixation of Ceiling on Land) Am
ment Act, 1971 (Tamil Nadu Act 41 of 1971) :—

“ (4) Where the authorized officer finds from the return f
shed under section 8 or under sub-section (1), or the addit
particulars, if any, furnished under sub-section (1), or from th
formation obtained by the authorized officer under clause (
sub-section (2) that any existing sugar factory desires to hold
fand for the cultivation of sugarcane for use in the sugar factor
shall, subject to such rules as may be prescribed in this behalf, for
a copy of the return, the additional particulars, or the inform
obtained, as the case may be, to the Sugar Fzetory Board. ™.
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2 ({2 . * *]
(vi) particulars of land—

(a) interspersed among plantations, or

- . (b) contiguous to any plantation, |
in existence 2[on the date of the commencement of this
Act] inany area 3(* = * Jand which land such
person desires to hold for extension, or ancillary purposes
of the plantation;

(vii) particulars of encumbrances, if any, over the
land together with the name and address of the creditor ;

(viii) particulars of the land which such person
desires to retain within the ceiling area ;

(ix) the extent of the ceiling area of the person ;

(X) particulars of the land which may be compfised
within the ceiling are ; .

(xi) particulars of the land held by tenant, if any,
and the name and address of such tenant ;

1 The following clause (v) was omitted by section 3 (5) (a) of the
Tamil Nadu Land Reforms (Fixation' of Ceiling on Land) Fourth
Amendment Act, 1972 (Tamil Nadu Act 39 of 1972), which was
deemed to have come into force on the 1st March 1972 :— -

“ (v) particulars of the land which such person desires to hold
for dairy farming or livestock breeding ;”.

2 This expression was substituted by section 2 of the Tamil Nadu
Land Reforms(Fixation of Ceiling on Land) Third Amendment Act,
1974 (Tamil Nadu, Act 30 of 1974), which was deemed to have come
into force on the 6th April 1960 for the ;expression * on the 6th day
of :April-1960 7, ~which in . turn was siibstituted for the expression
« on the;-date of the commencement of this Act* by section 3(3)
of the Tamil Nadu Land Reforms (Fixationof Ceiling on Land)
Fifth Atnendment Act, 1972 (Tamil Nadu Act .10.0f 1974),which
was deemed to have come into force on the 6th April 1960.

by R R Loy b \

2. The.words *‘other than a hill area” were omitted by section 3(6)
of ti& Tamil Nade Land. Reforms ;(?Ixa,t\)onf of Ceiling ¢n Land)
Second - Amendment Act, 1972 (Tamil;Nadu Act 20 of 1972), which’
was deemed to have come into force on the 1st March 1972. C
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(xii) particulars of the land proposed to be declared
as surplus land ; [and]

2[(xiii) *  x  * ]
. (xiv) 'Such other particulars as may be prescribed.

(2) (a) For the purpose of calculating for the first
time 3[after the date of the commencement of thiz Act]
the ceiling area of a family holding land on the date of the
commencement of this Act in excess of 4[15 standard
acres], the authorized officer shall take into account only
those members of that family who are alive on the notified
date. But for the purpose of calculating the ceiling area
of such family for the second or for any subsequent time,
the authorized officer shall take into account only those
members of that family who are alive on the date of the
preparation of the draft statement under sub-section (1).

(b) For the purpose of calculating the ceiling area
of any other family 5[for the first time after the date of the
commencement ‘of this Act, or for any subsequent time],
the authorized officer shall take into account only those.
members of that family who are alive on thé date of the
preparation of the draft statement under sub-section (1).”

'This word was added by section 3 (5)(i) of the;Tamil Nadu
Land Reforms (Fixation of Ceilingon Land) Amendment Act, 1971
(Tamil Nadu Act 41°0f 1971), o R e

3 The following clause was omitted by section 3 (5) (ii) of the
Tamil Nadu Land Reforms (Fixation of Ceiling on Land) Amendment -
Act, 1971 (Tamil Nada Act 41 of 1971) :— S

~““(xiii) in the case of an existing sugar factory, also the parti-
culars of the land which such sugar factory— " =~ '
(a} holds as owner, and N ]
(b) holds otherwise than as owner and the basis on which such
land is helda-.,: ' ) L )
and which such sugar factory desires to hold for the
cultivation of sugarcane for use in the sugar factory ; and *’ o
® These words were inserted by section 2 (5)(@)() of ' the Tamil
Nadu Land Reforms Reduction of Ceiling on Land) :Act, 1970
(Tamil Nadu Act :17-of 1970), which was deemed to have - come
into force on the 15th February 1970. * -~~~ 7 "ladifoon. oy
¢ These figures and words were substituted -for - the “figures and
words ‘30 standard-acres™ by section 2 (5Xa)(ii) of theTamil Nadu:
Land Reforms-(Reduction of Ceiling on‘Land) Act,’ 1970 (Tamil ..
- Nadu Act 17 of 1970), which was deemed to have come: into force ‘on -
the 15th February 1970. e : P L

5 These words were substituted for the words “for the first of
for any subsequent time”: by section 2 (5)(b) of the Tamil Nadu
Land Referms (Reduction of Ceiling on ‘Land) Act, 1970 (Tamil
Nadu Act 17 of 1970), which was deemed to have come -into force
- on the 15th February '1970. o
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erson has failed to specify theiparticulars
o1 'the fand which lie desires to-fetain within this ceiling area,;
the authorized officer shall, as féll-&sh racticable,. specify .
in the dral: statément, the land which is capab’e cof easy,
and convenient enjoyment as the land to be re:ained by

such person within his ceiling 3ea.. o, o ;-

X3

k... (4)If any person-has specified*the particulars of the-

land which he desires to retain: withif'his ceiling area, the
authorizéd-6fficer shall; as far as pfactitablé’ 1[but subject
to the provisions of sib-sections (4-A)-and (4-B)], declare
the same land as comprised within his ceiling area :

Provided that where in the opition of the authorized -
officer, the-utility of any land or part thereof held by any
person has been diminishéd by any 'wilful act of such
person, after the date of the commencement of this Act,
the authorized officer shall declare such land or any part
thereof as comprised within his ceiling area :

Provided further that the authorized odicer shall,
subject to such conditions as may be prescribed, declaie
the share of any person in the land held by an agricultural
company, a co-operative society or a land mortgage barnk,
or any part of such share as comprised within the ceiling

area

Provided also that subject to the above provisions,

. the land which the authorized officer proposes to declare
as surplus land under clause (xii) of sub-section (1) shall,
as far as practicable, be such as is capable of easy and

convenient enjoyment. ?
2[(4-A) Notwiihstanding aanything contained in
sub-section (4), where the transfer or partition of any
land has been declaredto be void undzr section 22, it
shall be the duty of the authorised officer to include,
subject to the provisions of sub-section (4-B), such land
within the ceiling area of the transferor or the person ,
effecting the partition, as the case may be, as if no such :
transfer o partition hau taken place :
1 This expression was inserted by section 3 (1)(1) of the Tamil
‘Nadu Land Reforms (Fixation of Ceiling on Land) Sixth Amend-

ment Act, 1972 (Tamii Nadu Act 7 of 1974), which was deemed
to have come into force on the 1st March 1972.

2 These sub-sections were inserted by section 3 (1) (i) of the
Tamil Nadu Land Reforms (Fixation of Ceiling on Land) Sixth
Amendment Act, 1972 (Tamil Nadu Act 7 of 1974), which was
deemed to have come into force on the 1st March 1972.
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_Provided that in respect of the land so included
nothing in this sub-section shall affect the rights of the
transferee or of the person in whose favour the partition
was effected. ' ‘ DR

(4-B) Where the transfer of any land has been
declared to be void under sect.on 22 and where the e¢xtent
of the Jand so transferred is in excess of the ceiling area
of the transferor, the land so transferred shall be included
wittin the ceiling a.cc of the transferor in the following
order of preference :— o

(i) firstly, land transferred to a person who was
landless immediately before the date of such transfer

~and who was not related to the transferor or any member

of his family ;

(i) secéndly, land transferred to a cultivating
tenant who was cultivating that land immediately before
1he date of such transfer ;

(iii) thirdly, land transferred to a person who
was not related to the transferor or any member of his
family ; and ¢ .

(iv) land transferred to others.

Explanation—In this sub-section *‘landless
erson >’ means a person who does not hold any land.]

(5) The diaft statement shall be published and
copy thereof shall be served on the persons concerne
the tenants, creditors and all other persons who in tl
opinion of the authorized officer are interested in t
land to which such draft statement relates, tosether Wi
a notice stating that any objection to the draft stateme

~ ghall be preferred [ within thirty days] from the serv

of sach notice. The authorized officer shall daly cost
any objection received within the time specified in

said notice from the persons or whom a copy of the di
s‘atement has been served or any objection recei

1These words were substituted for the words “within sixty da)-
section 3 (3) (by (i) of the Tamil Nadu Land Reforms (Fixatio
Ceiling on Land) Fourth Amendment Act, 1972 (Tamil Nadu A
of 1972), which was deemed to have come into force on the 1st N
1972, ’ s ot
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within thirty days] from the date of the publication
of the draft statement from any other person. The
aushorized officer shall, after giving the objector a reason-
able opportunity of being heard and of adducing evidence,

if any, and subjoct to such rtles as may be made, pass

such orders as he deems fit :

g _— ok ai“"]

PP

s

- 11. (1) If while considering the objections received Authorized
under ‘sub-section (5) of section 10 or otherwise, the Officerto

~ authorized officer finds that any question has arisen gg"g‘}iiﬁ?“;‘,‘;
regarding the title of a person to any land and such cergain cases.

question has not already been finally determined by, or

is' not pending before, a competent cour:, the Land

Tribunal or other ~uthority, the authorised officer may,

- subjéct to the provisions of sub-section (2), decide such

question summarily in such mammer as may be prescribed

and may pass such order as he deems fit. |

ii+,(2) Where in the opinion “6f'the authorized officer
the; decision of a question-under sub:section (1) involves, -
a substantial question of law ot of fact; he shall, for reasois
to be‘recorded in writing refer the question to the Land
- Tribunal. L
:’:Q {roni R SRR ’
"1.(3) The order of the:authdrised officer under sub-,
section (1) shall not be subject 't6‘dny appezl or revision,
‘but any party may, within three months from the date of
service of a copy of such order,institute a suit in the Land
Tribunal within whose jurisdiction- the land or the major
part thereof is situated to have the order set aside or
modified but subject to the final result of such suit if any,
the order of the authorized officer shall be final.

g

1These words were Substituted for the words ““within sixty days” by
section 3 (5)(b(i)of the Tamil Nadu Land Reforms (Fixation of Ceiling
on Land) Fourth Amendment Act, 1972 (Tamil Nadu Act 39 of 1972),
which was deemed to have comeinto force on the 1st March 1972.

" 3The following proviso was omitted by section 3 (5) (b) (i) of
the Tamil Nadu Land Reforms (Fixation of Ceiling on Land) Fourth
Amendment Act, 1972 (Tamil Nadu Act39 of 1972), which was
deemed to have come into force on the 1st March 1972 —

“Provided that the authorized officer may, in his discretion,

allow such further time not exceeding thirty days for the receipt of the
oWections under this sub-section.”
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Publication 12. After the disposal of the objections, if any,
| :{a";‘ggem preferred under sub-section (5) of section 10, and after
11 . passing the order, if any, under sub=section (1) of section 1],
i , the authorised officer shall, subject to the provisions of this
f Act and the rules made thereunder, make ngcessary altera-
tions in the draft statement in. accordance with the order
passed on the objections aforesaid and the order, if any,
passed under sub-section (1) of section 11, and shall dec-
lare the surplus land held by each persont. The authorized
officer shall thereafter publish a final statemen,t specifying
therein the entire land held by the person, the land to., be
‘ - retained by 7hiny within the ceiling area and” the. land
o declared to be'surplus land and ‘such gther, partxcu
o as may be prescribed and cause a. Copy th,m;eof to
served on ‘the'‘persons referred to in sub—secppn (5
section 10. Such a statement shall; subject to the prov1-:
sions of sec;tlon 14 be concluswe evidence of. the facts

stated therem

e R DI i L .
R i e -
A SO ARSI

EXC‘“.SiOI“ Og 13. (1) Notwithstanding anything contained in sections
gertain 1and 11 and 12, the authorized officer,shall, in. calculatmg the
from calcula-

tion of cejl- extent of land held by any person, exoludew—-

ing area,

’1 | (i) the land in respect of which any question of
| title is pending before a competent court, or the Land
Tribunal or ofher authorlty ]{and] :

2[(ii) | . * % ]

.ae"

3 This word was added by section 3 (6) (a) of the Tamil Nac

I.and Reforms (Fixation of Ceiling on Land) Fourth Amendment A«

. 1972 (Tamil Nadu Act 39 of 19 712;, which was deemed to have cop
iato force on the 1st March 1972.

2 The followmg clause and the word * and » at the end we
omiited by section 3 (6) (b) of the Tamil Nadu Land Refon
(Fixation of Ceiling on Land) Fourth Ameuadment Act, 1972 (Tar
Nadu Act 39 of 1972), which was Ceemed t0 hiye come into for

on the lst March 1972:—

¢ (ii) the land in respect of whnch the question whether su
land could be permi't:d. to be used for dan'y farnnng or livest(
breeding is pen cﬁ;g before the Land Board ; an
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(i) the land in respect of which the question
whether such land could be permitted to be used for the
‘extension or for ancillary purposes, of the plantation in
existence 1[on the date of the commencement of this
Act] in any atea 2[* * * ] is pending before the Land
Board ; :

and where after such exclusion the land held by such
person is in excess of the ceiling area, he shall declare
the land in excess to be surplus land. The land so declared
as surplus land shall be incorporated in the final statement

published under section 12.

14. (1) As soon as may be, after the final disposal Amendment

of the proceeding or suit relating to the question of title
of any land excluded under clause (i) of sub-section (1)
of section 13, the authorized officer shall — :

() amend the final statement published under
section 12, or

1 This expression was substituted by section 2 of the Tamil Nadu
Land Reforms (Fixation of Ceilling on Land) Third Amendment Act,
1974 (Tamil Nadu Act, 30 of 1974), which was deemed to have come
into force on the 6th April 1960 for the expression * on the 6th day
of April 1960 », which in turn was substituted for the expression ‘‘ on
the date of the commencement of this Act” by section 3 (3) of the
Tamil Nadu Land Reforms (Fixation of Ceiling on Land) Fifth
Amendment Act, 1972 (Tamil Nadu Act 10 of 1974), which was deemed
to have come into force oa the 6th April 1960.

2 The words “ cther than a hill area® were omitted by section 3
(7) of the Tamil Nadu Land Reforms (Fixation of Ceiling on Land)
Second Amendment Ao, 1972 (Tamil Nadu Act 20 of 1972), which
was deemed to have come into force on the 1st March 1972,

? The following sub-section (2) was omitted by section 3(6) of
the Tamijl Nadu Land Reforms (Fixationof Ceiling on Land)
Amendment Ast, 1971 (Tarail Nadu Act 41 of 1971):—

¢(2) Noiwithstanding anything contained in sections 11 and 12,
the authorized officer shall, in calculating the extent of land held by
any existing sugar factory, exclude the land in respect of which the
uuestion whether such land could be continued to be used for the
cultivation of sugarcane for use in the existing sugar factory is
pending before the Sugar Factory Board and where after such exclu-
sion the land held by the existing sugar factory is in excess of the

_ ceiling area, be shall declare the land in such excess to be the surplus
land of the exisung sugar factory. The land.so. declared as surplus
land shafl*Bé*intorporated in the findl  stafemiént published under
seciion 127 A ;é;m C ;

IS
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of final
statement
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(ii) where there is no such final statement, p
a final statement, if necessary, under section 12,

in accordance with the decision of the court or th
Tribunal, or other authority, as the case may be.

(2) As soon as may be, after the Land Bo
decided —

1[(0) * . * \ *

(b) under section 31 whether auy lani
under clause (iii) of sub-section (1) of section
be permitted to be used for extension, or for
purposes, of any plantation, the authorized offic

(i) amend the final statement publis
section 12, or

(ii) where there is no such final statem
a final statement, if necessary, under section

in accordance with the decision of the Land !

(6 N

1 The following clause and the word “or”
omitted by section 3 (7) of the Tamil Nadu Land Re
Ceiling on Land) Fourth Amendment Act, 1972 (1
of 1972), which was deemed to have come intc

- Maich 1972~ ,

“(a) under section 27 Wheth,er any land exclu
of sub-section (1) of section 13 could be permitted -
farming or livestock breeding; or ”

2 The followiné.sub-ééétjoﬁ (3) was omitted 1
the Taa il Nadu Land Reforms (Fixation of
Amen’.., ent Act, 1971 (Tamil Nadu Act 41 of 19

- _“(3) As soon a3 may be; after the Sug;
decided under section 40 whether any-land ‘exclt
(2) of section’'13 could be continued to be us
of sugarcane for use in the ~existing sugar fa
cofficer shall—"* S r

e

(i) amend the final statement publish.d

(ii) where there is no such fial sts
statement, if’ necessary, under secnion 12,

in accor Jance with the dec'sion of the Sugar

[ g
M“V‘ _
i

it o anania il
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S (4 The finalstatement amended or prepared under sub-
O | section, }[(1)- or (2)] shall be published and the authorized
SR officer shall cause a copy of the final statement as so
amended or prepared to be served on the persons referred
to in sub-section (5) of section 10.

15.- Notwithstanding anything ‘contained in_sections Power to
12 and 14, the authorized officer may, either of his own réctify bona

F eho T weof: jeg.— ' Jfide migtakes
moncm or on the appyggtlon of a.rly ':Of ‘the parties, and clovical

el e , errors,.
@)'if he is satisfied that a:bona, fide mistake has
*aé ’lqufif‘;égard’: to any entry in’the ‘final statement
ed“andér section 12 or 14, make the necessary

s o
correctidﬁstherein ;

’(b) at any time, correct any clerical or arith-
metical mistake in regard to any entry in such final state-
ment.

16. (1) Where any land held by any person as posses- Possession
sory mortgagee is in-excess of the ceiling area of such of land held
person, the possession of the land in such excess shall, Y POsses-

with effect from the date of publication of the final state- Z‘;ﬁi t??;%;
ment under section 12 or 14 : t0 the
pOSsessory

) ) tgagor
(a) in any case where the total helding of the ?ﬁ‘feﬁ?iﬁ _

possessory mortgagor is not in excess of the ceiling area, cases.
revert to the possessory mortgagor ; ’

(b) in any case where the total holding of the
possessory mortgagor is in excess of the ceiling area,
and where he desires the land mortgaged by him or auy
part thereof to be included within his ceiling area in
the return furnished by him under section 8, revert to
him subject to the condition that the land so reverted
together with the other land held by him does not exceed
the ceiling area.’

(2) Where the possession of the land ir excess held
by a possessory mortgagee or any part thereof does not
revert to the possessory mortgagor under sub-section (1),
the Government may acquire such land under section 18.

1 These brackets, figures and word were substituted for the brackets,
figures and word “(1), (2) or (3)*’ by section 3 (7)(ii) of the Tamil
Nadu Land Reforms (Fixation of Ceiling on Land) Amendment Act,
1971 (Tamil Nadu Act 41 of 1971).
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e ) (a) (i) "The ‘ possessory “mortgagor to 1

posséssion of the land mortgaged réverts under sub-

(D), shdll pay the mortgage moiney due to the pos:
mortgagee in: respect of that land. -

- (i) Where possession of a part only
~and. mortgaged reverts to the possessory mortgagor
sub-section (1), the possessory .mortgagor shall
- the possessory mortgagee such amount of the m
momney as bears to the entire amount of the m
money, the same proportion as the value of t)
aforesaid on the date of such reversion bears to tt
of the entire extent of the land mortgaged on t [

date.

(iii) Where no agreement can be rea
respect of the mortgage money payable under sv
() or (ii), the authorized officer shall, subject to
visions »f sub-clause (iv) and after ma,lnng such
as he deems fit, decide the amount so payable.

(iv) Where in the opinion of the a
officer the decision of a question under sub-cl
involves a substantiul question of law or of fact.
for reasons to be recorded in writing refer the
to the Land Tribunal.

(b) The land or any part thereof, the
of which reverts to the possessory mortgagor u
section (1), shall be the security for the payme
mortgage money.

(¢c) The mortgage money referred to in

shall, for the purpose of Article 132 of -
- Division of the First Schedule to the Indian
Act, 1908 (Central Act IX of 1908), be deeme
become due with effect from the date of rever:
- sub-section (1), and shall carry interest at the r
- and a half per centum per annum from the sal

Explanation.—In this sub-sectlon *“ mortgag
means the money payable in accordance wit

. visions of the YTamil Nadu] Agriculturists '
- 1938 ([Tamil Nadu] Act IV of 193g).

’ 1 These words  were substituted for the wor
by the Tamil Nacu Adaptation of Laws Order, 1969
- by the Tamii Nadu Adaptation of Laws (SecOnd

' ~ Order, 1969.

e i e s .
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(4) Where the possession of any land or any part
thereof is likely to revert to the possessory mortgagor
under sub-section (1), the authorized officer shall first
fix the ceiling area of the possessory mortgagee.

17. (1) Wherc any land held by any person as tenant
is in excess of the extent of land which ho is entitled to
hold under section 5, the possession of the land in such
excess shall, with effect from the date of ' the
publication of the finalstatement und:er section
12 or 14, rzvert to the land owner where and to
the extent to which .the land of the land owner
himself is not liable to be doclarcd as surplus land in accore
dance with the provisions of this Act.

(2) Where in respect of any land, the possession
of which reverts to the land owner under sub-section (1),
the contract of tenancy provides for the continuance of
the tenancy after the axpiry of the agricultural year imme-
diately succecding the date of such reversion, such land-
owner shall payi[ * * * ] to the tenant an amount
equivalent to one-eighth of 2[the annual value of the land
calculated in the manner specified in Part I of Schedule IIT].
Out of 3[such -amount], three-fourths shall be paid to the
cultivating tenant and one-fourth to the intermediary,
if any.

(3) If any dispute arises in regard to the amount
A[ * * * ] payable under sub-section (2), either party
may make an application to the authorized officer within
‘whose jurisdiction the land or the major part thereof is

1 The words ‘“‘as compensation’ were omitted by section 5(@i) (a}(A)
.of the Tamil Nadu Land Reforms (Fixation of Ceiling on Land)
Amendment- Act, 1979 (Tamil Nadu Act 11 of 1979), which was
.deemed to have come into force on the 20th April 1972,
~ 2 Thi§ expression was substituted for the expression “the fair rent

ul4téd ih'the manner specified in paragraph 4 of Part I of Schedule

“by'séction 7 (1) of the Tamil Nadu Land Reforms (Fixation of
.Ceilifig "ot Land) :Amendment Act,” 19797(Tamiil” Nadu_Act 11 of
1979), which was deemed to have come into force on the 27th October
1978. .. ; R

3 These words were substituted for the words “such compensation”
by section 5 (i) (@) (B) of the Tamil Nadu Land Reforms (Fixation of
.Ceiling on Land) Amendment Act, 1979 (Tamil Nadu Act 11 of 1979),
-which was deemed to have come into force on the 20th April 1972.

4 The words ‘ of compensation” were omitted by section 5 (i) (b)
of the Tamil Nadu Land Reforms (Fixation of Ceiling on Land)
Amendment Act, 1979 (Tamil Nadu Act 11 of 1979), which was
.deemed to have come into force on the 20th April 1972.

Possession
of land held
by tenant to
revert to the
land cwner
in certain-
cases-.
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cnated, for deciding such dispute. The authorized
officer shall decide suchdispute in accordance with such
procedure as may be prescribed.

Acquisition 18. (1) After the publication of the final statement
;’;fnfiurplus under section 12 or 14, the Government shall, subject 10
: the provisions of sections 16 and 17, publish a notification
to the effect that the surplus land is required for a public
purpose. ‘
(2) As soon as may be after the publication of a
notification under sub-section (1), the authorized officer
shall—

(@) cause to be published in every village or town
in which any part of the land specified in such notification
is situated a proclamation containing the terms of the
notification; |

(b) cause a copy of the notification to be served
on the persons concerned, the creditors, persons whose
names appear in the finalstatement published under sectior
12 or 14 and such other persons as may be specified
the rules made by the Government. Co ~

(3 On the publication of the notification un
sub-section (1), the land specified in the notification
gether with the trees standing on such land and buildings
1[machinery, plant, apparatus, wells, filter points or powé
lings], constructed, erected or fixed on such land and 1
for agricultural purposes shall, subject to the.provisio
of this Act, be deemed to have been acquired for.a pub
purpose and vested in the Government free fromall ¢
cumbrances?[ with effect from the date of such publicati
and all right, title and interest of all persons in such lang
shall, with effect from the said date, be deemed to have beeg
extinguished : BRI

1 These words were substituted for the words “machinery, plait
or apparatus”® by section 3 (8) of the Tamil Nadu Land Reform
(Fixation of Ceiling on Land) Amendment Act, 1971 (Tamil Na
Act 41 of 1971). ‘ : N

2 These words were substituted by section 4 (1) (a) of the Tami
Nadu Land Reforms. (Fixation of Ceiliag on Land) Amendment A
1978 (Tamil Nadu Act 25 of 1978), which was deemed to have com
into force on the 1st March 1972 for the words “with -effect fr
the date of the commencement of this Act” which in turn w
substituted for the words “with efiect from the date of s
publication” by section 3 (2) (a) of the Tamil Nadu.Land Reforms
(Fixation of Ceiling on Land) Sixth Amendment. Act, 1972 (Tamil
Nadu Act 7 of 1974), which was deemed to have come into force
on the 1st March 1972.
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i< Prgvided that where theré is any-crop standing on
stigh tilid-[on the date of such publication], the authorized
. ‘officer mA¥; subject to such conditignsas may be prescribed,
permit the harvest of such crop by-the person who had
- raised such crop. -

qG-A)  * ’ . ]

(4) Subject to the rules made under sub-section (5),
the authorized officer may, at any time after the publication
of the notification under sub-section (1), take possession
of any_ land specified in the said notification.

~ «(5) The Government may make rules—
PERS S i&,;,x;" £ ] )

1 (4) specifying the classes of tenants, who may be
allowed to continue in possession of the land,

1 This expression was substituted by section 4 (1) (b) of the
Tamil Nadu Land Reforms (Fixation of Ceiling on Land) Amend-
ment Act, 1978 (Tamil Nadu Act 25 of 1978), which was deemed to
have come into force on the 1st March 1972, for the expression “on
the. date of the publication of the notification under sub-section (1)”
which in turn was substituted for the 'expression ‘“on the date of
such publication” by section 3 (2) () of the Tamil Nadu Land -
Reforms (Fixation of Ceiling on Land) Sixth Amendment Act, 1972
(Tamil Nadu Act 7 of 1974), which was deemed to have come into
force on the 1st March 1972

- % The following sub-section which was inserted by section 3 (2)
(¢) of the Tamil Nadu Land Reforms (Fixation of Ceiling on Land
Sixth Amendment Act, 1972 (Tamil Nadu Act 7 of 1974), which was
deemed to have come into force on the 1st March 1972 was omitted
‘ by section 4 (1) (¢) of the Tamil Nadu Land Reforms (Fixation  of
q Ceiling on Land) Amendment Act, 1978 (Tamil Nadu Act 25 ot
; 197%), which was deemed to have come into force on the: 1st March
1 1972;— ‘

¢“(3-A) (a) Every person who, after the date of the commencement
of this Act, was in possession of, or Geriving any benefit trom, the
property vested in the Government under sub-section (3) shall be
liable to pay to the Government, for the period, after such com-
mencement, for which he was in such possession or deriving such
benefit, an amount as compensation for the use, .occupation or
enjoyment of that property as the authorised officer may fix in the
arescribed manner. Such officer shall take into consideration such
factors as may be prescribed.

(5) Any amount payable to the Government under clause (g) shall

be recoverable as arrears of land revenue™.

125-6—65
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(b) permitting any co-operative society registered
or deeraed to have been registered under the Madras
Co-operative Sociciicc Aet, 1932 (Madras Act VI of 1932).
or under the Travancore-Ccchin Co-operative Societ
Act, 1951 (Travancore-Cochin Act X of 1952) or any |
morigage bank to which the 2[Temil Nadu] Co
pperative Land Mortgage Banks Act,1934 *(3[ Tamil Nad:
Act X of 1934) applies or any agricultural company
cont'nue in possessicn of the lani notwithstanding an
thing contained in sections Sand 7 -

Even after the publication of the notification under
sub-seciion (1).-Such rules may also provide sor the con
tions subject to ' which the person refcrred to in clauses
(a) and (b) may continue in possession of the land. ’"

Directjon by

Land Com- 2[18-A. Where for any reason, the extent of any

missioner.  held by any person has not been included in the total exte!
of the land held by such person for the purposes of th
Act, the Land Commissioner may, at any time, direct
authorized officer to include such land in such total ex
and the ceiling area shall be calculated or recalcula
as the case may be, in accordance with the provisio
this Act, and accordingly, the provisiotis  of = se
and the other provisions of this Act shall, as far as may
apply asif the extent of the land so included were mentio
in the return required to be furnished under sectinrn §

P i '
ower Of 3[18"B~ Where the authol-lsed Ofﬁoer has made

Government i I 1
to modify  correction under section 15 in the final statem

notification 4 hlished under section 12 or 14, the Government may &
ynder section .. . . , . . . gt
18(1) conse- Notification make the necessary consequential or incide
quent on modification in the notification published under sub-se
correction (1) of section 18].
ander section ... - - :
15. 1 These words were substituted for the word *“Madras”
Tamil Nadu Adaptation of Laws Order, 1969, as amended
Tamil Nadu Adaptation of Laws (Second Amendment) Order, 1%
2 This section was inserted by section 3 (8) of the Tamili}§
Land Reforms (Fixation of Ceiling on Land) Fourth Amen
Act, 1972 (Tamil Nadu Act 39 of 1972), which was deemed

‘come into force on the 1st March 1972. Lo

' ?TL esc sections were inserted by section 2 of the T
Land Reforms (Fixation of Ceiling on Land) Amendment
(Tamil Nadu"Aet'15of 1974)." © e

=y 1pe Wil Nady Co-operative a0
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18-C. Where, as a result of any decision in any appeal Power of
or revision or other proceeding or in pursuance of a GOvernment
direction under section 18-A, the notification published fl‘l’o‘zﬁgfel or
under sub-section (1) of section 18 requires cancellation notification
or modification, the Government may, by notification, under
cancel or modify such notification to give effect to such section 18(1)
decision and nothing in this section shall be deemed to ; Z=ta1°

revent the issugof a fresh notification by the Government o
unde=sub-section (1) of section 18 in accordance with the SRR

X

s

bt gsd 4

(1) Where aty notification/=! | - Landnot to -
Bhachois oo T L have vested
o (@) is modified under section 18-B or 18-C, as the ;gs‘;z"am

' case may be, by way of omission (whether relating to extent |

or survey number or otherwise), the land to which such

omission relates, or

(D) is cancelled under section 18-C, the surplus
land specified in such notification,

~ shall be deemed never to have vested in the Government

. and the authorised officer shall make the necessary conse-

48 quential modification in 1[the assessment roll] concerned.

A8 Aty amouht paid 2[under section 50] in respect of such -
® land shall‘be recovered by the Government as if ii were

" an arreat of land revenue.

. (2) The land referred to in sub-section (1) shart
stand reverted with effect from the date of the publication
of the notification effecting the modification or cancel- ) :
lation, as the case may be, to the person lawfully entitled
to such land and any assignment of such Iand by the
Government to any person prior to such date shall be
deemed to have been cancelled. No cloim shall be
enforceable in respect of such land against the Government

] * These words were substituted for the words “the compensa-
4 tion assessment roll” by section 5 (ii) () of the Tamil Nadu Land
& Reforms (Fixation of Ceiling on Land) Amendment Act, 1979 (la..n

Nadu Act 11 of 1979), which was deemed to have come into force

& on the 20th April 1972.

2 This expression was substituted for the words “by way of
compensation” by seption 5 (i) (b), ibid. ' ‘

125-6—65A
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or any petson deriving rights from them, for the pe
from the date Of the vesting of such land in the, Gov
ment and ending’ with the date of reversipn  under t
sub-section. | S

18-E. Where  any notification is modified wade
section 18-B e 18-C by way of inclusion,  the lam
which such inclusion relates shall be deemed to . ki
vested in the government as if suchland were incl
in a notification issued under sub~section- (1) pf.sectign. {8
and accordingly, the provisions of this Act shall apfi§
to the land s vested]. ; e e o

1[18-F. (1) Bvery person who, after the daté
vesting of the property in the Government under |
section (3) of section 18, is in possession of, or.de
‘any benefit from, such property, shall be liable t
to the Govergment for the period for which he is ins
possession or deriving such bencfii afier such ve

ment of that property as the authorized officer may§
in the prescribed manier.  Such officer shal}{
into consideration such factors as may be prescribed:

(2) Any amount payable to the Government
sab-section (1) shall be recoverable as arrears of
revenue.] ' ' ‘

1 This section was inserted by section 4(2) of the Tamt
Land R>forms (Fixation of Ceiling on Land)' Amen 'men
1978 (Tamil Na'u Act 25 of 1978), which was deemed to
come into forcz on th: ist Murch 1972, ,

[12

3 These words were substituted’ for™ the words OF
from” by section 5 (iii)(s) of the Tamil Nadu Land Reforms (1%
of Ceiling on Land) Amendment Act, 1979 (Tamil Nadu A
of 1979). which ~was deemed to have come into force on
April 1972,

s The WOrds “as compensation f were omitted
(i) (b), ibidq.
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CHAPTER I,

o CﬁimfNG ON FUTURE Acqu;v‘sx‘ixgxlg AND RESTRICTION
R ON CERTAIN TRANSFERS,

19: (1) On and afier the noﬁﬁé‘d‘{"&ates 'no document Declaration

~ relatingto.any transfer of land either by -sale, gift, exchange, L‘;fg; “‘";‘ﬁ:

Tease {[‘é ssessory.  mortgage], .surrender, agreement, registering

S - Otherwise, -shall beyregistered unless a authority in
n writing is made in duplicate in such form certain cases; -
Prescribed and filed by.the transferee before
ng- authority -under ¥HE¥IHdian Registration _
@en&ali;Aéct-firXVIvOf 1908)55%0 the total'extent | ®
L him, - e |

fefred to in sub-
h: time. and in such

, : cribed, otte.Copy. of the declaration
Feferred: it sub-seétion (1) to thHe;authorized officer,
within “whose jurisdiction the land Which is the subject
matter ofithe transfer or the major part thereof is situated.

~ (3) On receipt of the copy of the declaration under
sub-section (2), the authorized officer may obtain such
information as may be necessary and take such action
as he deems fit in gccordance with the provisions of this
Act, aid in accordance with such rules as may be made
in this bebhalf.

20. (1) If, as a resait of any transfer of lund  either pepal'y for
by sale, gift (other than gift made in contcraplation of future acqui-
death), exchange, surrender, agreement, settlement or siiion in
otherwise ¢ffected on or after the notified date, the extent ‘:?’Ltrag’ 22;_
of land heéld by the transferec exceeds the ceiling area, fion .
then, the right, title or interest accrued in his favour by

vi-tue of such transfer in the land in exercise of the ceinnz
area shall, as a penalty for contravention of the provi-
~sions of section 7, be deemed to have been transferred
to the Government with effect from the date of such
transfer, on a declaration made by the authorized officer

1 These words were substituted for the word ‘“mortgage’” by
section 3 of the Tamil Nadu Land Reforms (Fixation of Ceiling
on Land) Amendment Act, 1965 (Tamil Nadu Act I0 of 1965)
WhtiSCh was dcemed to have come into force on the 2nd May
1962.
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or any person deriving rights from them, for the period
from the date of the vesting of such land in the Govern-
ment and ending with the date of reversion under this

sub-section.

Vesting Of 18-E. Where any notification  is modified undeg
section 18-B er 18-C by way of inclusion, the land tQ:8

land newl’ ,
inc'~ded.  which such inclusion relates shall be deemed to he

vested in the government as if suchland were includeg
. in a notification issued under sub-section (1) of sectiQ
| and accordingly, the provisions of this Act shall apply

to the iand so vested].

spAmount 1{18-F. (1) Every person who, after the datc
¥ payable by) vesting of the property in the Government under subg
! persons in section (3) of section 18, is in possession of, or derivif
possession any benefit from, such property, shall be liable to
of the B g to the Government for the period for which he is ins§
&elt'g;vese possession or deriving such bencfii afier such ve
Government, an amount 3[** * ] for the use, occupatipn or

ment of that.j; property as the authorized officer
in the prescribed manner. . Such, officer,shy
into consideration such factors as may be Prescribe

®) Anfr':amount payable to the Ciov@rnme ,
sab-section (1) shall be recoverable as arrears g

revenue.]

Cobe

1 This section was inserted by section 4(2) of the T:
Land R-forms (Fixation of Ceiling on Lapd)‘:Amen-
1978 (Tamil Na’'u Act 25 of 1978), which was deemed
rc: on th: Ist March 1972, i«

~come into O
2 These words were substituted for' the:
from™ by section $ (iii)(a) of the Tamil I;Ig%ig Fan

of Ceiling on*Land) Amendment Act, il
of 1979). which /was deemed to have come 1nto
april 1972, .- S LSO

s b words “as compensation * were omittedh
(i (6)» ibid. 5
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Provided that—

(@) no such declaration shall be made unless
the transferor and the transforze have been given a rea-
sonable opportunity of being heard and of adducing evi-
denge, If any,

(b) the transferee shall be liable for payment
of the consideration for, and to discharge other liabilities
under, such transaction and the transferor shall have
no claim for such consideration against the Government,
otherwise than in respect of such land,

(c) no suit or other proceeding by the transferee
shall lie in any court ror tie rciuid of the consideration
for any such transaction,

(2) The Governiaent may make rules providing
for the manner in which any right, title or interest trans-
farred to the Government under sub-section (1) shall
be disposed of.] |

21. (1) If, on or after the date of the commencement Ceilinz on

T future acqui=

; sitlilon by

RO . . inheritance

(@) any person acquires by inheritance cr ‘be- bequest or

quest from any person ; Y by sale io
E e, ) . SRR 1 execution

- (b) and before the notificd’ date, any person gtfc?ecrge,
asquires by sale in execution of a decree or order cfa -
civil court or of an award or order ‘of any other lawful

authority, :

g

~any llaliid;?‘;‘Which, together with thé;jglan;d, if any, already
“held by him, exceéds intheaggregatethe ceilingarea, then

he shall, within ninety days frcmythe: notified date or
fromthe date of such acquisition;iwhichever is  later,
furnish tothe authorized officer! /within whose*jurisdice
tion his 6lding or the major part:thereof is situated, a

~ return,containing the follewing particulars, namely :—

St . PO .
ERRHE RS e ‘ . 2 RS

(i) particulars of the land: already held by him

and those of the land so acquired ;

Ll

: AN .-
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‘and of the documents, if any, under which such acquisi-

Ceiiing on Land)
(ii) particulars of the land which he desires to
retain within the ceiling area ; |
(iii) particulars of the date of the acquisition ;
(iv) particulars of the manner of acquisition

tion was made ; o
(v) the name and description of the person who
held the land immediately before the date of acquisition ;
(vi) particulars of the lani held by tenant, if
any, and the name and address of such tenant ; and
(vii) such other particulars as may be prescribed.

Explanation.—[1] In this sub-section * bequest ” ;
‘shall include gift made in contemplation of death. 5

1[ * * * *]

. (2) Ii, as a result ‘'of marriage or adoption on or after
the date of commencement of this Act, the extent of land

held by any person exceeds in the aggregate the ceiling area,
then, he shall, within ninety days from the notified date
or from the date of marriage or adoption, as thy case may
be, whichever date is later, furnishto the authorized officer
within whose jurisdiction his holding or the major part
thereof situated, a return containing the following parti-
culars, namely :(— ~

(i) particulars of the land held before the date of
the marriage or adoption ; _

(ii) particulars of the land held afier the da'.to;ofi
marriage or adoption ; .nd

! The explanation to sub-section (1) was numbered as explana-
“ion I of that sub-section. The following Explanation II which
was added by section 6(iii) () of the Tamil Nadu Ten
(Amendment) Act, 1965 (Tamil Nadu Act9 of 1965), was, huw
omitted by section 2(6) (a) of the Tamil Nadu Land Refc
(Reduction of Ceiling on Land) Act, 1970 (Tamil Nadu. Act 17.:of
1970) which was deemed to have come into force on the 15
February 1970 :—

‘“ Explanation II.—In the case of a member of the Armed
Forces, the return under sub-section (1) shall be furnished within
six months after the Proclamation . of Emergency has ceased
opergttc’, ?r within ninety days from the date of the acquisition, whi
ever is later ™,

71 e ey,



'(3) If he fiirnishes thérétuta or fails to furnish the .
return or furnishes an incorrect or incomplete return,
within the period specified in sub-section (1) or sub-section
(2), the provisions of section 9 and other prOV1s1ons of this
Act shall, as far as may be, apply as if it were a return
required to be furmshed under section &.

. J[21-A. Notwithstanding anything contained in Certain par-
section 22 ot in any other provision of this Act and in any litions and

other law for the time being in force, where, 3[after the
15th day of February 1970 but before the 2nd day of °°
' Octdber 1970}—

(a) any person has effected by means ofa reglstered
instrument a partiticn of his holding or part thereof or

(b) any parent or grand-parent has voluntarily
transferred any land on account of natural love and
affection to any minor son, unmarried da.ughter minor
grand-son, or unmarried grand-daughter in the male
line ; or |

! The following explanation, which was added by section 6 (iii)
(b) of the Tamil Nadu Tenancy (Amendment) Act, 1965 (Tamil
Nadu Act 9 of 1965) was omitted by section 2 (6) (b) of the Tamil
Nadu Land Reforms (Reduction of - Ceiling on Land) Act, 1970
(Tamil Nadu Act 17 of 1970), which was deemed to have come into
force on the 15th February 1970:—

' “Explanatwn —In the case of a-member of the Armed Forces,
the retutn under sub-section (2) shall be furnished within six months
after the Proclamation of EmergehCy has ceased to operate, or
w1th1n nlnety days from the date of marriage or adoptior,
whrchever is later .

#This section was inserted by section ‘2 (7), ibid.

'3 This expression was substituted for the words ‘‘after the date
of the commencement of this Act but before the notified date * by
section 3 (8) of the Tamil Nadu Land Reforms (Fixation of Ceiling on
Land) Third Amendmert Act, 1972 (Tamil Nadu Act 37of 1972),
which was deemed to have come into force on the 1st March 1972,

transfers 10
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(c) any person has voluntarily trarsferred any
land—

(i) to any educational institution ; or
(ii) hospital

of a public nature solely for the purposés of such institution
or hospital ; E

such partition or transfer shall be valid :

Provided that in the case of transfor to such educatio- = 3
‘nal institution or hospital, the‘land transferred absolutely - @&
vests in the institution or hospital and the entire income

from such land is appropriated for the institution or
hospital.] SR : SRR

YTransfer or 22, Where, on or after the date of the commenCerient
pgt?;t'%n] op Of this Act, but before the notified date, any person has .,
, ﬁ{te(r ihendate transferred any land held by him by sale, gift (other than ¢ |
~" of the com- gift madein contemplation of death), exchange, surrender
mencement Of settlement or in any other manner Whatsoever .except
{)his Act, but by bequest 2[or has effected a partition of his holding or |
ng{«i)é:‘ . ;tl;e part thereof], the a.gthorized officer within whose j1.1_1:isd~ic- [
. " tion such land, holding or the major part thereof is situated

may, after notice to- such person and other persons

Ly [

1 The words * or partition >’ were omitted by section 2(8) (a) of
the Tamil Nadu Land Reforms (Reduction of Ceiling on Land) Act,
1970 (Tamil Nadu Act 17 of 1970), which was deemed to have come
intoforce on the 15th February 1970 ; and these words were
substituted for the word *‘ Transfer ** by section 4(a) of the. Tamil
Nadu Land Reforms (Fixation of Ceiling on' Land) Sixth Amendment
Act, 1972 (Tamil Nadu Act 7 of 1974), which was deemed to have
come into force on the 2nd October 1970. o

2 The words “ or has effected a partition of his holding or' part
thereof >’ omitted by section 2(8) (b) of the Tamil Nadu Land
Reforms (Reduction of Ceiling v Land) Act, 1970 (Tamil Nadu
Act 17 of 1970), which was deemed to have come into force .on the
15th February 1970, were again inserted by section 4(b) .of the
[Tamil Nadu Jand Reforms (Fixation of Ceiling on Land) Sixth =
Amendment Act, 1972 (Tamil vadu Act 7 of 1974), which was E
deemed to have come into force on the 2n¢ Octoter 1970, ' D
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affected by such transfor 1[or partition] and after such
enquiry as he thinks fit to make, 2[declare the transfer or
partition to be void if he finds that the transfer or the
partition, as the case raay be], defeats.any of the provisions
of this Act. ,

3[23. (1) Subject to the provisioﬁg of section 20, for the

~ purpose of fixing, for the first time after the date of the

1 The words “* or partition ** omitted by section 2 (8) (b) of the
Tamil Nadu Land Reforms (Reduction of Ceiling on Land) Act,
1970 (Tamil Nadu Act 17 of 1970)., which. was deemed to have
comeinto’force of the 15th February 1970, were 2gain inserted by

. sectioh:4(é) ofthe Tamil Nadu Land Reforths (Fixation of Ceiling, on
“La ;&%—??%SiXtm‘Amendment"Act,:1972:(_Ta§1'i. *Nadu Act -7 ‘of' 1974)

which was deemed to have come into foice.on the 2nd, .October 1970
¢ o1 These words . were -substituted ’ for:ithe -words ‘ declare the

transfer - to be void if he finds that the trdnsfer® by section'4(d)of the
Tamil Nadu Land Reforms (Fixation of -Ceiling on ‘Land) Sixth
. Amerdment Act, 1972 (Tamil Nadi'fAct™7 of1974), which was
deemedtohave come into force on the 2nd-\Oc¢tober 1970, (The words
“or ‘partition™ and “or the partition,as-the casc may be. » were
earlier ‘dmitted by section 2(8) (b) of the Tamil Nadu Land Reforms
(Reduction’of Ceiling o1 Land) -'Actf;‘~*'1;9"70 (Tamil Nadu Act 17 of
1 97%);;Wpigh was deemed to have come into force on the 15th February
1970, L .. S T L v
. '#'This section was substituted fo?tﬁ'é following original section by
section 3 of the Tamil Nadu Land Reforms (Fixation of - Ceiling on
Land) (Second Amendment) Act, 1974 (Tamil Nadu Act 32 of 1974),
which was deemed to have come into force on the 6th April 1960:——
923, Authorized ojficer not totake into consideration certain
transfers or sub-divisions before publication of . final statement.—
Subject to the provisions of section 20, for the purpose of fixing, for
the first time, the ceiling area of any person holding land on the date
of the commencement of this Act, in excess of 30 standard acres,
the authorized officer shall not take into consideration— :

(a) any transfer, whether by sale (including sale in execution of |

a decree or order ofacivilcourtcr of an award or order of any
other lawful authority) or by gift other than gift made in contempla-
tion of death), exchange,surrender, settlement or otherwise; or

] (b) any subdiv:sion (including subdivision by 2 decree or order
of a civil court or any other lawful authority) whether by partition
or otherwise,

effected on or after the notified date and before the date of the
publication oi the final statement under section 12 or'14 *.

{Barlier, after the words ‘‘for the firstjtime”’, the words *after
the date of the commencement of this Act’ were inserted, and for the
figures and words *“ 30standard acres®, the figures and words “ 1%
standard acres > were substituted in section 23 by secti-~ 2(9) of
the Tamil Nadu Land Reforms (Reduction of Ceiling on Lanu) Act,
1970 (Tamil Nadu ‘Act 17 of 1970), which was deemed to have come
into force: on the 15th February 1970.'*Section 2(9) of the Tamil Nadu
Act 17 of 1970 was subsequently omitted by section 4 of the Tamil
Nadu Land Reforms (Fixation of Ceiling on Lard) ‘Second Amend-
ment Act, 1974 (Tamil Nadu Act 32 0f 1974), o

Traasfers o+
sub-divisions
made or effe
cted before
the publica-
tion of noti-
cation under
sub-section.
(1)of section
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commencement of this Act, the ceiling aiea of any person
bolding land on the date of tlie commencement of this Act
in eXxcess of 30 standard acres— /

_(a) any transfer, whether by sale (including sale in
execution of a decree or ordér of a civil court or of an
award o1 order of any other lawful authority) or by gift
(other than gift made in contemplation of death), exchange, ,
surrender, settlement or otherwise ; or ]

(b) any sub-division (including sub-division by a
decree or order of a civil court or any other lawful authority)
whether by partition or otherwise ; ,
effected on or afier the notified'date and before the publica-
tion of a notification under sub-section (1) of section 18
‘shall be, and shall be deemed-always to have been, void and
accordingly the authorized officer shall calculate the ceiling 3

area of such person as if no such transfer or sub-division
had taken place.

Explanation.—This sub-section shall, on and from
the 15th day of February 1970, have effect as if for the
figures and words “‘ 30 standard actes ”’, the figures and
words “ 15 standard acres * had been substiiuted;

(2) 1t siall be the duty of the authorized officer to
include the land so transferred or sub-divided, within the
ceiling area of the transferor or the person who held the
land ‘'mmediately before such sub-division, as the case may

.....

be, as if no such transfer or sub-division had taken' place.

CHAPTER 1V.
CONSTITUTION AND FUNCTIONS OF THE LAND BOARD.

Constitution  24. **(1) The Government m-y c‘oﬂsti’tute for the
of the Land Statc a Board called the Y[Tamil Nadu Land Board].

Board.

B o o et

(2) The Land Board shall consist of— |

" (a) one judicial officer who is, or is qualified for E 3
appointment ©s, or a person who has been, a Judge of
a High Court, nominated by the Government ; o

1 This expresssion was substifuted for the expression ** Madtas
Land Board ” by paragrapii 3 (1y'of-and the Schedule to, the Tamil
Nddu'Adaptation of Laws Order;1970. ' ‘ e
i ;\E?&V}ﬂueofsﬁignﬁﬁ Ofb e:Tamil Na

: %ﬁéﬁ‘,%‘oﬂ”ﬂ) on and fromt .
4

I

‘the;Land 'Board: existing:on ,
bérs thereof ceased to hold office as’
" fied’in the said section followed. . = -
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(b) the Land Commlssmner, ex-oﬁiczo

1[(c) one *member of the Board of Revenue (other

. than the:Land Commissioner) nommated by the Govern-
ment ;

"(d) two non-official members nominated by the
Government.]

: (3) The member referred to in clause (@) of sub-
section (2) shall be the Chairman of the Land Board.
The Secretary to the Land Board shall be a Gazetted

Officer nominated by the Government, but he shall not
be entitled to vote.

(4) (a) The term of office of a member referred to
in clause (@) or (d) of sub-section (2) shall be three years
or such shorter period as the Government may fix :nd
such member shall be eligible for re-nommatlon.

(b) Any member referred to in clause (q) or (d)
of sub-section (2) shall be deewncd to have, vacated his
seat if he absents himself without excuse, sufficient in
the opinion of the Land Board, from the meetings of the
Land Board, for a period of ‘three consecutive months
reckoned from the date of thc commencement of his term
¢ of office or of the last meeting which he attended, as the
| case may be, or if, within the said period less than three
meetings have been held, absents himself from three
consecutive meetings held after the said date :

Provided that no meeting from which a member
absents himself shall be counted. against him under this
clause 1f d.'ue notqce of that mcetmg was not given to him,

ST

. Y These lauscs were , substituted .f }t g,,follomng clauses (¢)
9t & ;"&ctloll3 of the Tamll tf ;Land Reforms (Fixation
of ;Call on. La th. Amendn };Act, 1972 (Tamil
Aﬁ% ; ‘Ve come into force on tbe
st N AT

Tgmil -Qdu Boatd of Revenue
Abolikons Agti36i0E1980) any reference to
the Mahaben-of. the: Board of Revenue $hall:be deemec. to be,a refe-
rence to the Appropriate Authority . specified in th: notification
under sub-section (1) of section 4 of the sald Act,
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(5) A member referred to in clause (2) of sub-section

'(2) may, at any tim: by notice,in writing to the Govern- .

Functicns of
the Land
Board,

ment, and a membe: referred to in clause (d) of that sub-
section may, at any time by notice in writing to the Chair- 4
man, resign his office, but he shall continue in officeuntil: -
the nomination of his successor,. L, e

- (6) (@) A casual vacancy inf‘he office of a member .
referred to in clause () or (d) of sub-section (2) shall be,
filled by fresh nomination. ' | o

(b) The person nominated to fill a casual vacancy
under clause (¢) shall hold office for a period of three
years or for such shorter period as the Government may
fix and he shall be eligible for‘re-nomination. R

25. The Land Board shall perform such functions
as are assigned to it by or under this Act.

1[26. | » R »
127, » . *

The following s:ctions were omitted by section 3 (10) of the
Tamil Nadu Land Raforms (Fixation of Ceiling pn Land) Fourth
Amendment Act, 1972 (Tamil Nadu Act 39 of 1972), which was
deemed to have come mnto force on the 1st March 1972 :—

“26. Applicaticn to the Land Board for future acquisition of
land for dairy farming or livestock breeding.—Any person desiring
to acquire in excess of the ceiling. area any land for dairy farming
or livestock breeding shall make an application to the Land Board
for parmission to acquire such land. Every such application shall
be in writing and shill contain—

(@) the extent and other particulars of the land proposed
to be acquired and those of the land, if any, already held by the
applicant ;

(b) the approximate number of heads of cattle proposed to
be kept in the land, their breed and special features ; and S

(¢) such other particulars as may be prescribed.

27. Decision of the Land Board in respect of land to be
used for dairy  farming or -livestock breeding—On receipt of
a copy of the return, additional particulars, or information, as the
case may be, forwarded by the authorized officer under clause (b)
of sub-section (3) of scction 9, or on receipt of the application under
section 26, the Land Board shall, after making such enquiry and ins-
pection of the land or livestock, as it'deems fit and after satisfying
itself that the land in respect of which permission is required could
with -advantage be used for dairy farming or livestock breeding,
grant the permission for the whole or part of such land and subject’
to such conditions as it deems fit or refuse to grant such permission.
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1The following sections were omitted by section 3 (10) of the
Tamil Nadd Land Reforms (Fixation of ,Ceiliﬁ% yon Land) Fourth
Amendment Act, 1972 (Tamil Nadu Act 39: of,1972), which was
deemed to have come into force on the 1st March 1982 :— .

28. Matters to be considered by the Land Board when granting
or refusing permission under section 27.—The Land Mward shall,
in deciding whether to grant or refuse permission under section 27,
take into consideration the following matters, namely :-—

(a) the interest to be served by the develbpment of dairy
farming or livestock breeding ; ‘

(b) the status and previous experience, if any, or the person
concerned ;

(¢) the suitability of the land to be used for dairy' farming
or livestock breeding ;

(d) the number of heads of cattle, if any, owned by the per-
son concerned, their breed and special features ;

(e) the land already owned by the applicant for the purpose
of cultivation ; and

(f).such other matters as may be prescribed.

29. Cancellation of permission granted under section 27.—
The Land Board may cancel the permission granted under section 27—

(a) on the breach of any condition specified by the Land
Board under section 27, or ' .

(b) if the land in respect of which the perinission was granted
is us>d or allowed to be used for any purpose other than for dairy
farming or livestock breeding, or

(¢) if, as a result of any irrigation project constructed at the
cost of the Government, the land in respect of which the permission
was granted, could with advantage, be cultivated, or

(d) if the person concerned has obtained the permission by
fraud or misrepresentation : .

Provided that no such permission shall be cancelled unless
a reasonable opportunity has bzen given to the person likely to be
affected by such cancellation to show cause against such canceliation.”

. S PV
- et i et it R
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Application 30. Any owner of plantation in existence on the gatf

to the Land of the commencement of this Act] inany area  f[* *
fature acqui:  * * ] desiring to acquire in excess of the ceiling area
interspersed 1and which is interspersed among plantations or is con-
among or  tiguous to any plantation and which may be required, for
contiguous the extension, or for ancillary purposes, of the plantation
:gﬁagy plan- ¢4} makc an application to the Land Board for permis-
on. sion to acquire such land. Every such application shall

be in writing and shall contain—

(@) the extent and other particulars of the land
proposed to be acquired and those of the land, if any,

held by the applicant ;
(b) such other particulars as may be prescribed.

Decision of 31+ On receipt of a copy of the return, additional parti-
the  Land culars or information, as the case may be, forwarded
Board  in by the authorized officer under clause (a) of sub-section (3)
{:;gcctint:f of section 9 or on receipt of the application under section
spersed | 30, the Land Board shall, after making such enguiry
among  or and inspection of the land and the plantation specified in
contiguous the application as it degms fit and after satisfying itself
to  anythat the land in respect of which pcimission is required
Plantation. ¢ necessary for the. extension, or for ancillary purposes,
of the plantation, grant the permission for.the whole or
port of sych land and subject to such conditions as it
deems fit, or refuse to grant such permissien :  *

‘Provided that the extent of land which js contiguous

~ to any plantation and in respect of which land permission
is granted under thisseotion shall in no case exceed twenty
per centum of the total extent of such plantation.ip; © - -,

——— cam mtune

& i s‘ s R AR
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3 This expression was sybstituted by section 2 of the Tamil, Nadn

Land Reforms (Fixation- of .Ceiling on Land) Thi{'lgfwm Adl;lu% ment

Act, 1974 (Tamil Nadu Act 30 of 1974), which was deemed to have

come into force on the.6th-April 1960, for the expression. *‘on the -
6th day of April 1960 which in turn was substituted for the expres-

sion *‘on the date of the-commencement of this Aet:!" by section 3 (3)

of the Tamil Nadu Land Reforms (Fixation of = Ceiling on  Land)

Fifth Amendment Act, 1972 (Tamil Nadu Act 10 of 1974), which

was deemed to have come into force on the 6th April 1960 e

2 The words ‘‘other thaa a hill area’* were omitted by. section
3(8) of the Tamil Nadu Land Reforms(Fixation.of Ceiling on
Land) Second Amendment Act. 1972 .(Tam:l Nadu " Act. 20 of
1972), which was. deemed: t0 have come int0 force On. the 1st

March 1972,

S e
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or refuse permission under section 31,-take 1nto consi-
deration the following matters, namely ==

(i) area under plantation and area required for
‘ anclllary purposes of the plantatlon i’

(n) programqm for” extensmn of ﬂwﬁ plantat!xon ;o
(111) lands necessary for factories, Jlabour qua.rters
pla“ygrounds,mgosprﬂals' .schools and‘lff%other ‘ anctllary

Tiv J

3**»"

o 33 The ].;.hd Board may cancel the ermlssmn granted
: undexz‘sé&fo“ 3 """" , ,_ }’) & }v, S

(@ on the breach of any condltlon spe(nﬁed by the
Land Board tinder sectlon 31 or S ‘”’"‘

(6) if the land in respect of which the permission
was granted is used for any purpose other than for the
purpose ‘of extension, or for ancllIary purposes, of the
plantation, or .

(o) if the person concerned has ‘6btained the per-
mission by fraud or misrepresentation :

Provided that no such permission shall be cancelled
unless a reasonable opportunity has been given to the
person likely to be affected by such cancellatlon to show
cause against such .cancellation. .

34. The decision of the
 refvsing permission under 1[section 31] or cancelling .
{ permission under *[section 33] shall be final and shall not

be called in question in any court.

27 or 31 and “section 29 or 33” respectively by - section 3 (11)

Fourth ‘Amendmeént * Act,- 1972 (Tamil Nada‘Act: 39 of 1972,,
waich was dezmed to have ¢0 ne into force onrthe 4st March 1972.

125-6—66

32. The'Land Board shall, in decidifig whether to. grant Matters -

1 These ‘expressions were subsfii utcd for the expressions “section.

of the Tamil Nadu Land Reforms (Fixation of Ceiling on Land)

1029
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Meetings of 35, (1) The Land Board shall meet at such times and
the  Land places and shall observe such rules of procedure in regard
Board, to the transaction of business 'at its meetings as may be

prescribed.

(2) The Chairman, or in his absence, such member
as may be chosen by the members present from among
themselves shall preside at a meeting of the Land Board.

(3) No member of the Land Board shall vote on,
or take part in, the discussion of any question coming up
for consideration at a meeting of the Land Board, if the
question is one in which he is directly or indirectly interested.

(4) Al! questions at a meeting of the Land Board
shall be decided by a majority of the votes of the members
present and voting and in the case of an equality of votes,
the Chairman or in his absence, the member presiding
shall have a second or casting vote.

(5) All communications and orders of the Land
Board shall be issued by the Secretary or by such officer
subordinate to him as may be authorized by the Land
Board in this behalf. |

Power of 36. The Land Board may, either of its own motion
Boardto or on the application of any of the parties—
rectify bona- ‘ . _ ,
2,“;;‘;‘;{:& (@) if it is satisfied that a bona fide mistake has been
cal errors. mau. i1 regard to any decision, make the necessary correc-

tion therein ;

(b) at any time, correct any clerical or arithmetical
mistake in its decision.

37. No act of the Land Board shall be deemed to be

Act of Land invalid by reason only of a defect in its constitution or on

Board mnot 1

to he invali- the ground that the Chairman or any member had ceased

dated by to hold his office or by reason of such act having been

inform1lity. done during the period of-any vacancy in the office of the
Chairman or any member of the Land Board. -

s s M 11 gt




PERMISSION” BY GOVERNMENT TO -HOLD%EXCESS LAND BY
INDUSTRIAL OR COMMERCIAL UNDERTAKINGS.
 37-A. (1) If any industrial or commerical undertaking rndustrial ot
desires to hold or acquire any land in excess of the ceiling commercial
area, it shall make an application to the Government undertaking
for permission to hold or acquire such land. Every ‘(;’oav‘;ﬂ]’g:m
' such application shall be in writing and shall contain such ¢or  permis-
particulars as may be prescribed. . - sion to hold

I . . . excess 1and.
: Explanation.—In this section, ‘industrial or com-
* mercial undertaking ”’ means any industrial or commerical
undertaking (other than a co-operative society) which
bona fide carries on any industrial or commercial operation.

(2) The Government may grant the permission for
the whole or part of the land specified in the application
subject to such conditions as they deem tit or refuse to
grant such permission. The order granting such permiss-
ion shall contain the particulars of the land in respect
of which such permission is granted.

(3) The Government shall, in deciding whether :~
grant or refuse the permission under sub-section (2),
take into consideration the following factors, namely :—

(@) the nature of the industrial or commercial
operation ;

(b) whether the excess land is required for
immediate use or use in future ;- and ‘

(¢) such other particulars as may be prescribed.

(4) Notwithstanding anything contained in this
Act, no industrial or commercial undertaking which has
been approved by the Government under clause (iv) of
section 73 before the date of the publication of the Tamil
Nadu Laud Reforms (Fixation of Ceiling on Land) Second
Amendment Act, 1972, in the Tamil Nadu Government
Gazette, shall be entitled to hold or acquire land in excess
of the ceiling area unless such industrial or commercial
undertaking has obtained the permission of the Govern-
ment under this section in respect of such excess land.

1 This Chapter was insected by section 3 (9) of the Tzmil Nadu
Land Reforms (Fixation of Ceiling on Land) Second Amenament Act,
1972 {(Tamil Nadu Agct 20 of 1972), which was deemed to have comie
into force on the 1st Marcn 1972, '
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(5) The Government may cancel the permission in
respect of any land granted under this section on the breach
of any condition specified by the Government.]

'
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.1 The following Chapter V and sections 38 t0 49 Wiereromxtted bY
section 3 (9) of the Tamil Nadu Land Reforms (Fixation of Ceiling on
Lanod) Amendment ::Act, 1971 (Tamil Nadu Act 41 f1971):~

 “CHAPTER V.

CONSTITUTIGN AND FUNCTIONS OF THE SUGAR FACTORY BOARD.
38. Constitution .of ithe Sugar Factory Board.—(1). The . Govern- :
ment may constituie fog the State a Board - called. the. Tamil Nadu

R o

Sugar Factory Board:., . i e Ty
(2) The Sugat"-lfab’tbrnyoarc_lf shall consist of—/ @ - :
(a) one judicial ;officer who is or is gualified for-appointment

the Governiment /il 1. 0
(b) two officers Who in the opinion’of the Governthent have -
knowledge in’ thefinantial mattersrelating to sugar:factory orexperience -

in sugarcane cultivation,, nominated by the Government:

() the Secretary to the Government in the Department
dealing with sugar factories, ex-officio ;
El L " . .

(d) the Director of, Agriculture, ex-officio.

(3) The member referred to in clause (a) of sub-section (2) sha"
be the Chairma2 of the Sugar Factorg Board and the member referred
the Government shall be the Secretary to the Sugar Factory:Board. -

(4) (@) The term of office of a member referred to in clause ()
or (b) of sub-section (2) shall be three years or such shorter period
as the Covernment may ux aud sach weinber shall be eligibie for
renomination. o : vl -

(b) Any member referred to in clause (a) or (b) of sub-section -
(2)shall be deemed to have vacated his seat if he absents himsef without
excuse, sufficient in the opinion of the Sugar Factory Board, from the
meetings of the Sugar Factory Board for a period of three consecutive
months reckon from the date of the commencement
of his terin of office or of the 1ast meeting which he attended, as the
case may be. or if, within the said period less than three meetings
have been held, absents himself from three cpnsecutive meetings

held after the said date :
(cont).

,.,q.v,(,.sw,,‘._....wm,,vk [N
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) Provided that no meeting from which 3 member absents
himself shall be counted against him under: this clause if-due notice
of that meeting was not giveil to Lin. ' '

(5) A member referred to in clause (a) of sub-section (2) may,
at any time:by 'notice in writing to the Government and & member
referred to in clause (b) of that sub-section may, at any time by
~otice in’ writing to the Chairman, resign his office, but he shall
continue in office until the nomination of his successor.

©) (c? A casual vacancy in the office of 2 member referred
to in clause (a) or (b) of sub-section (2) shall be filled by fresh nomina-

tion.

_(b) The person nominated to fill a casual vacancy under
clause (a) ‘shall hold office for a period of-three years or for such
shorter period as the Government may fix‘and he shall be eligible
for re-npmination.. .., - 9

39. ﬁu‘dctions of the Sugar Factory Board.—~The Sugar Factory
Board shall perform such functions as are assigned to it by or under
.this;Act, gt e, o N . T

Pra tr

40, Dectsion ar ard:in respect of land to
be used foricaltivation: of : sugarcane.—(1)xOnxreceipt . of a copy of
the return, additional particulars or information, as the case may be,
.forwardéd\Byvthe autharized officer undersubisection (4) -of section
9, ‘the :Sugar .Factory ‘Board shall; afterymaking such inquiry and
inspection:of 'the land and the existing sugarifactory as it cCeems fit
and after satisfying itself-that the land whichis: held by the existing
sugar factory as owner and in respect.of which permission is required,
could with-advantage be used for the-cultivation of sugercane for
use in the existing sugar factory, grant the permission for the whole
or part of such land and subject to such -conditions as it deems fit

or refuse to.grant such permission.

: 4ODectstonofthe Sugar Factory Bqa

~ (2) Notwithsianding anything contained in this Act, where
any land is held by any existing s* gar factory as tenant or as posses-
sory mortgagee and where such land together with the other land,
if any, held by the landowner or the poSsessory mortgagor is not.
in excess of the ceiling area of the landowner or the possessory
mortgagor, the Sugar Factory Board shall permit the existing suger
factory to continue to hold such land 'on lease or on possessory
mortgage on existing terms and conditions or on such other terms

and conditions as may be agreed to by the landowner or the possessory

mortgagor and the existing sugar factory.

(3) Where the surplus land of the landowner or the rpossessory
mortgagor or any portion thereof is held by the existing sugar
factory as tenunt or as possessory mortgage€, the Sugar Factory
Board may make such recommendation to the Government as it
dgems fit in regard to the disposal of such surplus laad under

) section 94. (cont,)
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| under section: 40 .or 43 has been obtained by misrepresentation
fraud, or s ‘ R
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41. Matters to be. considered by the Sugar Factor, Board when
granting or refusing permission under section 40.—The Sugar Factory
Board shal! in deciding whether to grant or refuse permission under
section 40 take into consideration the following matters, namely —

(a) the requirement of the existing sugar factory ;
(b) the financial structure of the existing sugar factory; and

(¢) such other matters as may be prescribed.

42. Application by any existing or new sugar factory for future
acquisition of land.—(i) Any existing sugar factory . desiring 1o
acquire any land in excess of the ceiling area, or of the extent of land
permitted to be held under section 40, or

(ii) any new sugar jactory desiring to acquire any land in

excess of the ceiling area,

shall make an anplication to the Sugar Factory Board for permission
to acquire such land. Bvery such application shall be in writing and
shall contain—

- (a) the extent and other particulars of the land proposed
to be acquited and those of the land, if any, already held by the
applicant;

(b) such other particulars as may be prescribed.

43. Decision of the Sugar Factory Board in respect of land to be
acquired by existing or new sugar factory.—On receipt of the appli-
cation under section 42, the Sugar Factory Board shall, after making =
such enquiry and inspection of the land and the existing or new sugar
factory specified in the application as it deems fit and after satisfying
itself that the land in respect of which permission is required could .
with advantage be used for cultivation of sugarcane for: use in the -
existing or new sugar factory, grant the permission for the whole or
part of such land and subject to such conclitions as:it deems fit or -
refuse to grant such permission. ’ S

44. Matters to be considered by the Sugar Factory Board when
granting or refusing permission under section 43.—The Sugar Factory
Board shall, in deciding whether to grant or refuse permission unde
section 43, take intp consideration the following matt

() the situatiom of the existing or new sugar'fac‘tgq‘ry;;; “
(b) the reciunre?:tlznts of the existing or new sugar factory:
(¢) such other matters as may be prescribed. ‘. |
45. Cancellavtyz'ror?f‘bf pgfmission.—-(l)’ If it appea;s{'{(jﬂ}g Govgmt

. .

(a) the rlper;r.xvi.s‘sibn .granted by the Sugar,Fabtory " Boas
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(b) any condition specified by the Sugar Factory Board
under section 40 or 43 has been contravened,

the Government shall constitute a Sugar Factory Tribunal, consisting
of a Judge of a High Court and refer the matter to such Tribunal.

" (2) If, on such reference, the Sugar Factory Tribunal finds
that— A : .

' (a) the permission granted under section 40 or 43 was
obtained by the sugar factory concerned by misrepresentation or

fraud, or

(b) any condition specified by the Sugar Tactory Board
under section 40 or 43 has been contravened by the sugar factory

concerned, :
the Sugar Factory Tribunal shall either cancel the permission or
pass such other order as it deems fit :

Provided that no order shall be passed under this sub-section
unless a reasonable opportunity has been given to the sugar factory

concerned to show cause against such order.

(3) The Sugar Factory Tribunal shall in deciding any reference
under this section have such powers and shall follow such proce-

dure as may be prescribed.

46. Decision to be final in certain cases—(1) Subject to the
provisions of section 45, the decision of the Sugar Factory Board
granting or refusing permission under section 40 or 43 shall be final

and shall not be called in question in any Court.
L4

(2) The decision of the Sugar Factory Tribunal under sectios
45 shall be final and shall not be called in question in any Court.

. " 47. Meetings of the Sugar Fdctory Board—(1) The Sugar
Factory Board shall meet at such titiies and places and shall observe
such rules of procedure in regard to the transaction of business at
.its méetings as may be prescribed. < - -

j 2) The Chairman, or in hisjabSénce such member as may be
chosen by the members present from among themselves shall preside
at a meeting of the Sugar Factc oard. 3

"~ (3) No member of the Sugar Factory Board shall vote on,
or take part in, the discussion of any question coming up fer con=
sideration at a meeting of the Sugar Factory Board, if the gtiestion
is one in which he i8 directly or indirectly intePested, ccont.) |

cont,
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(4) All questions at a meeting of the Sugar Fuctory Board
shall be cdecided by a majority of the votes of the members present
and voting and. in the case of an equality of votes, the Chairman
or in his absence, the member presiding, shall have a second or
casting vote.

" (5) All communications and orders of the Sugar Factory
Board shall be issued by the Secretary or by such officer subordinatc
tg hibmhasf may be authorized by the Sugor Factory Board
this behalf. .

48. Powcr of Sugar Factory Board and Sugar Factory Tribunal
to rectify bona .fide mistakes aid clericul errors.—~The Sugar Factory
Board or the Sugar Factory Tribunal may, either of its own motion
or on ths application ot any of tue patiies,—

. (a) if it is satisfied that a bona fide mistake has been made
in regard to any decision, make the necessary correction
therein ; :

.. (&) at any time, correct any elerical or arithmetical mistake
in its decision.

49. Act of Sugar Factory Board not 1o be invalidated by infor-
mality.—No act of the Sugar Factory Board shall be deemed to
be invalid by reason only cf a defect in its constitution or on the
ground thar the Chairman or any member had ceased to hold his
office or by reason of such act having been done during the period
of any vacancy in the office of the Chairman or any member of tge
Sugar Factory Board,

[Barlier, in section 42, the words “for cultivation of sugarcane
for use in the existing or new sugar faciory, shall make an appli
cation to the Sugar Factory Board™ were substituted ror the words
*shali make an applicition to the Sugar Factory Board” by section 4
of the Tamil Nadu Land Reforms (Fixation of  Ceiling on Land)
Amendment Act, 1965 (Tamil Nadu Act 10 of 1965)].
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CHAPTER VL¥
" [AMOUNT PAYABLE FOR LAND ACQUIRED)

R
L

50 '(1):Every,,person whose right,'i:it\.l:e or interest in any
Jand. is acquired by the Government :under Chapter Il

shall be paid 3[an amount] accordingto the rate specified

in Schedule Il 4[as in force on the date of acquisition
of suchright, title or interest in agy such land].
! 7»?;’.}'..‘&"‘:?, i ‘IX‘J Lo - :i‘x ‘z{‘a !
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AThis- heading - was. substituted for thé-heading “COMPENSA-
2 by.se Qf“’*ﬁ i(iv of the, Tan il, Ngdi Iangg«;f%mg @g‘gﬁg’;

‘of, Ceillf 0. Land), Amendment “Act; {1979 ACramiil Nadu Act

‘of 1979),; Which. was deemed. t0 ‘haygfg ; *e‘igig force on ‘the 20th

e A e i d
April "1972; o * A

2 This ‘word was substitutéd for the word “compensation” by

section S(V)‘(d), ibid.

3 These words were substituted for the word “compensation”
by section 5(v) (b), ibid. L :

+ This expression was inseited by section 4(3) of the Tamil Nadu

Land Reforms (Fixation of Ceiling on Land) Awmendment Act,
1978 (Tamit Nadu Act 25 of 1978), which was deemed to have come
into force on the 1st March 1972. - : ' _

*The additional assessment, additional water-cess or surcharge
payable under the. Tamil Nadu Additional Assessmient and Addi-
tional Water-cess Act, 1963 (Tamil Nadu Act 8 of 1963) or the Tamil
Nadu Land Revenue and Water-cess (Surcharge) Act, 1965 (Tamil
Nadu Act 34 of 1965), as the case may be; shall not be deemed to
be land revenue for the purpose of calculating the amount payable

- ander Taniil Nadu Act. 58 of 19¢1. Please see section 17 (i) of Tamil
Nadu Act 8 of 1963 .and seciion 15 (viy of Tamil Nadu Al 34 of

1965.

Determina-
tion of
famount]
land
acquired by
the Govern
ment.
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Y| Explanation.—*1t is hereby declared that for the
purposes of this sub-section ‘‘person” shall include
family and that where any right, title or interest in any
land held by a family or deemcd to be held by a family
under sub-section (2) of section 5, is acquired by the
Government under Chapter II, the amount payable
under this sub-section shall be determined in respect of
the whole of such right, title or interest of the family in
such landg as a unit, whether such right, title or interest
is held individually or jointly by some or all of the mem-
bers of that family]. | i

(2) Any person claiming any 2[amount] under
sub-section (1) may 3[within thirty days] from the date of
the publication of the notification under sub-section (1)
of section 18 4 * * =* x] prefer the claim before
the authorized officer in such form and containing such
particulars as may be prescribed.

1 This explanation was added by section 4 of the Tamil Nadu
Land Reforms (Fixation of Ceiling on Land) Amendment Act,
1979 (Tamil Nadu Act 11 of 1979), which was deemed to have come
into force on the 6th April 1960.

2 This word was substituted for the word ‘‘compensation”
by section 5(v)(c) of the Tamil Nadu Land Reforms (Fixation of
Ceiling on Land) Amendment Acy, 1979 (Tamil Nadu Act 11 of
1979), which was deemed to have come into force on the 20th April

1972.

3 These words were substituted for the word “within sixty days”
by section 3(12) (i) (a).of the Tamil Nadu Land Reforms (Fixation
of Ceiling on Land) Fourth Amendment Act, 1972 (Tamil Nadu
Act 39 of 1972), which was deemed to have come into force on the

1st March 1972.

4+ The words “or within such further time not exceeding thirty
days as the authorized officer may in his discretion allow” were
omitted by section 3 (12)(i)b), ibid.

=Any proceeding taken or order passed under Tamil Nadu Act
58 of 1961 and disposed of between the 2nd May 1962 and the 27th
October 1978 contrary to the previcions of the said Act as amended
by section 4 of the Tamil Nadu Land Refcrms (Fixation of Ceiliug
on Land) Amendment Act, 1979 (Tamil Nadu Act 11 of 1979) shall
be reopened ‘vithin a period of five years from the 27th October
1978 and disposed of in accordance with the provisions of the said
Tamil Nadu Act 58 of 1961 as so amended. Please see section 9
of Tamil Nadu Act 11 of 1979.
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(3) (@) The authorized officer shall determine ‘he
amount 1| ****¥] at the rete specified in Schedule
IIL, and prepere ?[a draft assessment roll] in such manner
and containing such particulars as may be prescribed.
He shall cause it to be published together with— :

. (i) a statement that the. amount 1[ ***
specified therein is the entire emount 3 *kkk
payable for all interests in the land and that subject to the
other provisions of this Act, the perscns named therein

are the only persons who are entiiled thereto in the propor-

tion stated therein, and

(ii) a notice stating thet objections, if any, in
respect of any entry in the draft may be preferred by any
person in such manner as may be prescribed 3[within thirty
days] from the date of the publication:

4[****]

(b) The avthorized oficcr <hall cause to  be served
on the persons whose names appear inthe draft aforesaid a
copy of the draft together with & copy of the said statement
and of the said notice.

1 The words * of compensaticn’ were omitted by section 5 (V)
(4) (A) of the Tamil Madu Land Reforms (Fixation of Ceiling op
Land) Amendment Act, 1979 (Tamil Nadu Act 11 of 1979), which
was deenied to have come into force on the 20th April 1972,

2 These words were substituted for the words “a draft compensa-
tion assessment roll” by section 5 (v) (d) (B), ibid.

3 These words were substituted for the.words “within sixty days”
by section 3 (12) (i) (@) of the Tamil Nadu Land Reforms (Fixation
of Ceiling'on Land) Fourth Amendment Act, 1972 (Tamil Nadu
Act 39 of 1972), which was deemed to have come into force on the

Ist March 1972: -
%A{? S et i,

o %)

" d“me following proviso was omiifted’By! sektion 3 (12) Gi) (8),
l 1 :‘_—j . o " . ‘ V

“Provided that the authorized officer tnay} in his discretion, allow
such further time not exceeding thrity  days.”




" on the 2ith- April 1972, -

. of the Tamil Nadu Land Reforms (Fixation of Ceiling on Land)
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(4) The authorized officer shall consider any objection
which miy be preferred under sub-section (3) and after
giving the parties a reasonable opportunity of being heard
and of adducing evidence, if any, pass such crder as he
thinks fit and record the reasons therefor.

(5) When such objection, if any, in regard thereto
has been finally disposed of, the authorized officer shall
make such alteration in the dralt assessment roll| as may
be necessary to give effect to eny order made in regard to

the objection and shall cause thedraft so altered to be

published firally in such manner as may be prescribed.

(6) I no objection is preferred within the period
specified ir. the notice published under sub-section (3)
I  *+ 1 the authorized officer shall cause 1[the
dre it assessment roll] to be published finally in such manner
as may be prescribed. |

(7) Every entry in the 3[ *** ] assessment roll
published finally under sub-section (5) or sub-section (6)
shall, excepr as provided in this Act, be finaland conclusiv 3
eviueace of— -

(@) the matters referred to thercin;

(b) the nature of the interest of the persons named
thercin; and

(¢) the apportionment of the 4{amount] among the
persons claiming interest in the 4amount].

1 These words were substituted for the words *the draft compensa-
tion assessment roll” by section § (v) (e) of the Tamil Nadu Land
Reforms (Fixation of Ceiling on Land) Amendment Act, 1979 (Tamil
Nadu Act 11 of 1979), which was deemed to have come into force

2 The words “‘or within the further time allowed by the authorized .
officer under that sub-section » were omitted by section 7 (2) (i) of .
the Tamil Nady Land:Reforms (Fixation of C¢,ilm§ on' -Land)
Amendment  Act, 1979 (Tamil Nadu  Act 11 of 1979), which  was
deemed to have come intoforce on the 27th October 1978_.;; Sy

3 The word “ébhipensation” was omitted by section: '§ ,(vj"(ﬂ .(A)‘ ’
dmert Act, 1979 (Tami} Nadu Act 11 of 19?9) s/which . was-
?ﬁ%d"‘w have come into for)c.e on the 20th Aprll,,l',9/72gv'

+ This word was substituted for the word “compensation” by
section- 5. (V), €) (B), ibid.. : :
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. JB)Whetr ‘the [ * * ] *#s8Sient roll has been
publishedfinally under sub-sectioX5) or sub-section (6),
the authorized officer shall, withirf"Such time as may be
- prescribéd; endorse a certificaté 4liékéon ‘statin;y the date.

of th fnal publication thereof SHUARAT dato an subscribe
the same,with his neme and official designation  and such
: oéfﬁﬁﬁéshallbe conchisive proof6fSuch publication and
the da¥é’Gf such pablication, XLt T

RIS 3¢ A I

s ¢S IO L TR . S byt A . .
. .(9) . The authorized officer may,if he is satisfied either of
his own motion or on the application of any of the parties
that:a bona fide mistake has been-made in regard to any
entry in the 2[draft assessment roll or.in the] 1| * ]
assessment roll as published ;finally, make necessary
correction therein and on such correction being mede,
the provisions of sub-sections (3) to (8) shall, as far as may
be, apply thereto.

(10) Notwithstanding anything contained in sub-
section (9), the authorized officer may at any time correct
either of his own motion or on the application of any of the.
perties any clerical or arithmetical mistake in regard to
any entry in the #[drzft assessment roll or in the] 1[ * ]

assessment roll as published finally.

51, (1) Where any surplus land acquired under the provi- Claims of
sions of this Act is subject to a mortgage or charge subsisting mo1tgagee or
on the date of the acquisition, the mortgagee or the charge f]hargg hol'_
holder she 1I, where the amount due to him or part thereof p?\l;s ganf;,lr
can be fixed by agreement, be paid such amount or part.

Where no such agreement cn be reached, the mortgagee

or the charge holder shall 3[within . sixty days] from the

1 The word “compensation” was omitted by section 5 (v) (g
of the Tamil Nadu Land Reforms (Fixation of Ceiling on Land)
Amendment Act, 1979 (Tamil Nadu Act 11 of 1979), which was
deemed to have come into force on- the 20th April 1972, ‘

2 These words were.inserted hy section 7 (2) (ii) of the Tamil Nadu
Land Reforms  (Fixation of Ceiling on Land) Amendment Act, 1979
(Tamil Nadu Act 11 of 1979), which was deemed to have come into
force on. the 27th OctOber 1978.

3 These words were substituted for the words ““within ninety days™
by section 3 (13, of the Tamil Nadu Land Reforms (Fixation of
1972), which was deemed to have come into force on the 1st March

1972. ‘
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date of the acquisition, prefer 2 claim in such manner as
may be prescribed ‘before the authorized officer. who
shall, subject to the provisions of sub-section (3), decide
the claim in such manner as may be prescribed and record
the reasons for the'decision. - SRR R

(2) Where there are more claimants than one, the
authorized officer shall settle the order in, which each clai-
mant is entitled to receive the amount due to him, and in
doing so he shall be guided by the appropriate provisions of
the Transfer of Property Act, 1882 (Central Act IV of 1882),

(3) Where in the opinion of the authorized officer
the decision of a claim under sub-section (1) or sub-section
(2) involves a substantiz] question of law or of fact, he
shall, for reasonsto be recorded in writing, refer the claim
to the Land Tribunal for decision. '

(4) If the amount of claim allowed to the mortgages
or the charge holder by the authorized officer exceeds
1[the amount payable under section 50, the entire amount
payable under the said section 50] shall be paid to the
mortgagee or the charge holder, as the case may be, and
the balance may be recovered by the mortgagee or the
charge holder in accordance with law for the time being

.inforce.
Claims of 52. (1) Where any surplus land acquired under the
limited provisiors of this Act is held by a limited owner on the
.owneron  date of the acquisition, the amount [ * * 1 payable
lsgf‘glus in respect of such surplus land under section 50 shall,

subject to such conditions as may be prescribed, be kept
in deposit before such authority as may be prescribed.
The authorized officer shall direct payment of the interest
accruing from the amount 2[ * * *] so deposited
to the person or persons who would, for the time being,
have been entitled to the possession of the said land :

1 This expression was substituted for the expression <sthe
amount of compensation payable under section 50, the entire
amount of such compensation’” by section 5(vi) of Tamil Nadu
Land Reforms (Fixation of Ceilling on Land) Amendment Act,
1979 (Tamil Nadu Act {1 of 1979), which was deemed to have
come into force on the 20th April 1972.

* The words ¢‘of compensation ” were omitted by section
S(vii), ibid. .,

o o i A o ke i b -
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Provided that where the limited owner has created an
encumbrance over the surplus land referred to in this
section, the whole or any portion of the interest aforesaid
shall be paid to the encumbrancer, to the extent to which
1 the encumbrancer is entitled and the balance. shall be
| paid to the person or versons who would, for the time
: being, have been entitled to the possession of the said land.

(2) The amount [ * * * * ] referred to in sub-sec-
tion (1) shall remain so deposited until the same is paid
to any person or persons becoming absolutely entitled

thereto.
¢ . 53, Where any surplus land acquired under the provisions Calims ef
of this Act is on the date of the acquisition subject to a mainten~
4 charge for p2yment of maintenance to another, the amount 30¢® ho]lder
p( 1[ _*-* 7 payable in respect of stch surplus land under g:l ds.m‘p us

- section?507shall, subject to such&hditions'as may be
prescribed,; be kept in deposit beforesuch authority as
| may be prescribed. Such amouvnt [ * * ] shall be
deemed to. be substituted security and shall continue to
remain_such security till the death: of the maintenance-
holder or till the right to receivé maintenance ceases to
exist or till the liability to pay maintanagﬂce is discharged. ~

54. (1) Where the contract of tenancy provides for the sfAmount

continuance of the tenancy in respect: cg any surplus land payable] to
that 'vests-in the Government vnder $ection 18, after the cma‘?
expiry of the agricultural year immediately succeeding tenants.

" the date of such vesting, the tenant shall be entitled to

3[an amount] as specified in Schedule IV:

1 The words ‘ of compensation . were omitted by section
5(vii) Of the Tamil Nadu Land Reforms.(ijati()n of Celling .
on Land) Amendment Act, 1979 (Tamil Nadu Act 11 of 1979),
which was deemed to have come in to force on 26th April 1972.

3 These words were substituted for the word “compensation
by section 5(viii) (a), ibid. .

3 These words were substituted for the words “ compensation
by section 5(viii) (b) (A), 1bid.
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Provided that such tenant shall not be entitled to any
[ amount ] in respzsct of such surplus land also under
sub-section (1) of section 50.

(2) The ?[amount] referred to in sub-section (1) shalt
be appertioned between the cultivating tenant and the
wermediary concerned in the manner specified in Sch~dule
Iv.

55, (1) 4The amount payable under section 50]
as finally determined under this Act shall, within such
period as may be prescribed, be paid either in cash or
in bonds or partly in cash and partly in bonds asthe

~Government may -deem fit.

(2) The bonds shall be issued on such terms and
carry such rate of interest as may be prescribed. Taz
interests shall be paid—

X
!

(i) in the case of any land held by any person referrea
to in clause (@) or (b) of sub-section (5) of section 18 with
effect. from the date of the publication of the notification
under sub-section (1) of section 18; and |

(ii) in any other cas‘e,,witﬁ eﬂ’ect‘_fr‘dfii;‘t}le dare ¢
taking possession- of the land under sub-section (4) o
section 18. ~ , ,

-

1 This word was substituted for the word “compensation ™ g
by section 5(viii) (b)) (B) of the Tamil Nadu Land Reforms
(Fixatiou of Ceiling on Land) Amendment Act, 1979 (Tamil Nadu
Act 11 of 1979), which was deemed to hive comeinto force on
the 20th April 1972, T S e

2 This word was substitated for the word “ compensation
by section >(viii)(c), ibid. _
3 These words were substituted for the word * compensation ™
by section 5(ix) (1), ibid. . i

4 Thig expression  Was substituted _for the expression ¢ The
amount of compeasation ” by sect.oa 5(ix) (b), ibid.
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CHAPTER VII.

SURVEY AND SETTLEMENT OF LANDS IN THE
TRANSFERRED TERRITORY.

56. (1). Every land in the transferred territory or part Survey of
thereot shall, if such land or part :thersof has not becn lauds in the
surveyed in accordance with the provisions contained in tt“‘.‘sgﬁ”‘id
‘the Tamil Na‘dfig Survey and Boundaries Act, 1923 territorsy.
(}[Tamil 'Nadu] Act VIIIof 1923), be surveyed in accor-
dance with the provisions of that Act 2[ * * *j,

(2) The cost of the survey, excep. so much as is
payable under the provisions of section 8 of the Tamil
Nadu] Suarvey and Boundaries Act, 1923 ({Tamil Nadu]
Act VIIT of 1923), shall be borie by the Goverament.

57. (1) The Scttlement Officer shall effiet 2[ * *+ ] M .nnerof
; - .very land in the transferred territo effecting
ryotwari settlement of cvery lan in the transferred territery ryotwars
or part thereof in accordance with a settloment notification
framed and published by the Government for the purpose .

- (2) The said netification shall cmbody the principles
adopted in making ryotwari settlements in ryotwari areas
and  shall . adopt—- _ o

(@) the rates of r.ssessment-set out in the cettlement
notification in force on such date and in such district as
may be specified by the Government ; S

{b) it more than one sucn notification is in foree
in that district, the rates sct out in one of those notifications
which the Government consider to be the most appropriate
to the case.

(3) Neither the zettlement notification nor eny order
passed in purstence thereof chall be liable to be q:.estioned

in any court of law, .

&% Fhese ‘words. were' substituted - fot: the-word * Madras by
-thed TamikNddu Adapta‘ion of Laws IOtder, 1969, is amendcd
by the Tamil Nadu Adaptation of Laws (Second  Amendmietit)
Order, 1969... B SETPE 4
l“rﬁewol.ds « wlthin a periddacfjthree(years from the date of
“tigCpablication of this Act” were ornitted by section 5 cf the
Tamil Nadu Land Reforms (Fixation of Criling on Land)
Amendment Act, 1965 (Tamil Nadu Act 10 of 1965),

125-6—67
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(4) For the removal of doubts, it is hereby declared
that nothing in this section shall be construed to be in
derogation of any law relating to the levy of tax on land
in force in the transferred territory.

Appointment 58, (1) As soon as may be, after the date of the publi-

and funetions cation of this Act, the Government shall appoint one or

gg::tl;ment more Sctilement Officers 10 cariy out the functions and
duties assigned to them by or under this Chapier.

(2) Every Settlement Officer »hall be subordinate
1o ihe Lard Commissioner and shall be guided by such
12 wful instructions as he may issue from time to time and
ihe Land Commissioner shall also have power to cancel
or revise any of the orders, acts or proceedings cf the
Settlemert Officer.

Ryoiwari ~ 1[58-A. (1) Notwithstanding anything contained in
sstrlement to this Chapter, the provisions of sections 36 to 58 shall
be eficcted  cease 10 apply to every land in the transferred erritory
#a%b‘; ‘[A}‘?(im‘ (other than the Sreepadam land belonging to the Sreepa-
30 of 1924 .y dam Palace) and in respeci of such land survey shall be
ceriain cases, made and ryoiwari settlement shall be effected in accor-
dance with the provisions of the 3{Tamil Nadu] (Trans-
ferred Territory) Ryotwari Settlement Act, 1964 (3 Tamil
Nadu] Aci 30 of 1964) and for the purposes of tnis Act
such survey and settlement shall be deemed to be made

and effected under this Chapter. :

(2) The provisions of sections 56 to 58 shall conti-
nue 10 apply 10 the Sreepadam land belonging to the
Sreepadam Palace. ]

1 Thissection wag inserted by section 6 of the Tamil Nadu
Land Reforms (Fixaiion of Ceiling on Land) Amendment Act,
1965 (Tamil Nadu Act 10 of 1965.)

2 This expression-was substituted for the expression “Madras
Act” by paragraph 3 (2) of the Tamil Nadu Adaptation of Laws
Order, 1970. o

3 These words were substituted for the word <Madras” by fhe
Tamil Nadu Adaptation of Laws Order, 1969 as amended by the
’ll‘amii Nacdu Adaptation of Laws (Second Amendment) Otder,
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 CULTIVATING TENANT’S CEILING AREA.
0. T this Chapter, ‘cultivating tenafit’s coiling area’ Definition of

b means 5 standard acres held by any 'person partly as Cullivating
b cultivating tenant and partly as owner.or |

tenant’s
ceiling area,

A

‘Wholly as culti-

P SR

. Explanation.—For the purposes;ffc}f-.;.thls , Chapter,
“cultivating tenant” includes any tenant who is in actual
possession of land but does not contribute his own physical

. labour or that of any member of his family in the culti-
 vation, of such land. . gy

- --[60-A; In' the Chapter, “date e'cffz‘?“‘ihé‘ | publﬁca.tion Certain
of this Act? and “notified date” shall respectively mean definitions

“the 2nd May 1962” and “the 2nd October 1962.”] Fo e of
R TR T TR : y dd this Chapter,

61. (1) Every cultivating ' tenant who holds on the Person hold-

|

notified date land in excess of the cultivating tenant’s ing land as

ceiling area shall, within ninety days from the said date, gg&g;?tit%g

furnish to the authorized officer a return contzining the furnish

following particulars, namely :— roturn in
(i) particulars of the land, if any, which he holds Soea™

Cascy.
as owner , ‘

(ii) particulars of the land which he holds as culti-
vating tcnant ;

1The following section was omitted by section 3 of tl;;‘;
Tamil Nadu Land Reforms (Fixation of Ceiling on Lard)
Amendment Act, 1972 (Tamil Nadu Act 10 of 1972) :—

<59, Provisions of this Chapter to remajn in force for a
perind of three years.—The provisions of this Chapter shall
remain in force for a period of three years from the date of tn.
publication of this Aci.

L [Barlijer the words “‘tén years™, ‘“eight years” and “six years”
were substituted for the words “‘eigh. years”, ¢‘six years” and
¢s.hree years” respectively by section 2 of the Tamil Nadu
Land Reforms (Fixation of Ceiliig on Land) Amendment Act,
1970 (Tamijl Nadu Act 9 of 1970) by section 2 cf the Tamjl Nadu
Laxd Reforms (Fixatjon of Ceiling on Land) Amerdment Ac,
1967 (Tamil Nadu Act, 22 of ¥667) and by section 7 of the
Tamjl Nadu Land Refcrms (Fixation of Ceilirg on La:d)
Amendment Act, 1965 (Tamijl Nadu Act 10 of 1965),

2 Thjs section was inserted by section 2 (10) of the Tami!
Nadu Land Reforms (Reduction of Ceiling on Land) Act, 1976
(Tamil Nadu Act 17 of 1970) which was de:m2d to have com:
into force on the 15th Februty 1970. v

125-6—67A
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(iii) particulars of the name and address of the
land owner concerned ; and

(iv) such other particulars as may be prescribed.

[ Explanation.—In the case of a member of the.
Armed Forces, the return under sub-section (1) shall

be furnished within six months after the Proclamation =

of Emergency ‘has ceased to operate.

(2) If any cultivating ‘tcnant who has held land ip
exces: of the cultivating tenant’s ceiling area, fails to furnish
the roturn under sub-section (1) or furnishes an incorreét
or incomplete return unde: that sub-section, the'guthorizéd

- officer may, by notice, require such cultivating tenan

to furnish the rgturn or the additional pasticulars, as

the case may be, within the time specified in . the;noticy
or within such further time not exceeding thirty -dcys:as

the authorised officer may, in his discretion, allow. ¢ ., -

2) (@) Where any cultivating tenant on whom notice
under sub-section (2) has been served fails to furnish

the return or the additional particulars, as-the case. may be,
within the time specified in that notice:or: within the .

further time, if any, allowed by the authorized oificer

under sub-section  (2), the authorized-officer may
obtain in such manner as may be prescribed the necessary -

information either by himself or through such agency
as he thinks fit. | ‘ S ‘

W
§

i

. =
f*'\«%«t

A S o

(b) The authorized ollicer shall, as soon as may be
after obtaining the information under clause (@), give to
the cultivating tenant concerned a reasonable opportunity -

of making his ropoocentation and of adducing evidence,

if any, in respect of such information and consider any °
such representation and evidence and pass such orders

as he deems fit.

-

1 This explanation was added by secijon 6(iv)f of the Tamil |
Nadu Teadncy (Amendment) Act,. 1965 (Tamil Nadu Aci9

>f 1965).
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62. On the basis of the return furnished under sub-section Authorizsd
(1) of section 61 or on the basis of the return farnished officer totake
under sub-section (2) of that section, and the additional f)t? st
particulars, if any, furnished under that sub-section, or excess of the
« .. the basis of the information obtained by the authorized culiivaiing
officer under clause (@) of sub-section (3) of section 61, f2uant’s
and the orders passed on the representation and the cvi- ¢ciling ared.
dence, if-any, under clause (b) of sub-section (3) of that
section, the authorized officer shall, subject to such rules
as may be  made in this behalf and subject to the rights
of the owner of the land, take possession ont behalf of
the Government of the land held by the person as culti-
vating tenant and in excess of the cultxvatmg tenant’s
celhng area : 4

Provxded that the authorlzed vaﬁiéer shall not take

possessxon of such land unless he hasi‘given a reasonable
opportunity of 1being heard to the la.nd oWner and the
cultivating tenant concerned .

Prov1ded furiher that the authorized officer shall give
in such manner as may be. prescribed, not less that three
months’ rnotice in ertmg 1nt1mat1ng the cultivating
tenant .of . his decision to take possession of the land
and the notice shall expire with the end of the agricultural
‘year in which such notice is given :

[Provided further that the authorized officer may, for
reasons to be recorded in writing, permit the possession
of thef land-held -by the person as cultxvatmg tenant and
in excess -of the cultivdting tenant’s ceiling area,if the
total extent of such excess land does not exceed hd.]f an
acre in the case of wet land and one acre in the case of
dry land, irrespective of the assessment of such land :]

Provided also that where there is any crop standing
on such land on the date of the expiry of the notice afore-
said, the authorized officer may postpone taking possession

of the land and permit the harvest of such uop by the
person who had raised such crop.

- 1 Th's proviso was it ser'ed by section 3 (10) of the Tamil

Nadu Lard Reforms (Fixation of Ceiling on Land) St -d

- Amerdment Act, 1972 (Tamii Nadu Act 20 cf 1972) which
was deemed to have come in‘o force on thes 1st March 1972
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Liability of 63. (1) With effect on and from the dateon whic

the Gover2= authorized officer takes possession of the land
ment 1o Pay

ront. section 62, the Government shall be deemed to t

ienant of the owner of the land.

(2) In respect of the land referred to in sub-s
(1), the Government shall be liable to pay annually
owner,of such land fair rent as calculated in the n
specified in paragraph 4 of Part I of Schedule IIJ.
rent shall be paid in cash or in kind in accordanc
such rules as may be made by the Government.

(3) If any dispute arises in regard to the rent r
under sub-section (2), either party May make an a
tion 1 the Land Tribunal witbin Whose jurisdicti
131 9 suferred to in sub-section (1) or the major part
is siivated for deciding such dispute.

Authorized 64. (1) The authorized officer shall distribute po:
officer to of the land, the possession of which he has taker

d?;;éb%;en seclion 62, to the landless persons or to persons ]
f’md.% “F land below the cultivating tenant’s ceiling area.

(2) The distribution under sub-section (1) shi
accordance with such rules and subject to such co
‘as may be prescribed. Such rules may also pro’
the manner of recovery of any amount due to the ¢
ment from, and the manner of evicting, the pe
whom such distribution is made. . V

Af;}thc rized -—- 65.-The authorized officer may summarily dispe
otficer : T e
cmpowersd, (i) any person to whom any land has been di

dispossess  under section 64, if such person.fails to, comply
peisorsin  conditions subject to which the distribution was :
certain casese confravenes any rulc made under this Chapter ;

(ii) any other persdn occupying such land

accotdance with the provisions of this Chapter or
made thereunder, '

A
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g 66(1) ‘Where, in respect of any: land the possééﬁb’h

of ‘'which -hes been‘ taken by the authorized officer under P

section62, the contract of tenancy provides for the conti-
nuance of the tenancy after the expiry of the agricultural
year immediately succeeding the date of taking such posses-
sioli; the Gbvernment shall pay to the tenant *[2n amount]

as'proyided in sub-section (2).
i (2) The 3[amount] payable to any tenant under sub-

~ section (1) shall be one-eighth of 4fthe annual value of the

land ¢2lculated in the manner specified in Part * of Schedule
IMI}.. :Out of such 3[amount], three-fourths she Il be paid
to the, cultivating tenant and one-fourth to the intermediaty,
if any. S

(3)' If any dispute arises in regard to the amount

S x> payable under sub-section (2) either party may

maks an application to the Land Tribunal within whose

jurisdiction the land or the major pdrt thereof is situated

for deciding such dispute.

67. No claim of any person to any arrear of rent or
any other amount accrued or due in respect of 2ny land
for the poriod prior to the date of taking posscssion of
such land under seciion 62 shall be enforced by any court

1 These words were substituted for the wora ‘‘ compensation’
by section 5 (x) (a) of the Tamil Nadu Land Reformns (Fixation of
Celing on Land) Amendment Act, 1979 (Tamii Nadu Act 11 of
1979), which was deemed to have come into force on the 20th April
1972. '

2 These words were substituted for the word *‘ compensation”
by section 5 (x) (b) of the Tamil Nadu Land Reforms (Fixation ~*
Celing on Land) Amendment Act, 1979 (Tamil Nadu .'~t 11 of
1979), which was deemed to have come into force on the 20th

April 1972,

3 This word was substituted for the word * compensation” by
section 5(x) (c) of the Tamil Nadu Land Reforms (Fixation of
Ceiling on Land) Amendment Act, 1979 (Tamil Nadu Act 11 of
1979), which was deemed to have come into forceon the 20th April

1972.

¢ This expression was substituted for the expression * the fair
rent for the land calculated in the manner specified in paragraph 4 of
Part I of Schedule IIT> by section 7 (3) of the Tamil Nadu Land
Reforms (Fixation of Ceiling on Land) Amendment Act, 1979 (Tamil
Nadu Act 11 of 1979), which was deemed to have come into force
on the 27th October 1978. | -

& The words ‘“‘of compensation” were omitted by secticn
5(x) (d) of the Tamil Nadu Land Reforms (Fixation of Ceiling on
Land) Amendment Act, 1979 (Tamil Nadu Act 11 of 1979),
which was deemed to have come into force on the 20th April 1972,

certain
cases.

Certain clai~
ms for
arrears of
rent not

to be enfot~
ced againgt
Govern-
ment.
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whether in execution .of a decree or otherwise against
the Government or.against any person holding the land
unde: the Government, ;

Land owner’s 68 Nothing contained in this Chapter shall;be deemed

ﬁ,g?ltn:é’ ung. to affect the right of any land owner under the }Tamil

er [Tamil Nadu] Culiivating Tenants Protecticn Act, 1955 (¥[Tamil

Nadu Ac'}  Nadu] Act XXV of 1955) to resume possession for purposes

XXV of 1955 of parsonal cultivation of the land the possession of which

not affecied. pag been taken by the authorized officer under this Chapter
and for the purposes of such resumption the Government
shall be deemed to be the cultivating tenant in respect
of thé land aforesaid.

Furnishing 69. (1) If, on or after the notified date, any person
of re:urh on acquires by -lease any land which together with the land,
acquisition (f any glready held by him, exceeds in the aggregate the

gi;effg I cultivating. tenant’s ceiling arca, he shall, within ninety

exoess of  days of such acquisition furnish to the authorized officer

culiivating  within whose jurisdiction the land ¢r the major part thereot
tenant’s ceil- {5 sjtuated, a return containing such particulars 2s may be
prescribed,

(2) If he furnishes the return or fails to furnish the
reiurn or furnishes an incorrect or incomplete return,
within the period specified in sub-section (1), the provisions
of sub-sections (2) and (3) of section 61 and other provisions
of this Chapter shall, as far as may be, apply as if it were
a return required to bz furnished uader sub-section (1) of
section 61. '

Removal of 70. For the removal of doz.!.l'u;.s; it is hereby declared

doubts that nothing in this Chapter shall apply to any land held
by any sugar factory as tenant.

1 This expression was substituted for the expression “* Madras
Ac(t1 ” by %aragraph 3 (2) of the Tamil Nadu Adaptation of Laws
‘Order, 1970. S

2 These words were substituted for the word * Madras™ by
the Tamil Madu Adaptation of Laws Order, 1969, as-amended by
the Tamil Nadu Adap:ation of Laws (Second -Amendment)
Order. 1969, :
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71. The provisions of the {Tamil Nadu] Cultivating Effcc. of
Tenants Protection Act, 1953(1[Tan111 Nadu] Act XXV of cert it Acts.
~1955), the YTamil Nadu] Cultivating Tenants (Payment

- of Fair Rent) Act, 1956(1[ Tamil Nadu] Act XXIV of 1956),
the Tiruchirappalli Kdaigeruvaram and Mattuvaram Act, .
1958 (}Tamil Nadu] Act XXXVI ot 1958) and any other
law relating to tenancy shall, except in so far as they are
inconsistent with any of the provisions of this Chapter,

continue in force.

72. The provisions of this Chapter shall, subject to Provisicns of
the provisions of section 17, have effect notwithstanding {E’gvfﬁfgc“
anything inconsistent therewith containéd in any other other

. . . pl‘OvlS]OnS.
provision of this Act.

CHAPTER TX.
EXEMPTIONS.

7B, Except as otherwise provided ‘in : sub-sections (2) Exempti ns.
and (3) of section 5 and in secticn 6, mnothing ccntained
in sthisi,Actyfv,hall‘apply to— G

RPN

(1) any land held. by the Central Government or any
State Govemmcnt or any local authorlty ;

1 Thése words were substituted for the word > Madras” by
the Tamil Nadu Adaptation of Laws Order, 1969, as amended by
the Tamil Nadu Adap.ation of Laws (Second Am\,ndment) Order,
1969.
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[(ii) any land held by any University constituted by .
~ny law;] | |
?[(iii) any land assignsd by the Governmeut to,

and held by, any Land Colonisation Co-operative 7
Society ;] ,

3[(iv) any land in respect of which the Government
have granted permission to any indastrial or commercial
vndertaking under section 37-A and such permissicn
continues in force :

Provided that such land shall be exempt only so long
as the conditions, if eny, specified by the Government ar¢
complied with ;] N

1 This clause was substituted for the following clause by
| section 3 (9) of the Tamil Nadu Land Reforms (Fixation of Ceilir
‘ on Land) Third Amendment Act, 1972 (Tamil Nadu Act 37 3
]‘ 1972), which was deemed to have comeinto force on the Ist Mare

1972:- ’
,' * (ii) any land held by— -
, (a) any charitable or educational institution of a publie,
j | nature ; R e
| 3 (b) any trust ;

(¢) any University constituted by any law ;

¢ This clause was substituted for the following clause by
3 (4) of the Tamil Nadu Land Reforms (Fixation of Ceilin
Land) Fifth Amendment Act 1972 (Tamil Nadu Act 10 of 19
which was deemed to have come into force on the 6th April 196

“ (iii) any land owned by such co-operative societies
than societies registered or deemed to have been registered undex,
Madras Co-operative Societies Act, 1932 (Madras Act VI of
or under the Travancore-Cochin Co-operative Socicties Act: ‘&
(Travancore-Cochin Act X of 1952)] as are approved by the
ment 3 - : S A SRR

* This clause was substituted for the following clause by
3 (11) (a) of the Tamil Nadu Land Reforms (Fixation of
on Land) Second Amendment Act, 1972 (Tamil Nadu A
1972), which was deemed to have come into force on the fst
1972 :— L

‘“(iv) any lan’ held by any industrial or commercial un
taking?(other than a co-operative society) which, in the opinio
tha> Government, bona fide carries on any industrial or coman
cial operation and which is approved by the Government:

Provided that such approval shall be subject to such ’

as mwy be prescribed : B

‘Provide! further that such land shall be exemy
so lorg as the said conditions are complied with;”
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,(vi)wéﬂll plantations in existoice 2[on the date of the
commencement of this Act ] -

3[Provided that such plantaiio'ns shall be exempt
only so long as they continue to be p_lentations ] ‘

(vii) Jands converted on or before the Ist day of

July 1959 into orchards or topes oOr arecanut gardens,
whether or not such lands are contiguous Of scattered ¢

Provided that such land shall be exempt only so
long as they continue to be orchards, tcpes or arecanut

gardens; . |
(viii) any land used exclusively for growing fuel
trees 4[on the 6th day of April 1960]:

o Provided that such land shall be exempt oniy SO
long as such land is used for such purpose ;

(ix) Gramdan land and land donated for purposes
of the Bhoodan Yagna ;

U

1 The following clause (v) was omitted by section 3 (1) (b) of
the Tamil Nadu Land Reforms (Fixation of Ceiling on Land) Second
Amendment Act, 1972 (Tamil Nadu Act 20 of 1972), which was
deemed to have come into force on the 1st March 1972 :—

3 This expression was substituted by section 2 of the Tamil Nadu
Land Reforms (Fixation of Ceiling on Land) Third Amendment
Act, 1974 (Tamil Nadu Act 30 of 1974), which was deemed to have
come into force on the 6th April 1960, for the expression *“ on the
6th day of April 1969” which in turn was substituted for the expres
. ion *“on the date of the commencement of this Act ” by section 3 (3) of
the Tamil Nadu Land Reforms (Fixation of Ceiling on Land) Fifth
Amendment Act, 1972 (Tamil Nadu Act 10 of 1974), which was
deemed to have come into force on the 6th April 1960. ., :

8 This proviso was added by section 2 of the Tamil Nadu Land
Reforms (Fixation of Ceiling on.Land) Second Amendment Act, 1975
(Tamil Nadu Act 21 of 1975), which was deemed to have come into

force on the 6th Apni 1960.

sThis expression was substituted for the expression ** on the
date of the commencement of this Act” by section 3 (3) of the
Tamil Nacu Land Reforms (Fixation of Ceiiing on Land) Fifth
Amendment Act, 1¢72 (Tamil Nadu Act 10 of 1:74), which was
deemed to have come into force on the 6th April 169,
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1(x) * * * * * ]
(x1) any land-—
(@) interspersed among plantations, or
(b) coaiiguous to any plentation,
in existence *fon the date of the commencement of this
Act] in any area 3 * * * ] andin respect of which
the Land Board has granted permission under section 31

and such permission continues in force ;

(xii) any land &awarded for gallantry to defencé
personnel :

Providad that such land shall be exempt only for the

(ki) * * * x ]

[ A

1The foiiow:i:g claus: w..s omjtted by section 3 (14) of the
Tamil Nadu Land Reforms (Fixation of Cciling on Land} Fourth
Amendment Act, 1972 (Tamil Nadu Act 39 of 1972), which was
deemed to have come into force on the Ist March 1972:—

“(x) any iand used exciusively for dairy farminsg or iive. -
stock brecding ~nd in respect of which th: Land Board hag
granted permission under section 27 and such permiss on conti-
n..- inforcc; ¥’

*This expression was substituted by section 2 of the Tamil Nadu
Land Reforms (Fixation of Ceiling on Land) Third Amendment
Act, 1974 (Tamil Nadu Act 30 of 1974), which was deemed to have
come into force on the 6th April 1960, for the expression * on the
6th day of April 1960 ** which in turn was substituted for the expres-
sion ¢ on the date o the commencement of this Act> by section
3(3) of the Tamil Nadu Land Reforms (Fixation of Ceiling on Land)
Fifth Amendraent Act, 1972 (Tamil Nadu Act 10 of 1974), which
was deemed to have come mto force on the 6th April 1960, \

3The words *‘ other than a hill area ™ were omitted by ''section
3(11)(c) of the Tamil Nadu Land Reforms (Fixation of Ceiling on
Land) Second Amendment.Act, 1972 (Tamil Nadu Act 20 of 1972)
which was deemed to have come into force on the 1st MarchA .1}72 ,

4The following clause was omitted by section 3(10) of the Tamil
Nadu Land Reforms (Fixation of Ceiling on Land) Amendment
Act, 1971 (Tamil Nadu Act 41 of 1971) :— . s

“ (xiii) any land used for the cultivotion of sugarcang

respect of which the Sugar Factory Board has granted per
under section 40 or'43"and such permission continues in ‘force.’

e e v e e e e 1 e
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1[74. * * x

tThe following sections were omifted by section 3(11) of the
Tamil :Nadu Lan ' Reforms (Fix:tion of Ceiling on Land) Amend-
ment . Act, 1971 (Tamil Nadu Act 41 of 1971) :—

“ 74, Special provision for grazing lands.—Notwithstanding
anything contained in this Act, if any person has, cu: the date of the
commencement of this Act, held land used exclusively for grazing
and assessel-to land revenue at Rs. 1.25 an<’ below per acre, he shall
be entitled to hold such grazing land up to an extent of fifty acres
in addition to the ceiling area :

SRt o i SR B SRR R

: Provide that nothing contained -in this section shu.l! entitle
any person to hold land for grazing if such.person has been granted
permission by the Land Board under section 27 to hold any lan«. for
dairy farming or livestock breeding. '

St P WA S N

Explanation.—Any -land used exclusively for grezing shall
not cease to be grazing land merely by reason of the ploughirg or
preparing the soil for the sowing of fodder see 's or of the ra‘sing or
‘harvesting of fodder crops.

R e

75. Grazing land to be taken into account for ceiling area in
certain cases.—Notwithstanding anything contained in section 74
if either of its own motion or on applic.tion by any person the Land ,
Board decides that such grazing land as is referred to in section 74 '
has become fit for cultivation as 2 result of any irrigation project
: constricted at the cost of the Government, such land shall be taken
! into account for calculating the ceiling area anc the person holding
: such land shall, within such time as may be prescribed, furnish a
return containing the particulars required under section 8 and the
provisions: of section 9 and other provisions of this Act shall, as far
as may be, apply to such return.”

[Earlier, in section 74, the following proviso was inserted and in
the original proviso for the word ‘ Provided* the words ** Proe
\‘r‘ideg Rurfthct "(Fwere subfstpiw}ed by section 8 the Tamil Nadu
3 and Reforms (Fixaticn of Criling nn Tand) Amendinent Act, 19
(Tamil Nadu Act 10 of 196%) :— 63

“ Provided that such person shall be entitled to hold such land
enly so long as si.ch lard is vsed exclusively fcr grazing *.]

3
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(2) The High Court, after giving the partiesa reason-
able opportunity of bemg heard, shall— |

(a) determine a case finally ;

(b) remand a case ;

(c) ta.ke addmona.l evidence or. requme such evxde
tc be taken by the Land Tr1buna1 -

Explanatton —In this section and in sectlon 78 “ date‘o
the decision ” means the date on wxuch such decxsnon
commumcated to the party concerned. s

Limitation 80. The provxsmns of section 4 and of sub-sectnons (I“
3"; ‘ge:fply and (2) of section 12 of the Indian Limitation Act, 1
u["dg,_. sec- (Central Act IX of 1908) shall, as far as may be, apply ta

1[ 81. ‘ * * * * ]

1The following section was Omitted by section 3 (16)#
the Tamil Nadu Land R"forms (Rixation of Ceiling on Lang
Fourth Amendment Act, 1972 (Tamil Nada: Act 39 of 1978
which was deemed to have come inlto force On the 1st
1972 ;— h g

« 81. Rewsion by the Land Tribunal. —The Land Trit - l
call for and examine— g

v (i) the record of any authorized officer within its jurisdi
in respect of any proceeding under section 12, 13, 14 (1), (2), &)
(5) or 50 (9), or

(u) the record of any proceeding under sub-section

of section 54;

to - satisfy itsell as to the regularity of such p

ing or the correctness, legality, or propriety of any decision of:

passed theron; and if, in any case, it appears to the Land Tri§

that any such proceedmg, decision or order should be iy

annulled, reversed or remitted for re‘.onsxderatlon it may pass orde
accordmgly L :

Provided that the Land Trnbunal shall not pass any or
dicia! to any party unless he has been given a reasonable op
of being heard. ” : .

[The brackets and figure *“ (3)”.in clause (i) were earlie
by section 3 (12) of the Tamil Nadu Land Reforms -(F
Ceiling on Land) Amendment Act, 1971 (Tamll Na
of 1971).]




1961 : T.N. Act 58]  Land Reforms (Fixation — 1059
of Ceiling on Land)

CHAPTER XI.
APPEALS AND REVISION,.

78. (1) Against any decision of tue authorized officer An cppeal
under section 9 (2) (), 10 (3), (4), (5), 16 (3) (a) (iii), 20, 22, to Land = .
50 (4), 51 (1), (2), 52, 61 (3) (b) or 102 (2) (B), the Govern~ Ttivural.
ment may within ninety dys from the date ot the decision
and any person aggrieved by such decision, may 1[within
‘1irty days] from the date of such decision, appeal to
the Land Tribunal. :

- (2) The Land Tribunal may admit an appeai presented
after the expiration of the period mentioned in sub-section
(1) 2[but not exceeding thirty days], il ii is satisfied that the
party concerned had sufficient cause for not presenting
it within the said period. S .

L ";(3) QOﬁfi'eceif)tibf éig;&'pbeal i nder sii B’;sicctionl ), the K - At
®  Land Tribunal, after givingthe paitie§ a reasonableoppors < ™ = 7
‘§ - tunity of being heard, shall— T .
(a)determme a case finally ; ..~
 @lemandacsi
(¢) take additional evidence or réquire such evidence
to be taken by the authorized officer.

79. (1) Against a decision of the Land Tribunal under Apgpezl to the
 section;11 (3) or 77 (2) the Government .may, within High Cowrt,

i sixty days from the date of the decision ‘and any person

;  aggrieved by such decision may within thirty days from the

date of the decision, appeal to the High Court : |

- Provided that the High Court may admit an appeal
presenied after the expiration of the said period if it s
-satisfied that the party concerned had sufficient cause for
not presenting it within the said period.

? These words were substituted for the words “ with in
sixty days by section 3 (5) (a) of the Tamil Nadu Land
Reformg (Fixation of Ceiling on Land) Fourth Amendment Act,
1972 (Tamil Nadu Act 39 of 1572), which was deemed to have
come into force on the Ist March 1972,

2 This expression was inserted bv section 3'(15) (b) of the Tamil
Nadu Land Reforms (Fixation of Ceiling on Land) Foutzﬁa
Amendment Act, 1972 (Tamil Nadu Act 39 of 1972), which was
deemed to have come inte force on the 1st March 1972.
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(2) The High Court, after giving the partiesa 1eason-
able opportunity of being heard, shall— :

(@) determine a case finally ;
()] remand a case ;

-~ (¢) take additional evidence or require such evidence:
to be taken by the Land Tribunal.

Explanation.—In this section and in section 78 < date of
the decision ” means the date on wiich such decision 1sf
communicated to the party concerned.

Limitation 80. The provisions of section 4 and of sub-ﬂectioné’ (
AC; ‘Oegfply and (2) of section 12 of the Indian Limitation Act, 190§
tnger sec- (Central Act IX of 1908) shall, as far as may be, apply %

tion 78 or 79. any appeal under section 78 or 79.

53

s ’%’*\

1 81, * * * * ]

‘1The following section was Omittesd by section 3 (16) of
the Tamil Nadu Land Reforms (Fixation of Ceiling on Land!
Fourth Amendment Act, 1972 (Tamil Nadu Act 39 of 19
which was deemed to have come iRto force on the 1st Ma
1972 :— ‘

“81. Revision by the Land Tribunal.—The Land Tribunal mey
call for and examine-—

(1) the record of any authorized officer within its jurisd
in respect of any proceedmg under section 12, 13;. 14 M, ), g
(5) or 50 (9), or , , ;

(11) the - record of ‘any proceeding - ‘ander’ sub-secti
of section 54 \ L
to sisatisfy itself as” to‘the tegu\ah

g or the correctness, legality, or propriety’o
passed theron;; and if, in any ¢ase, it wappmg
that any suc proceedmg, de(:lslonro g%; sh
annulled, reversed or remltted for reconsnd’e on,’
accordmgly

Provnded fhaf the Land Tribunal shall not pass any ord er
- dicial to any'party unless he has been given a reasonable op
“of being heard. ™ . .

[The brackets and figure “ (3)” in “clause: (i) were ear '
- by section 3 (12) of the Tamil Nadu LandiReforms
Ceiling-;.on. eLand) Amendment Act 1971’ (Tam:l m
of 1971).] .=~ )

" ‘m"h‘-"ﬂmw ——
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82. The Land Commissioner may call for and examine Revision by
the record of any authorized officer in respect of any pro- tcl',fm%?(.i
qeeding [under section 9 (3), 12, 13, 14 (1), 14 (2), 17 (3); sioner,
18 (4), 50 (5) or 50 (9) or the record of any proceeding
under sub-section (2) of section 54]:and in respect of any
other proceeding under this Act not being a proceeding in
respect of which a suitoranappeal 2f * ~*  “*] o
the: Land Tribunal is provided by this’Act to satisfy himself
as to the regularity of such proceeding or the correctness, .
legality or proprietyof anydecision or order passed thereon;
and if, in any case, it appears to the' Land Commis-
sioner-that any such proceeding, decision or order should
be modified, annulled, reversed or remitted for reconsi-
deration, he may pass orders accopdingly : |

ot Y ‘y;,‘:,‘;;_ »f.l , . ‘ . )
at.the Land Commissioner shail not pass

icialto-any'party unless:he has been given

o

i 4 ;,.jl : ’;,Ju~ 5 g n ™
a fﬁ@?O%?mﬁ“OPPOrtul;ity of bemg heard..

T o
S S

83. Subject to the provisions of section 79, every Land gevision by
Tribunal shall be deemed to be a court subordinate to the High Court.
High Court for the purposes of section 115 of the Code of
Civil Procedure, 1908 (Central Act V of 1908), and its
orders shall be liable to revision by the High Court under
the provisions of that section., o

84. The High Court, the Land Tribunal or the Land Puwer to
Commissioner may stay the execution of any decision or stay.
order pepding the eXercise of its or his powers under this
Chapter.

! This expression was substituted for the expression * under
section 9 (3), 17 (3; or 18 (4) " by section 3 (17) (i) of the Tamil
Nadu Land Reforms (Fixation of Ceiling on Land) Fourth Amend-
ment Act, 1972 (Tamil Nadu Act 39 of 1972), which was deemed
to have come into force on the Ist March 1972, the figures and
brackets ¢“9 (3)” having been earlier substituted for the figures an.
brackets ‘9 (3), (4> by section 3 (13) of the Tamil Nadu
Land Reforms (Fixation of Ceiling on Land) Amendmen: Act, 1971
(Tamil Nadu Act 41 of 1971).

* The words ““ or revision” were omitted by section 3 (17) (ij)
of the Tamil Nadu f.and Reforms (Fixation of Ceiling on Land)
Fourth Amendment Act, 1972 (Tamil Nadu Act 39 of 1972), which
was deemed to have come into force on the 1st March1972,

125-6—68
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(2) The High Court, after giViﬁg the partiesa reason-
able opportunity of being heard, shall—

(a) determine a case finally ;-
b) 'renia.n'd: a case ;

. (c) take additional evidence or require such evidence

- to be taken by the Land Tribunal.

Limitation
Act to apply
1o appeal
under sec-
tion 78 or 79.

‘passed theron; and if, in any case, it appears to the Land Tribp nd

- by section 3 (12) of the Tamil Nadu Land Reforms' (Fix

Explanation.—In this section and in section 78 ¢ d.... of

the decision ” means the date on which such decision is
communicated to the party concerned.

80. The provisions of section 4 and of sub-sections (1)
and (2) of section 12 of the Indian Limitation Act, 1908
(Central Act IX of 1908) shall, as far as may be, apply to
any appeal under section 78 or 79.

1 8. * * * * ]

1The following section was Omiited by section 3 (16) of
the Tamil Nadu Land Reforms (Rixation of Ceiling on Land)
Fourth Amendment Act, 1972 (Tamil Nadu Act 39 of 1972),
whigh was deemed to have come into force 0n the 1st March
1972 :—

“ 81. Revision by the Land Tribunal.—The Land Tribunal may
call for and examine— :

(i) the record of any authorized officer within its jurisdiction;
in respect of any proceeding under section 12, 13, 14 (1), (2), (3), 50~
(5) or 50 (9), or

(ii) the record of any proceeding under sub-section (2)

of section 54; ) ) :
to - satisfy itself as to the regularity of such proceed-

ing or the correctness, legality, or propriety of any decision or orde ¢

that any such proceeding, decision or order should be modif
annulled, reversed or remitted for reconsideration, it may pass or
accordingly : : , L .

Provided that the Land Tribunal shall not ,péss ‘any' order pig
dicial to any party unless he has been: given a reasonable opportu
of being heard. > \ | '

" [The brackets and figure ““(3)” in clause (1) were earlier

Ceilmg on Land) Amendment Act, 1971 "(Tamil- Nadu
of 1971).] ’ - e
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1[88.Ax Where the transfer or portion of any land has been Péralty for
declared to b& void undet sectiom 22; and'if any person has furnishing
in the i return furnished by him under ‘this Act sp;eciﬁedg;uf:nzhow'
such land to be declared as surplus land of the transferor subject 1o
or of the person effecting the partition, the person so void trans-
furnishing the return shall be punishable with imprison~ fers or parti-
ment which may extend to six months or with fine which ;g‘;?.’*og”zdz"
may extend to two thousand rupees-or. with both ] ;;s .s‘(tlirplhs

I LA ’ : . Sl _ and.

)’ .
NI X DI

89. It afly person, on or after the notified date, volun- Penalty for
tarily-acquires by lease or possessory .mortgage any land acquisition

¢ o{xm.m.ﬁ’;:f"?: P dB T TEY L SN P ’ LY PR e TR A R S I . by fease or
:vxhcxeczgndgtc:ﬁether with 'the land, if any, already held by him I . %

the' aggregate the ceiling 'area, he shall be mortgage in
punishable with fine not exceeding one thousand rupees. excess of the
~ ' ceiling area,

90. If any person wilfully contravenes any lawful order penaity for
passed under this Act or obstructs any person from lawfully contraven-
taking possession of any land under any of the provisions tion of 2ny
of this Act, he shall be punishable with fine which may 12¥ful order.
extend to five hundred rupees.

791, Ifany person, after the date of vesting in the Govern- Fenaltv for
ment of any land acquired under this Act and before the °“t}”‘3 treos
disposal of such land under this Act, cuts or causes to be 3{,,: 2,‘,’;"“"
cut, trees onthe land, or removes or causes to be removed, machinery,
ary building, ?[machinery, plant, apparatus, wells, filter ctc.

points or power lines] constructed, erected or fixed on the

land and used for agricultural purposes, or does or causes

to be done any act likely to diminish the utility of the

land, he shall be punishable with imprisonment for a

term which may extend to one year, or with fine not excee-

ding one thousand rupees, or with both. ;

92. (1) If the person committing an offence under this Offences by
Act is a company, the company as well as every person companies,;
in charge of, and responsible to, the company for the

1 This sec:ioﬁ was inserted by section 5 of the Tamjl Nadu
Land Reforms (Fixation of Ceiling on Land) Sixth Amendment
Act, 1972 (Tamil Nadu Act 7 of 1974).

. 2 Thase words were substitu'ed for th: words “ machinery,

" plant or apparatus” by scciion 3 (8) of th: Tamii Nadu

Land Reforms (Fixation of Ceiling on Land) Amzadmant Ast,
1971 (Tamil Nadu Act 41 of 1971),

125-6—68A
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conduct of its business at the time of the commission of
the offence shall be deemed to be guilty of the offence and
shall be liable to be proceeded against and punisbed
accordingly :

Provided that nothing contained in this sub-section
shall render any such person liable to any: punishment
if he proves that the offence was committed without his .

‘knowledge or that he exercised all due diligence to
prevent the commission of such offence.

(2) Nowwithstanding anything contained in sub-section
(1), where an offence under this Act has been committed
by a company and it is proved that the offence has been
committed with the consent or connivance of, any director,
manager, secretary or other officer of the company, such
director, manager, secretary or other officer shall also
be deemed to be guilty of that offence and shall be liable
to be proceeded against and punished accordingly.

Explanation.—For the purposes of this section—

_ (@) “ company” means . any body corporate and
includes a firm or other association of individuals, and

. (b) “ director ” in relation to a firm means a partner
in the firm.

C?g:&zance 93. (1) No court shall take cognizance of any offence

Of otfences. ,hnishable under this Act except on complaint in writing
made by the authorized officer or any officer empowered
by him by special order.

(2) No ccurt inferior to that of a *Presidency Magis-
trate or a Magistrate of the first class*shall try any offence
punishable under this Act. .

s According to clanses (a) and (c) of sub-section (3) of section 3 cf
the Code of Criminal Procedure, 1973 (Centra] Act 2"of 1974), any
reference to a Magistrate of the first class shall be construed as a
reference to a Judicial Magistrate of the first class and any reference
to a Presidency Magistrate shall be construed as a rcfemr;ce to a
Metropolitan Magistrate with effect on and from 1st April 1974.
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.. CHAPTER XHL . ' = - coewae =

- £ . i . 4 N };\: ‘

DISPOSAL OF LAND ACQUIRED BY THE GOVERNMENT UNDER : - S
» THIS ACT. B

94. (1) Subject to the provisions of sub-section (2) [and p;sposal of

section 94-A ] the Government may, after taking into land acquir- -

consideration the objects specified in the preamble, make €d by the

rules providing for the manner in which any land acquired GOvernment.

by the Government under this Act shall be disposed of.
2[ *® * * * %* ]

(2) (a) In the disposal of the land acquired by the
Government under this Act, the Gcvernment shall give
preference to any person who is completely dispossessed
of his holding, or whose extent of holding is reduced
below 3[three acres of dry land or one and a half acres
of wet land] held by him partly as cultivating tenant and
partly as owner or wholly as cultivating tenant, by virtue
of the provisions of this Act.

4 (b) * * * * *

S{Explanation.—Where a person holds both dry and
wet land, then, for the purpose of calculating the extent
of his holding under this clause, oneacre of wet land shall
be decmed to be equal to two acres of dry land.]

1Thesc words, figures and letter were inserted by section 3 (14) (a)
of the Tamil Nadu Land Referms (Fixation ¢f Ceiling on Land)
Amendment Act, 1971 (Tamil Nadu Act 41 of 1971). :

? The following pProvisv was omitted by section 7 (6) of the Tamil
Nadu Land Reforms (Fixation of Ceiling on Land) Amendment Act,
1979 (Tamil Nadu Act 11 of 1979), which was deemed to have come :
into force on the 27th October 1978 :— _ ;

“ Provided that no such rules shall come into force unless they
are approved by the Legislature.”

3 Thisexpression was substituted for the expression ““three standard
acres” by section 3 (i) of the Tamil Nadu Land Reforms (Fixation of
" Ceiling on Land) Second Amendment Act, 1979 (Tamil Nadu - Act
8 of 1980). ‘
4 The following clause (b) was omitted by section 3 (14) (b) of thx
Tamil Nadu Land Reforms (Fixation of Ceiling on Land) Amend-
ment Act, 1971 (Tamil Nadu Act 41 of 1971) :—

“(by Where any surplus land acquired under this Act is held by
any existing sugar factory as tenant or as possessory mortgagee, im-
mediately before the date of the acquisition, the Government shali,
in the disposal of such land, take into consideration the recommene
dation of the Sugar Factory Board in that behalf.”

8 This explahation was added by section 3 (ii) of the :z:amil Nadu
L.and Reforms (Fixation of Ceiling on Land) Second ndment
Act, 1979 (Tamil Nadu Act 8 of 1980).
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Rules in res- 1[94-A. (1) Where any surplus land acquired by the

,-l’he:tlaﬁgsl;ltlpd- Government under this Act was held by any sugar factory
¢ * immediately before the date of the acquisition, the Govern-

‘by sugar fac- . 0.
gry agnd ac- ment shall make arrangement for the culiivation of such

quired by land with sugarcane for supply to the sugar factory
Government. concerned.

(2) The Government may make ruics in respect of the
lands referred to in sub-section (1) for the cultivation of
sugarcane through a corporation (including a compny)
ownged or controlled by the State and for such other matters
in, connection with the administration of such lands.

~ (3) Notwithstanding anything contained in sub-
section (1) or sub-section (2), the Government may, by

notification, direct that it is not compulsory to cultivaie -

sugarcane in any such land as is referred to in sub-section
(1) and on the issuc of such notification, the land concerned
may be cultivated cither with sugarcane or with any other
crop.

(4) Nothing in this section shall be construed
as preventing the Government from making rules under
section 94 providing for the manner of disposal of any
surplus land acquired under this Act and held by any sugar
factory immediately before the date of acquisition and
‘accordingly, the Government may make rules under section
94 providing for the disposal of such land.

gcgf:‘;;‘ %nds 94-B. (1) Notwithstanding anything contained in
tenant f‘}y ﬂ":: section 17 or any other provision of this Act or in 2ny other
law for the time being in force, where immediately before

Corporation. .
O™ the date of the commencement of the Tamil Nadn, Land
- Reforms (Fixation of Ceiling on Land) Amendment A

1971, any land is held as tenant by any sugar factory unde

a contrac. of tenancy which is subsisting and where such -
* land is within the ceiling area of the land owner concerned, -
such land shall be déemed to be held as tenant by the
corporation (including a company), if any, referred to in .
- sub-section (2) of section 94-A for the _ unexpired period of

A

~ 1Sections 94-A, 94-B and 94-C were inserted by section 3 (15) of -
the Tamil MNadu Land  Reforms (Fixation of Ceiling on Land)

Amendment Act, 1971 (Tamil Nadu Act 41 of 1971).

o e i o A 8 s A.&v:,. i
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~ the contract {and for a period of 3[seven years] after the
expiry of such contract] and accordingly the said contract
of tenancy shall force and effect against the said corporation
and may be enforced or acted upon as fully and effectually
as if in the place of the sugar factory, the corporation had
been a party thereto 3[and the amount of rent payable

under the contract of tenancy shall be continued to be paid

to the land owner by the corporation].

(2) Nothing in this Act shall apply to any land
referred to in sub-section (1) only so long as such land is
deemed to be held as tenant by the corporation (including
a company) under sub-section (1). '

94-C. (1) Except as otherwise provided in sub-sections
12) and (3) of section 5 and in section 6, nothing cor*ined
in this Act shall apply to any extent of land not exceeding
100 standard acres held by a sugar factory solely for research
and seed farm purposes.

, (2) The question whether any land is held solely for
research and seed farm purposes shall be dccided by the
Government].

0N e w———— e - O, —

1 These words were inserted by scction 2 (i) of the Tamil Nadu
Land Reforms (Fixation of Ceiling on Land) Amendment Act, 1975
(Tamil Nadu Act 11 of 1975), which was deemed to have come
into force on the 15th January 1972.

* These words were substituted for the words ‘‘five years™ by
section 2 of the Tamil Nadu Land Reforms (Fixation of Ceiling on
Land) Amendment Act, 1980 (Tamil Nadu Act 21 of 1980), which was
deemed to have come into force on thel5th January 1972,

'These words were added by sertion 2 (ii) of thc Tamil Nadu
Land Reforms (Fixation of Ceiling on Land) Amendment Act, 1975
Tamil Nadu Act 11 of 1975), which was deemed to have come into
orce on the 15th January 1972,

Exemption
it .cspect Of
land held by
sugar factory
for research
purposes,
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J:  MISCELLANEOUS.

95. Notwithstanding anything contained in this A
where on account of any improvements made in the land |
by or at the cost of the person holding such land, one kind .
of the lands specified in clause (40) of section 3 is converted
into another kind of the lands specificd in the said clause -
after the date of the publication of the final statement
under section 12 or 14, such conversion shall not be taken
into account in calculating the extent of land held by such
person. But where such conversion (akes place as a result
of any irrigation project constructed at the cost of the
Government, the land -so converted shall be reduced to
standard acre’ according to the proportion specified in the
clause aforesaid, and the ceiling area of such person shall be -
fixed in accordance with the provisions of this Act.

96, Notwithstanding anything contained in this Act,
the extent of ceiling area wnicn a family is entitled to hold
under the provisions of this Act, immediately after the date
of the publication of the final statement under section 12
or 14, shall not be reduced by reason only of any decrease
after the said date in the number of members on such
family : ‘

1[Provided that nothing contained in this section shall

be deemed to affect the refixation of the ceiling area under
thc Tamil Nadu Land Reforms (Reduction of Ceiling on
Land) Act, 1970.] el .
97. The Government may appoint any *member of the
Board of Revenue as Land Commissioner for the State to
exercise such powers and discharge such duties as arc
assigned to him by or under this Act.

1This proviso was added by section 2 (11) of the Tamil Nadu
Land Reforms (Reduction of Ceiling on Land) Act, 1970 (Tamil Nadu
Act 17 of 1970}, which was deemed to have come into force on the.
15th February 1970, S

*By virtue of section 10 (1) of the Tamil Nadu Board of Revenue
AL lition Act, 1980 (Tamil Nadu Act 36 of 1980) any reference to tic
Member of the Board of Revenue shall be deemed to be a reference to

the Appropriate Authority specified in the notification under sub-
section (1) of section 4 of the said Act.
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98. The Government mayissue such orders and
dircctions of 2 general charactcr as they may consider
necessary in rcspect of any matter relating to the powers
and dutics of the authorized officer, the Land Board
1 [**] and the Land Commissioner. The authorized
officer, the Land Board, 1[ **] and the Land Com-
missioner shell give effect to all such orders and
_ directions.

99. (1) On the appiication of any of the parties or of
his own motion— -

- (@) the Collcctor of the district may at any stage
after giving thc partics a rcasonable opportunity of
being heard, transfer any application or other proceed-
ing under this Act pending before any authorized officer
in the district for disposc] to any other authorized officer
‘in the same district.

(b) the Land Commissioner may at any stage after
giving thc parties a rcasonable opportunity of being
heard, transfer any application or other proceeding
under this Act pending b fore any authorized officer in
any district for disposal to eny other authorized officer
in any other district.

(2) Where any application or procecding has been
transferred und: r sub-scction (1), the authorized officer
to whom such transfcr is made may, subject to any
special directions given in the order of transfer, either
hold the inquiry de novo or proceed from the stage at
which the said application or other proce:ding stood
when it was transferred,

100. The zuthorized officer, 2 [the Land Cammis-
sioner or the Land Board] shall furnish to the Govern-
ment such returns, statistics, accounts and other infor-
mation as the Government may from time to time
require.

101, The authorized officer may obtain from any
Court, Land Board, 3[* *] fand Tribunal or other
authority any information relating to any proceeding

! The words ¢ Sugar Factory Board * were omitted by
section 3(16) of the Tamil Nadu Land Reforms (Fixation of
Cfe:ll;ng1 )on Land) Amendment Act, 1671 (Tamil Nadu Act 41
of 1971). : «

% These words were substituted for the words “the Land Com-
misgioner,. the Land Board or the Sugar Factory Board” by
section .3(17) of the Tamil Nadu Land Reforms (Fixation of
, lcge‘;lx)pg;qn Land) Amendment Act, 1971 (Tamil Nadu Act 41 of

* The words  Sugar Factory Board" were omitted by
section 3(18), ibid.
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pending beforc the authorized officer, and such Court,
Land boow4, [ * * * ] Land Tribunal or authority, as <
ti.. case may be, shall, if such information bc available ;
with it, furnish him with such information within a
reasonablc period.

Authorized 102. (1) For the purpose of carrying into effect the

g?;,‘j;fe‘a“};, provisions of this Act, the authorized officer may, by

obtain infor- notice, require any perscn to furnish any information

mation from .

persons, relatingto the extent of land held by such person, the num- -
ber of members of the family, if any, of such person, and |
such other particulars as may be prescribed. The person 4
aforesaid shall furnish the information to the authorized ;

officer within such time as may be specified in the notice
or within such further time not exceeding thirty days as
the authorized officer may, in his discretion, allow. -

(2) (@) Where any person on Whom notice under - ;
sub-section (1) has been served fails to furnish the infor- Ty
mation Wwithin the time specified in that notice or within
the further tinle allowed by the authorized officer under
sub-section (1), the authorized officer may obtain, in such )
manner as may Ye prescribed, the necessary iriformation”™
either by himself or through such agency as he thinks

(b) The authorized officer shall, as soon as may be -
-after obtaining the information under clause (a), give to the
person concerned a reasonable opportunity of making
his representation and of adducing evidence, if any, ‘in
respect of such information and consider any such repre-

sentation and evidence and pass such orders as he d?ems

fit. | : 33

103. The costs of, and incidental to, all .proceéd;_ngs

before the authorized officer, Land Commissioner, Land

Costs. Board, 2[ * * ] Land Tribunal or other authority
shall be in his or its' discretion. S

1 The words - Sugar Factory Board » were omitted by section 3
(18) of the Tamil Nadu Land Reforms (Fixat.on of Celing on Land)
Amendment Act, 1971 (Tamil Nadu Act 41 o 1971).

: 2 The words ‘Sugar Factory Board” were omitted by
section 3 (19), ibid.
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104. The authorized officer or any person acting under Powet to
his orders may at any time enter upon any land but not a “-n'g“lan 4
dwelling-house, with such other officers or persons as he "P°" """
considers necessary and make a survey and take measure—
ments thereof or do any other act which he considers

necessary for carrying out the purposes of this Act.

105. (1) No suit, prosecution or other legal proceeding Indemnizy.
shall lie against the authorized officer, Land Board, 3 * * ]
Land Commissioner, Land Tribunal or oiher authority
for anything which is in good faith done or intended to be
done in pursuance of this Act or any rule or order made

thereunder. ,

- (2) No suit or other legal proceeding shall lic against

the Government for any damage caused or likely to be
caused by virtue of any provision of this Act or by anything
which/ig in good faith done or intended to be done in
pufiseuancenof this Act or any rule or order made there-
under.

- 1062 The Government may, for the purposes of thig Preparation
Act, cause to be prepared and published a record of rights of record of
in accordance with such rules as may be made by them. rights.}

. -107. Except as otherwise provided in this Act, no cjvil Bar of juris-
court shall have jurisdiction to decide or deal with any diction of
. question Which is by or under this Act required to be Civil Counts.
decided or dealt with by the authorized officer, the Land
Board, 2[**] the Land Commissioner, the Land
Tribunal or other authority. .

-

-

1 The words * Sugar Factory Board *»* were omitted b i
3(20) of the Tamil Nadu Land Reforms (Fixation of Ceiling g’nsiaa:g
Amendment Act, 1971 (Famil Nadu Act 41 of 1971).

t The words “the Sugar Faciory Board™ were omitted by section
3(21)of the Tamil Nadu Land Reforms (Fixation of Ca)i'l;gg on
Land) Amandment Act, 1971 (Tamil Nacu Act 41 of 1971),
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108. The court-fee payable in respect of—

a) any suit under sub-section (3) of section 11, shall
be twenty-five rupees :

(b) wny appeal to the Land Tribunal under section
78, shall be five rupees ;

(c) any appeal to the High Court under section 79,
hall be twenty-five rupees ;

(d) any application for revision by the Land Tribunal
under section 81 or for revision by the Land Commissioner
under section 82, shall be one rupee ;

(e) any application for revision by the High Court
under section 83, shall be ten rupees ; ‘

(f) any other case, shall be such fee as may be pres-
cribed. ,

09, The Government may, by notification, direct
that any power exercisable by the Land Commissioner
or any authorized officer, under this Act or the rules made
thereunder, shall in relation to such matters and subject
to such conditions, as may be specified in such notification,
be exercisable also by such officer or authority subordi-
nate to the Government, as may be specified inthe notifica~

tion.

110. {1) The Government may make rules to carry
out the purposes of this Act.

\

(2) In particular, and without prejudice to the
generality of the foregoing power, such rules may provide

for—

(a) all matters expressly required or allowed by
this Act to be prescribed ;
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" (b) the manner of service of" nqtice under this
“ (¢) the manner of giving reasonable opportunity
or of adducing evidence underithis Act. |
“ () the place at which and the manner in which
the draft statement under sub-section (5) of section 10 and
the final statement under section 12 or 14may be
published ;. | T
" (f) the manner of service of a copy of the final

statément under section 12 or 14; '

(g) the manner of publication of a proclamation.
under clause (a) of sub-section (2) of section 18 ;

(h) the qualifications which shall be possessed by
the members nominated under clause (d) of sub-section
(2) of section 24 ;

(i) the manner in which the draft 2[*] assessment
roll may be published under sub-section (3) of section 50;

(j) the manner of apportionment of the 3[amount]
payable under this Act among the persons claiming
interest’ in such 3{amount] ;

(k) the procedure to be followed by the authc-ized
officer under this Act ;

() the terms and conditions of service of the
Chairman and members of the Land Board 4] » * =j;

1 The following clause was omitted by section 3(18) of the Tamil
Nadu Land Reforms (Fixation of Ceiling on Land) Fourth Amend-
ment. Act, 1972 (Tamil Nadu Act 39 of 1972), which was deemed to
have come into force on the Ist March 1972 :—

‘“(d) the minimum cxtent of land which any person shall hold in
order to cntitle him to hold any land for dairy farming or livestock

o9

breeding;

* The word * compensation > was omitted by section 5(xi) (@) of
the Tamil Nadu Land Reforms (Fixation of Ceiling on Land) Amend-
ment Act, 1979 (Tamil Nadu Act 11 of 1979), which was deemed to
have comc into force on the 20th April 1972.

3 This word was substituted for the word “* compensation ” by

o section 5 (xi) (b) of the Tamil Nadu Land Reforms (Fixation of

Ceiling on Land) Amendment Act, 1979 (Tamil Nadu. Act 11 of
:g‘;g), which was deemed to have come into force on the 20th April
¢ The words “ and of the Sugar Factory Board ** were omitted

by section 3(22) of the TamilNadu Land Reforms (Fixatio 1 of Ceili
on Land) Amendment Act 1971 (Tamil Nadu Act 41 of 1971). rine
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(m) the manner in Which, and the officer by Whom,
fair rent shall be’ascertained for the purposes of this:

(n) the circumstances under, and the conditions
subject to, which, and the authority or officer befo;:g:
whom any amont 1[ * . * * *] payable under this
.Act may be kert in deposit ; S

‘

(0) the manner of payment of the amount [+ * * "]
so deposited to the persons entitled thoreto ;

(p) the manner of communicating to the party
concerned every decision or order in any proceeding against
which an appeal or revision is provided for by this Act.

2[(¢) the period within which an application. for
revision under section 82 may be presented.]

3[111 . * * * * ]

. = ——

! The words * of compensuiicz™ v.ere omitted by section 5 (xi)
(¢) of the Tamil Nadu Land Reforms (Fixation of Ceiling on Land)
Amendment Act, 1979 (Tamil Nadu Act 11 of 1979) which was
deemed to have cc me into force on the 20th April 1972,

? This clause was added by section 2 of the Tamil Nadu Land
Reforms (Fixation of Ceiling on Land) Amendment Act, 1973 (Tamil
Nadu Act § of 1974). -

3 The following section ‘was omitted section 3(12) of the
Tamil Nadu Land Rcforms (Fixation of Ceiling on Land) Second
Amendment Act, 1972 (Tamil Nadu Act 20 of 1972) which was deemed
to have come into force on the 1st March 1972 :—

“111. Power fo remove difficulties—If any difficulty arjses in
giving effect to the provisions of this Act, the Government may, as
occasion may require, by order do anything which appears to them
necessary for the purpose of removing the di ty'** ‘
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112..(1) All rules made under this Act 2[ * * *]
S * *]shall be published in the *Fort St. George Gazette
and, unless they are expressed to come into force on a
particitlar day, shall come into force on the day on which
they are so published.

(2) Every rule made under this Act4* * *]
5 * *7 shall, as soon as possible after it is made, be
placed on the Table of both Houses of the Legislature,
and if, before the expiry of the session in which it is so
placed or the next session, both Houses agree in making
any modification in any such rule 8[* * *] or both Houses
agree that the rule [ * * ] should not be made, the ;ule
of * * * ] shall thereafter have effect only in such modified

form or be of no effect, as the case may be, so however,

that any such modification or annulment shall be without

prejudice to the validity of anything previously done
under that rule | * ¢ 1.

e
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Legislature.

1 The words, “ and orders ** were omitted by section 3 (13) (a) of -

the Tamil Nadu Land Reforms (Fixation of Ceiling on Land) Second
Amendment Act, 1972 (Tamil Nadu Act 20 of 1972), which was
deemed to have come into force on the 1st March 1972. _

2 The expression * other than those made under section 94 ”
was omitted by section 7(7) (i) of the Tamil Nadu Land Reforms
(Fixation of Ceiling on Land) Amendment, Act, 1979 (Tamil Nadu
Act 11 of 1979),which was deemed to have come into force on the
27th October 1978,

? The words and figures “ and all orders made under section
111”were omitted by section 3 (13) (b) of the Tamil Nadu Land
Reforms (Fixation of Ceiling on Land) Second Amendment Act,
1972 (Tamil Nadu Act 20 of 1972), which was deemed to have
come into [orce on the 1st March 1972.

* The expression  * other than that made under scctioh '“94 ”
was omitted by section 7(7) (ii) of the Tamil Nadu Lana Reforms
(Fixation of Ceilling on Land) Amendment Act, 1979 (Tamil Nadu

Act 11 of 1979), which was deemed to have come into fi th
27th October 1978, © torce on the

* The words and figures “and every order made under section

111 > were omitted by section 3 (13) (c¢) of the Tamil Nadu Land

Reforms (Fixation of Ceiling on Land) Second Amendment Agt,
1972 (Tamil Nadu Act 20 of 1972), wnich was deemed to have
come into force on the Ist March 1972,

° The words ““or order ” were omitted by section 3 (13) (¢
the Tamil Nadu Land Reforms (Fixation of Celling on Land) Seom

Amendment Act, 1972 (Tamil Nadu Act 20 o on Land) Second

1972), whi
deemed to have come into force on the 1st March 1972, 72), which was

¥Now the Tamil Nadu Government dazette.
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1[****]

1 The following Schedule T was omitted by section 3 (14) of the Tamil Nadu
Land Reforms (Fixation of Ceiling on Land) Second pmendment Act, 1972
STamil Nadu Act 20 of 1972), which was deemed to have come jnto force on the

st March 1972:— :

«¢ SCHEDULE 1.”
[See section 3 (18)].

Revenue number

Dissrice, Taluk. | and name of village,
) () %) - (3)
North Atzot .. .. Vellore e .. 115, Pajamathi.

139. Alleri.

140. Elluparai.

141. Pudukuppam,
142. Peenjamancai,
143. Jarthankollai.
144. Pelambatty.
145. Periapanaparal,
146. Mulluvadi.
147. Naickaneri.

. Padapenjamarthur,
. Puliyur.
. Melthathiapet.
. Kilthathiapet.
. Nellivoy.
Erukkambattu.
. Athipet.
. Perumytham,
. Kilpettu.
10, Chennakilpettu.
11. Melpstiu.
12. Vannankuttai.
13. Palamarathur. CA
- 14, Melsilambadi. S
49. Melmalachi. L
50. Akkarapattu.

Chengam .o

Ay
O C AN N LN =

Polur. .. .. 66 Kuttakarai - .5

67. Pattiraikadu,
68. Melsippili. o
-~ < 69. Erumaiaour,
el l’ég I&l;hattapattm.’ .
. i L;ii\‘ ' - man mn
-+ 7163, Kza.nan:m:.ﬁil.a
o . 164. Amirthi;”
165. Nammiampattu,
- 161. Kilkanavayur.
. 168. Puliankuppam.
169, Seenagadu.

2

" i e T D bt i e
- ; - e
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istrict, Taluk. Revc: e number
v D’“f","' at , and name of village.
(1) - (2) | 3)
North Arcot—cont, Polur—cont, 170. Mandaparai,

{31, Veerappanur
172. Pudupaitua
173. Kowilur,

Tirupathur. .. 45. Pungambat Nad,
46. Pudur Nad.
47. Nellivasal Nad. ;o
438. Elagiri Hills. ,
49. Veladigamanbanda
Naikkanur

. Sai .. .. Krishnagiri .. .. 155. Maravadi.
haem | 157. Murukkalnatham,

Salem ee o. 133, Jarugumalaij,

- 181, Pelappadi.
182. Arunuttumalai,
183. Sirumalai.
184. Puliikkadu.
185. Aladipatti.
186. Pesiyavelampatti, ‘
187, Sxmvda*npam
All Villages in Yercaud sub-taluk.

Mamakkal .. «s 46, Valappurnadu.
48, Arjyarnadu.
49, Valavandinadu.
50, Selurnadu.
" 51. Thinnanurnadu,
52, Devanurnadu,

Rasiputam .. .. 31 Kilur,
. 36, Melur.
" .. 38. Gidamalai.
50. Perikarainadu,
§1. Bailnadu, .
52. Edappulinaau,
93, Sitturnadu.
68. Thiruppulinadu, P et
€%, Peiappadinacsy, S |
2\ : .. ¥9. Alathurnadu,
. s -9 Kunduninady,
72. Adakkamp xd.lkxomba!.

@mn:akairayan Hills.
Pariakalrayan Hills,

125-6—69 o .

r‘uv —e
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Revenue number and

District. Taluk. name of village.
@) ) (3)

Coimbatore .. .. Pollachi .. .. 87A. Anamalai H.lls.
Bhavani .o .. 63. Barugur,

Gobichettipalayam ,. 131, Guthialathur,
132. Gundri.
133. Koothampelayam,
135. Hasanur.
136. Thingalur.
137. Gettavadi.
138. Marur.
139. Talavadi.
140, Chikkagazanur,
141, Thiganarai.
142. Mallanguli.
143. Arulavadi.
144. Doddagazanur,
145. Byyannapuram,
146, Karalavadi
147, Talamalai.
148. Braganahalli.
149. Naithalapuram,
150, Iggalur, %
151, Panakahalli,
152. Kongahalli,
153, Thoddamuduggara
154. Madahalli.

Tiruchirappalli .. Musiri . .. 112, Tenparanadu.
113. Vannadu, .
114, Kombeai.

Madvyrai .o .. Periakulam .. .. Narasingapuram,
' Ahamalai.
Kottagudi

Palani . .. 8. Vadakavunji,
69. Vadagadu,

Dind igul e .. Adalur.
Panrimalai.
Tonimalai.
Manalur.
Sirungalai.

Kcdaikanal .. .. Allvillages,

The Nilgiris * All taluks .. .. Allvillages.

gouth Arcot .. .. Kallakurichi .. [hefollowingvillages in Sadaya-
kounder Jagir—
Aliyam.
Arampoondi,
Devanur.

U s o 4+ i
. *
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" District, — Taluk.
N x 3h

Rl i 3 as B 5
South Arcot—=cont.

(£

ooy b
AU EHC
nghrdl 8
.!’ IRAE o ‘:,‘:Z
Gtapesllt
vy "5)’*’ e ‘i
apigrade o8
u"sf i

i
be mhrf
it ,s, [553 MOE L SE SR

'!‘Js

!
Y
T

lo-"

oAt

P e -
MM .- -

asindonires X e

. oj Cezling ofi Land)

Kaljakurichi .aééout.‘ -

Reventte number end

AINE 0f ‘allage
f ‘{\

Eluthur.
Alanui,
Erukkampatti.

Ganagapadi.
Kariyelur.,

""Karnelli.

Karuvelampadi,

~ Kariyam.

Kindika] -
Kidar.
Kinathur.
Kodamathi.
Koduthorai.
Kundianatham.
Madhar,
Mavadipattu.
Melmuruvam.
Molipatti.
Mondiyur.
Naraiyampatti,
Nochimedu.
Pacheri.
Pudu:,
Sathanur,
Sundarapadi.
Tharangur.
Thirupathi.

- Thoradipattu

Uppur.
*Varapadi.
Vandapadi.
Vanniyur,
Vellampadi,
Vellimalai,
Vellar.
Varam.

The following villages in

Kurumbakounder Jagig tm-

Arasampattu.
AthikulL,
Athipattu.

‘... Avalur.-
' Chumapalapoqndl.

Erikarai. -
- Erukkampattu
Idapattu.
Innadu.
Keeripuli,

‘arapad agains
and (2) respectively;

the 2nd May 1962.

entries

“South Arcot” and “Kalla-'
‘under the heading “The following viliages
.—%in column (3), the entry “Valapadi” was substituted
n 9 of the Tamﬂ Nadu Land Reforms (Fixation of Ceiling on Land) Amend-
1965 (Tamil Nadu Act 10 of 1965), which was cleemed to have come mto‘
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- ”

Dissrict, Taluk. Revenue number and
C name of village.

- o 3)

South Arcot—cont. K allakurichi—cont, Kurumbaiur. z,
‘Mankombu. !
Mottayanur. i
Pakkanam. _
Panapadi. a
Pelapundi. !
Perukkancheri.
Perumbaravu,
Porasapattu.
Poruppam.
Sirukalur.
Serapatti.
Thaduthalpalayam.
Thakkampattu.
Thumbarampattu,
Valakuli.
Vaniikuli.
Vedur,
Velanalh.
Venkadu.

The following villages in
Ariyakounder Jagir :—

Aravankadu.
Eachankadu.
Gudaram,
Kalliparai.
: Kannur.
, Karavampattu,
; ‘ Kilkadu.
Kilthukkadi.
Kotampundi.
Melthukkadi.
Naduvalathu.
Nakkavalathu.
Panipalayam.
Perumanatham,
Puduar.
: Undakalvalathu,
’ Vellithi.
‘ Venganur.”
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SCHEDULE 1L

[ See section 3 (27).]

Distriest. Trlunl.

) $3)

Chingleput Saulnpet
Do. Ponneri

Do, Do.

™o, Do,
2 .
o, o,
L U
IDIAN LI
1
?"E RX B
':\( £,
I3 REVI
L 5
T y
Teey iver
Ty i

Revenue nunher and
name of village.

4
13, Grani Lyon
146, Karadiputhur
147. Kannankottai
150. Thervey
151, Kandigai

1081

Extent of ihe
leaseSold,

(3}
Whole village.
Do.
Do.
Do,
Do.

180. Pappankuppamn aflias

Alametu-
mangapurain.

Ly, Frlathutanga
G177 Vhansanabain
AU BT . M
. Siflarahalh
DR T TR 5 WS SO
Sale aniEating

333, Mottankurichi
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SCHEDULE IIL
. (See Section 50.)

| YPart I].
(Land other than the land specified in Part II.)

1. The 2amount payable to any person under section
50 in respect of any land (other than the land specified
in Part II) acquired by the Government under this Act
shall be determined in the manner hereinafter in  this
Part specified.

Explanation.—Fcr the removal of doubts, it is hereby
declared that for the purpose of determining the amount
under this Part, all lands acquired from a person by the
Government under this Act shall be treated as a unit.

2. The annual value of the land shall be determined |

in the first instance.

* The criginal Part I stood as follows :—
és PART |

Land other than the land specified in Part I1.

i. The compensation payable to any person under section 50 in respect of any
land (other than the land specified in Part Il) acquirea by the Government under
this Act shall be determined in the manner hereinafter in this Part specified.

2. A sum equivalent to the net annual income from the land shall be determined
in the first instance.. _

3. The net annual income from the land shall be the amount of tair rent iess the
and revenue. '

Explanation.—In this paragraph, “land revenue™ shall,—

(@) in respect of any land in any area in the State other than the transferred
territory, have the same meaning as in Explanation 1 to section 3 (40) and shall include

cess, additional surcharge and charge for water ;
(b) in respect of any land in the transferred territory and specified in column (1)

of the Table below, mean the amount ‘mentioned in the corresponding entry in colump

(2) thereof :—- =
: TABLE,
Class of land. ' Amount per .
acre, s Ty
W - @
Kanyakumari district. RS, N
1) Registered wet land irrigated by a source forming part of, or bene- .
( fited by, a project as defined in Explanation III to clause (40)
of section 3 .. .o . . N n 3

(2) Registered dry land irrigated by the source Speciﬁed/jn item (1) e 8.7

o e e NS e 1
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3. The annual value of the land shall bey—

(i) in the case of registered wet, dry or manovari
land (cther than diy or manavari land irrigated by direct
flow or lift from any Government or privete source of
irrigation), twenty times the land revenue on the land;

(i) in the case of dry or manavari land irrigated
from any Governiient source of irrigation,—

(@) recciving supply by airect flow of water for
{two or more crops, twenty times the aggregate of—

(A) the land revenue on the land ; and

(B) rupees ning per acre ;
(b) by lift for one or more creps or reeciving
sunply for only one cron by direct flow of woter. twenty

$imes, the aggregate  of,—-

(A) the lond rovense on tbe and o oand

(B) rupees iy nor acre §
et v ettty A i Ao o e+ o0 4 ¢ S R Bkt St o i e ,-........_‘..q.‘»-«.—--—w

(i j (2)
Kanvalkumari district.

RS NP
X irei ; ; ; 6 25
{3 Dry tand irrigated by other Government souree .o - ce
{4) Dry land unirrigated by the source specified in item (D) cr by other s
Government souice .. . . . -
Sheneorteh taluk of the Tirunelveli disiried.
' et ke irricated by any river or stream or by tank fed by any river )
1) Wet land irrigated by | ‘ s 30

or stream
6 62

{2) Wet land irvigated Ty o'hov Government sousce

. ed

{3} Dry land irrigated by any Government source 6 23
. ] |
{(4) Dry land unirrieated by (he source spectfied tnoaeny (T or Dy oma s
Government source .. .. 2

4, The fair rent s=nall be the agaicgatc Gl
(@) (i) in the case of wet land, 40 per cod of she w7 rross roduce of s

e N 7 .
calue in money AN
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(iii)‘ in the case of dry or manavari land irrigated
from private source of irrigation owned by any person in
his own land. tWenty times the aggregate of ,—

(A) the land revenue on theland ; and

(B) rupees five per acre ;.

(iv) in the case of waste land, five times the land

revenue on the land.

Explanation.—In this Part, waste land shall mean the
land remaining uncultivated for a period of five years
immediately preceding the date of the publication of the
notification under sub-section (1) of section 18 ;

(v) in the case of forest land, five times the land
revenue on the land.

Explanation.—Forest land for purposes of this Part,—

(i) shall include any land containing predominuntiy
trees or shrubs or any vegetation of natural growth and
such land shall be treated as forest land only, notwith-
“standing the existence of stray trees, if any, grown therein
by human effort ; and

(i) in the case of wet land, the irrigation of which is supple-
mented by lifting water, 35 per cent of the normal gross produce or
its vaiue in money ;

(iit) in the case of land on which crops, which do not give
any yield within a period of one year from the time of cultivation,
are cultivated, 40 per cent of the normal gross produce or its value
in money : '

(iv) in the case of any other class of land, 33-1/3 per cent of
the normal gross produce or its value in money :

Provided that in the case of lands referred to in items (i)
and (iv) for the cultivation of which water- is lifted by pump-set
jnstalled at the cost of the landowner, the fair rent shall be increased
to 40 per cent.

Explanation ] —In this paragraph, “normal gross produce”—

(a) in respect of a land cultivated with any crop which does
not give any yield within a period of one year from the {ime of

cultivaiion, means the ~ross produce for one year if the land weie .

culiivated with naddy ; (cont.)

RN
Vo

..w R Y
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{177 shall not 1nclud<, any waste land containing
trees o7 shrubs @

‘ Pravided that the annual value determined under
items nj 1o (v) of this mmoraph shall in no case exceed
Rs. 350 per acre.

Expdanation.-—1u this paragraph and in paragraph 6,
jand revenue shall in respect of any land have the same
meaniog as in Lxplanation I 1o section 3 (40) and shali
not inchide 0ess, surcharge, additional and special assess-
ment charge for water, or ¢.11y other levy on land.

4. The anmu‘n payable for the land other than forest
land ae q ved by the Government under this Act shall be
deternsined in accordance with the foliowing scale,
namely : ‘

Z

(1Y for the first mm of Rs. 3,000 cr any portion
thereof of rhe annuai value of the land.  ten times such
Um or PArTion

{i :?m‘ the next sum of Rs. 3,000 or any porion
therenf o e annual vatue of the land, nine times such sum
Or poriion .

- Juos— - b —— £ b

e

(m ireovepeet of @ land celtivated with any  other crop means
the prog duge which would be obtained for one year from a kmd of the
same ciass ag the land in w*wb similarly sjruated and possessing
stmilar advanigges i the roinfail and the seascns were normal

Explagaion [L- 1 the case of land on which different crops
are cultivated at different times on different portions of the land, ths
fair rent shzll be calculated with reference to the actual crops
ordinarily cifirvated according to the ordinary rotation of cropsin the
arca in whics sirch land is situated 5 and

(et value of one-fifth ofthe straw or stalk of all the crops
cultivated oo fn.:: land in an ‘:,gmcuimml year.

5. in L‘.\ wse of lond cuitivated’ by the owner, the fair rent shak
be the f2ir 7 i as caleudoted i the manner meun iy paragraph 4
in )&-pr..v, ;}?  fand of the cime class 2s the Jand i auestion similacly
situated and 1 aseasing g similar advantgecs,

G, The araount of compensafion for the land qumf‘f ’w} tha
Gioveramen: aader thit AC <hall badetermined in aoonrdanee with the
following seste, namoly

(1) for the first st of Rs, 5,000 or any noriion thereot of the nes
annuat income from the fand, 12 1hmes such sum ot porCon & (cont,)
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(ii)) for the next sum of-Rs:i 3,000!or any portion
thereof of the annual value of the land, eight times such

sum or portion ; '
TURtT\ B PR

(v) for the next sum of Rs. -3,000. 6r:any pottion ”

thereof of th: annual value of the land, seven times such
sum or Portion ;
SRR A
™) for the next.sum of Rs. 3000 OF any portion
thereof of the annual value of the: land‘ six times such
sum or portion , : _ VR I TER
, e
(vi) for the b:llance of tlu annual value of the land,
five times such balance. - | ,;,«, Y S
5. The amount payable for ,tygqs ,.ajlv,land other than
forest land shall be the value of such trees on the date of the
publication of the notification under sub-section. (1) of
section 18 subject to the max1mum spegifigd below —_

Yo vl sV VB i

(i) in the case of trees grown by human effort other -

than fruit bearing trees, Rs. 1,000 per acre ;
(ii) in thc caSG of"f'. Wike i}:x i IE

(PR ,1 U i 4‘i..‘>V ;143 i
(@) orchards ; o
wpdey x“ki T
®) plantauon. crops\ 3iOF L bl

‘,r; *, i )L, ;‘1! "Au

(c) fruit bearmg trees Wi o v
grown by human effort, Rs 3,500 per: acre X

ol /r*s’\ R A LI Ly Ok SET A

* (jii) in the case" of siray, tree§ prﬂolgtaneous growth

 Rs. 250 per acre : L L boogaie 2 badl oo

~ Provided that thetotal 'amoanfipayable for trees
ender clauses (i) to (111) shall not exoeéd R ’3 500 per acte.

- T PRI T
(i), for the next sum of Rs 5,000 ox any portlon thereof of thc
net1 nnual income from the land, 11 times such. sum or portion ;

(iii) for the next sum: of Rs. 5,000 or.2any  portion. thereof of the
net anr.ual income from the land, 10 times such sum or portnon :

(iv) for the balance of the net annual mCOme frOm the land,

ninc times sueh balance. . . i o e )
[T ,.‘ CioLhiile .)i‘.:", . (Cont )

—
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6. The amount payable for the forest land including the
trees on such land acquired by the Government under this
Act shall be dotermined in accordance with the following
scale, namely :— .

(i) for the first sum of Rs. 3,000 or any portion
thereof of the annual value of the land together with the
annual value of the trees, tentimes such sum or portion ;

(1) for the next sum of Rs. 3,000 or any portion
thereol of the annual value of the land together with the
annual vatue of the trees, nine times such sum or portion

(iii) for the next sum of Rs. 3,000 or any portion
thereof of the annual value of the land tcg ther with the
annual value of the trees, cight times such sum or portion

(iv) for the next sum of Rs. 3,000 or any poertion
thereof of «he annuul value of the land {ogether with the
annual value o the trews, seven times such sum or vortion

(v) for the next sum of Rs. 3.000 ¢r any portion
thereof of the annual value of the land 1ogeither with the
annual value of the wrees, sixtimes such s or pestion

(vi) for the balance of the annual value of the and
together with the anaual value of the trecs, live times such
balance.

Explanation.—In this paragrap h, the unnual value of the
trees shall mean forty times the lund revenue o forest fand.

7. The compensation payable for any tree,  vwlding, machinery,
. 4 M P T . P -y o
plant or apparatus acquaired under this Act shall be the value on the

date of the publication ol the notification under sub-scction (1) of

section 18 of such tree, building, machinery, plant o appmntus,

&, The compensniion suvable undev this Pare staib e sl opea

. e y R T T N T TR
gate of the amounts as caleulofed « Pparaureniy bodid 7ok e
amount pavanle as COMPRIRINIOn Spetion S 1o ihe foset, in

respect of the fand corvearned,

9. (a) In vespect of any land in the transforied terivory, 75 per
cent of the amount of componsation caleutated under this Pact shall
be payable in advance of the oo '.*.,'s';st:’ffn'n' of the sureov aad ryotwarti
settlement of the land under Chapter Vi, (cont,)
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Provided that notwithstanding anything contained in
paragravh 4, where the lands acquired from a person by the
Government uuder this Act include forest land and other
land, the annual value of all such lands and the annual
value of the trees on forest land shall be added together
and the amount payable for such lands including the trees
on such forest land, shall be determined in accordance
with the scales specified in clauses (i) to(vi) of this paragraph
subject to the modification that the expression * the annual
value of the land together with the annual value of the
trees ” shall be construed as ‘ the annual value of the
forest land and other land together with the annual value of
the trees >’ on forest land.

7. The amount payable for any building, machinery,
plant, apparatus, wells, filter points or power lines
acquired under this Act shall be the written down value
[determined in accordance with the provisions of the
Income Tax Act, 1961 (Central Act 43 of 1961)] of such
building, machinery, plant, apparatus, wells, filter points
or power lines, on the date of the publication of the notifi-
cation under sub- section (1) of section 18,

8. The amount payable under this Part shall be the
aggregate of the amount as calculated under,—

(i) paragraphs 4, 5 and 7, in the case where land
acquired is the land other than the forest land ;

(i) paragraphs 6 ¢nd 7, in thc cas: where land
acquired is forcst land ,

(i) paragraphs 5, 6 and 7, in th: case where lands
acquired includ: forest land ¢nd other land as is
referred to in the proviso to paragraeph 6 ;
less the amount payable under section 54 to a tenant,
in respect of the land concerned, .

(b) On such completion of survey and ryotwari settlement,

' the compensation shall be revised on the basis of the assessment

specified at the ryotwari settlement and of water rate, if any, If on
such revision it is found that the amiount of compensation paid under
sub-paragraph (a) is in excess of the amount of compensation payable
as a result of the revision aforesaid, such excess amount shall.. be
recovered from the person concerned as an arrear of land revenue.
But where the ariount of compensation paid under sub-pa;‘a%a'&h t(g)
401 106
revision aforesaija, the deficiencyishall be made good to the:person
concerned. ‘ - , (cont.)

B T e B I
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In the said Part, in paragraph 1, the word “ amount »” was substituted
for the word “ compensation”” during the period from 20th April 1972 to 26th
October 1978 by section 6 (i) of the Tamil Nadu Land Reforms (Fixaticn o-f
Ceiling on Land) Amendment Act, 1979 (Tamil Nadu Act 11 of 1979).

In the Table under the Explanation to paragraph 3 of the said Part, under the
heading *“‘Kanyakumari district”, after item (2) and the entries relating thereto, the
following item and the entries were inserted by section 3 (15) of the Tamil Nadu Land
. Reforms (Fixation of Ceiling on Land) Second Amendment Act, 1972 (Tamil.

i\g‘igu Act 20 of 1972), which was deemed to have come into force on the 1st March

2
i
k-
5
Ga
Eos
#
o
%

e

“{2-A) Wet land irrigated by other Government source J 6.62”,

Paragraph 4 of the said Part was renumbered as sub-paragraph (1) of that para-
graph and the following sub-paragraph (2) was added by section 4 (a) of the Tamil
Nadu Land Reforms (Fixation of Ceiling on Land) Fourth. Amendment Act, 1972
(Tami! Nadu Act 39 of 1972):—

R e A SR

“(23 In determining the normal gross produce of any land for purposes of sub-
paragraph (1), the return made under section 16 of the Tamil Nadu Agricultural
Income-tax Act, 1955 (Tamil Nadu Act V of 1955) in respect of that land shall be taken-
into account™,

In paragraph 6, in the opening poition, the werds “of comy. asation” were omitted
during the period from 20th April 1972 to 26th October 1978 by section 6 (ii) of the
Tamil Nadu Land Reforms (Fixation of Ceiling on Land) Amendment Act, 1979
(Tamil Nadu Act 11 of 1979). -

In the said paragraph, for item (iv), the following items werc substituted by section
4 (b) of the Tamil Nadu Land Reforms (Fixation cf Ceiling on Land) Fourth Amend-
ment Act, 1972 (Tamil Nadu Act 39 of 1972) :—

(i) for the next sum of Rs. 5,000 or any portion thereof of the net annual
income from the land, 9 times such sum or portion” ;

(v) for the next sum of Rs. 5,000 or any portion thereof of the net annual incox}nc
from the land, 8 times such sum or portion ;

{Qi} for the next sum of Rs, 5,000 or any portion therco!l of the net annual income
from the land, 7 times such sum or portion ;

{vii) for the nexst sum of Rs. 5,000 or any portior thereof of the net annual income.
from the land, 6 times such sum or portion ;

(\}iii‘) for the next sum of Rs, 5,000 or any portion thereof of the net annual
income from the land, 5 times such sum or portion ;

' (Sx) for the rext sum of Re 5000 or any portion thercol of the net annual income
from the land, 4 times such sum_or portion (cont,)
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(x) for the next sum of Rs. 5,000 o1 any portion thereof of the net annual imcome :
. ey e . e }

rom the land, 3 times such sum or portion ;

e

(xi) for the balance of the net annual income from the land, 2 times such balance.

" In paragraph 7, the words “machinery, plant, apparatus, wells, filter points QF b

yower lines” were substituted for the words “machinery; plant or apparatus™ by section;,
}(8) of the Tamil Nadu Land Reforms (Fixation of Ceiling on Land)Amendment Act;”
1971 (Tamil Nadu Act 41 of 1971). For the said paragraph 7 as so amehded, the.

ollowing paragraph 7 was substituted by section 4 (¢) of the Tamil Nadu Land -

Reforms (Fixation of Ceiling on Land) Fourth Amendment Act, 1972 (Tamil Nadu
Act 39 of 1972):—

*7 (a) The compensation payable for any building, machinery, plant, apparatus
vells, filter points or power lines acquired under this Act shall be the written down
ralue [determined in accordance with the provisions of the Income-tax Act, 1961
Central Act 43 of 1961)] of such building, machinery, plant, apparatus, wells, filter
yoints or power lines, on the date of the publication of the notification under sub-

ection (1) of section 18 ; ‘

(b) The compensation payable for any tree shall be the value of such teee on the
{ate of the publication of the notification under sub-section (1) of section 18”.

In the said paragraph 7 as so amended, for the word ‘“compensation’ in both
slaces where it occured the word “amount” was substituted during the period from
'0th April 1972 to 26th October 1978 by section 6 (iii) of the Tamil Nadu Land Re-
orms (Fixation of Ceiling on Land) Ameadment Act, 1979 (Tamil NMadu Act 11 of"

979). .

In paragraph 8, the words “The amount” were substituted for the words “The
.ompensation” and the words “as compensation” occurring in the same paragraph
vere omitted during the period from 20th April 1972 to 26th October 1978 by section
i (iv) of the Tamil Nadu Land Reforms (Fixation of Ceiling on Land) Amendmeat
\ct, 1979 (Tamil Nadu Act 11 of 1979).

In paragraph 9, in sub-paragraph (@), ths words “of compensation™ were
ymitted during the period from 20th April 1572 t0 26th October 1978 by section
i (v) (a)of the Tamil Nadu Land Reforms (Fixation of Ceiling on Land)
\mendmeni Act, 1979 (Tamil Nadu Act 11 of 1979) and the words and figures
‘made and effected, or deemed to be made and effected, under Chapter VII”
vere substitured for the Words and figures ““ander Chapter VII” by scction 10
»¢ the Tamll Nadu Land Reforms (Fixaiion of Ceiling on Land) Amendment
Act, 1965, (Tamil Nadu Act 10 of 1965). .

In sub-paragraph (b) of paragraph 9, the words ¢the Yamount were sub-
tituted for the words “‘the compensation’” and the words “of compensation’
wherever they occurred were omitted, during the period from 20th April 1972
0 26th October 1978 by section 6(v)(b) of the Tamil Nadu Land Reforms
'Fixation of Ceiling on Land) Amendment {Act, 1979 (Tami] Nadu Act 11 of

(979). ,
The present Parg I was substituted by section 7 (8) of the Tamil Nadu Land

Reforms (Fixation of Ceiling onLaad) Amendment Act, 1979 (Tamil Nadu
Act 11 of 1979), whlch was deemed to have come into force on the 27th October

1978-

§

§
£
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PArT 1I.
)
Land the revenue of which or portion thereof has been
assigned, :

Where the amount of land revenue or portion thereof -
in respect of any land acquired by the Government under
this Act has been ascigned in favour of any person, the
Government shall pay such person [xxx] twelve times the
difference between such amount of land revenue or portion
thereof and the proportionate quit-rent, jodi, kattu—
badi or other amount of like nature, if any, payable by
such persons to the Government,

SCHEDULE 1V
(See soction 54,)

1. The amount] payable to any tenar! under
section §4 shall be one-cighth of 3[the 2nnual valu: for
the lond calculaied in the monner spocificd in Part [ of
Schedule ITI]

2. Out of the *lamcunt referrcd to in paragreph 13,
three fourth shall be paid to the cultivating tenant
and one-fourth to the intermediary, if any.

1 The words “as5 compensation” were omitted by section
5(xii) of the Tamil Nadu Land Reforms (Fixation of Ceiling
on Land) Amendment Act, 1979 (Tamil Nadu Aci 11 of 1979),
which was deemed to have come into force on the 20th April
1972.

2 This word was substituted for the word ““ compensation by
saction 5 (xiii) (a) of the Tamil Nadu Land Reforms (Fixation of
Ceilingon Land) Amend ment Act, 1979 (Tamil Nadu Act 11 0f1979)
which was deemad to have come into force on the April 20th 1972,

3 This expression wos Substittltg‘fi tor the eapression ““the rair
rent  esleufate din the rwaner specified in paragrapa 4 of Part 1 of
Schedule IIL” by section 7(9) cf the Tamil Nadu Lend Reforms
(Fixation of Ceiling on Land) Amendmend  Act, 1979 (Tamit
Nadu Act 11 of 1979), which was deemed to have cime into fosce
on the 27th October 1976,

¢ This expression was sublstituted for the word *compen-
satior ™ Dy section § (xiiH) of 'the Tamil Nadu Land Reforms.
(Fixation of Ceilingonl.and) Amendment Aet, 1979 (Tami] Nadu
Act 11 of 1979), which was deemed  to have come Into force on.
the 70th april 1972,
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TAMIL NADU ACT No. 41 OF 1971 *

THE TAMIL NADU LAND REFORMS (FIXATION OF CEILING
ON LAND) AMENDMENT ACT, 1971,
> 8 [Received the assent of the President on the 22nd December
1971, first published in the Tamil Nadu Government
Gazette Extraordinary on the 27th December 1971
 (Pausa 6, 1893).]

An Act further to amend the Tamil Nadu Land Reforms
(Fixation of Ceiling on Land) Act, 1961.

Beit enacted by the Legislature of the Stete of Temil Nadu
in the Twenty-second Year of the Republic of India as
follows :—

1. (1) This Act may be called the Tamil Nadu Land Short title and
Reforms (Fixation of Ceiling on Land) Amendment commencement,
Act, 1971,

(2) It shall come into force on such date as the.State
Government may, by notifica ticn, specify.

2. In this Act, “ principal Act” mecans the Tamil Definition.
Nazdu Land Reforms (Fixation of Ceiling on Land) Act,
1961(Tamil Nadu Act 58 of 1961), as modified by the Tamil
Nadu Land Reforms (Reduction of Ceiling on Land) Act,

1970 (Tamil Nadu Act 17 of 1970). |

3. [The amendment made by this section has already been
incorporated in the principal Act, namely, the Tamdil
Nadu Land Reforms (Reduction of Ceiling on Land)Act,
1970 (Tamil Nadu Act 17 of 1970).]

4. Onand from the date of the commencement o1 this Apclition  of

Act,— the Sugar Fac-
(a) the Suger Factory Board and the Sugar Factory fﬁgysﬁng é I?;‘c‘?

Tribunal, constituted under the principal Act shell stand tcry T-ibunal,
abolished and any member of such Boaid or Tribunel
shall, with effect frem the said date, ccase to hold office as
such membcr ;
- (b) any application, reference or any proceeding,
pending before the seid Board or Tribunal on the said date
~shall abate ;
L (c) any permission granted, or order passed, or
decision given by the seid Boaerd or Triburalin respect of
any land shall be deemed to be of no effect and accordingly,
the provisions of the principal Act, 2s modified by this
Act, shall apply to such land.
*For S:;atemeng of Objects and Reasons, see Tamil Nadu

Government Gazette Extraordinary, dated the 24ih July 1951,
part IV~—Section 3, page 581. '

—
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TAMIL NADU ACT NO. 10 OF 1972.*

THE TAMIL NADU LAND REFORMS (FIXATION
OF CEILING ON LAND) AMENDMENT ACT, 1972.

[Received the assent of the President on the 27th April 1972,
first putlished in the Tamil Nadu Government Gazette
Extraordinary on the 29th April 1972 (Vaisakha
9, 1894)]. ‘

An Act further to amend the Tszil Nadu Land Reforms
(Fixation of Ceiling on Land) Act, 1961.

_ Beitenacted by the Legislature of the State of Tamil
Nadu in the Twenty-third Year of the Republic of India
as follows :(—

Short title, 1. This Act may be called the TarLail Nadu Land Reforms
(Fixation of Ceiling on Land) Amendment Act, 1972.

Chapter viil _ 2. The provisions of Chapter VIII of the Tamil Nadu
of Tamil Land Reforms (Fixation of Ceiling on Land) Act, 1961
Nadu Act 58 (Tamil Nadu Act 58 of 1961) (hereinafter referred to as the
of 1961 to be principal Act), as amended by this Act, are hereby made

made  per-
m‘nent' pCI' manel’lt.

3. [The amendment made by thislsection has already been
incorporated in the principal Act, namely, the Tamil Nadu
Land Reforms (Fixation of Ceiling on Land) Act, 1961
(Tamil Nadu Act 58 of 1961).]

* For Statement of Objects and Reasons, see 7Tamil Nadu
Government Gazette Extraordinary, dated the 28th March 1972,
Part IV-Section 3, Pages 55—56.
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TAMIL NADU ACT NO. 37 OF 1972.*

THE TAMIL NADU LAND REFORMS (FIXATION
OF CEILING ON LAND) THIRD AMENDMENT
ACT, 1972.

[Received the assent of the President on the 8th December
1972, first published in the Tamil Nadu Government
Gazette Exgraordinary on the 14th  December 1972
[Karthigai 30, Parithapi (2003—Tiruvalluvar Andu)]].

An Act further to amend the Tamil Nadu Land Reforms
(Fixation of Ceiling on Land) Act, 1961.

Be it enacted by the Legislature of the State of Tamil Nadu
in the Twenty-third Year of the Republic of India as
follows:—

Short title 1. (1) This Act may be called the Tamil Nadu Land
and com- Reforms (Fixation of Ceiling on Land) Third Amendment
mencement. Act, 1972,

(2) It shall be deemed to have cozLe into force on the
1st day of March 1972.

Definition. 2. In this Act, ¢ principal Act >* means the Tamil Nadu
Land Reforms (Fixation of Ceiling on Land) Act, 1961
(Tamil Nadu Act 58 of 1961), as subsequently modified.

3. [The amiendments made by this _g’ection have already
been incorporated in the principal Act, namely, the Tamil
Nadu Land Reforms (Fixation of Ceiling on Land) Act,1961
(Tamil Nadu Act 58 of 1961).]

Act to override 4. The provisions ot this Act shall have effect notwith-
Tamil Nadu Act standing anything inconsistent therewith contained in the
57 of 1961. Tamil Nadu Public Trusts (Regulation of Administration

of Agricultural Lands) Act, 1961 (Tamil Nadu Act 57 of

1961). '

* For Statement of Objects and Reasons, see Tamil Nadu
Government Gazette Extraordinary, dated the 3rd April 1972
Part 1V--Section 3, Pages 103—104.




.

1972: T.N. Act 39] Land Reforms (Fixation of Ceiling 193
on Land) Fourth Amendment

TAMIL NADU ACT NO. 39 OF 1972%,

THE TAMIL NADU LAND REFORMS (FIXATION
OF CEILING ON LAND) FOURTH AMENDMENT
ACT, 1972.

[Received the assent of the President on the 17th Decem-
ber 1972, first published in the Tamil Nadu Government
Gazette Extraordinary on the 2lst December 1972
(Margazhi 1, Parithapi (2003-Tiruvalluvar Andu)).]

An Act further to amend the Tamil Nadu Land Reforms
(Fixation of Ceiling on Land) Act, 1961.

B it enacted by the Legislature of the State of Tamil Nadu
Enl the Twenty-third Year of the Republic of India as
ollows :—

1. This Act may be called the Tamil Nadu Land Short title.
Reforms (Fixation of Ceiling on Land) Fourth Amend-
ment Act, 1972,

2. In this Act, “principal Act” means the Tamil Nadu pefinjtion,
Land Reforms (Fixation of Ceiling on Land) Act, 1961
(Tamil Nadu Act 58 of 1961), as subsequently modified,

3-5. [The amendments made by these sections have
already been incorporated in the principal Act, namely, the
Tamil Nadu Land Reforms (Fixation of Ceiling on Land)
Act, 1961 (Tamil Nadu Act 58 of 1961).]

6. Notwithstanding anything contained in this Act, Abolition of
on and from the date of the publication of this Act in existing Lant
the Tamil Nadu Government Gazette,— Board.

(a) the Land Board existing on that date shall stand
abolished and any member of such Board shall cease to
hold office as such member ;

(b) any application and any proceeding in respect
of any land used exclusively for dairy farming or livestock
breeding and pending before such Board on the said
date shall abate ;

(¢) any application and any proceeding in respect
of any land which is interspersed among plantations or is
contiguous to any plantation and pending before such
Board on the said date shall stand transferred to the

* For Statement of Objccts and Reasons, see Tamil Nadu
Government Gazette Extraordinary, dated the 12th August 1972,
Part IV—Section 3, Pages 261—264,
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Land Board constituted after the date of the publication
of this Act in the Tamil Nadu Government Gazette ;

(d) any permission granted, or order passed, or
decision given by the Land Board before the date of such
publication in respect of any land used exclusively for dairy
farming or livestock breeding shall be deemed to be of no
effect and accordingly the provisions of the principal Act,
as modified by this Act, shall apply to such land ;

(e) any permission granted, or order passed, or deci-
sion given by the Land Board before the date of such publi-
cation in respect of*any land which is interspersed among
plantaiions or is contiguous to any plantation shall be
deemed to have been granted, passed or given by the Land
Board constituted after the date of such publication.

7. Notwithstanding anything contai‘ned in any judg-
ment, decree or order of any court or other authority,
all acts done and proceedings taken by any officer or autho-
rity under the principal Act before the date of the publi-
cation of this Act in the Tamil Nadu Government Gazette,
on the basis that a person who had a right to enjoy the
land during his lifetime but had no power to alienate the
Jand was a limited owner under the principal Act shall,
for all purposes be deemed to be and to have always been
validly done or taken in accordance with law as if section
5 of this Act had been in force at all material times when
such acts or proceedings were done or taken.
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TAMIL NADU ACT NO. 10 of 1974.*

THE TAMIL NADU LAND REFORMS .
(FIXATION OF CEILING ON LAND)
FIFTH AMENDMENT ACT, 1972.

[Received the assent of the President on the 15th February
1974, first published in the Tamil Nadu Government
Gazette Extraordinary on the 28th February 1974
(Masi 16, Piramathisa (2005-Tiruvalluvar Andu)).]

An Act further to amend the Tamil Nadu Land
Reforms (Fixation of Ceiling on Land) Act, 1961.

BE it enacted by the Legislature of the State of Tamil Nadu
}n lthe Twenty-third Year of the Republic of India as
ollows :—

1. This Act may be called the Tamil Nadu Land Short title.
Reforms (Fixation of Ceiling on Land) Fifth Amend-
ment Act, 1972,

2. In this Act, “principal Act” means the Tamil Definition.
Nadu Land Reforms (Fixation of Ceiling on Land) Act,
1961 (Tamil Nadu Act 58 of 1961), as subsequently modi-
fied.

3. [The amendments made by this section have already
been incorporated in the principal Act, namely, the Tamil
Nadu Land Reforms (Fixation of Ceiling on Land) Act,
1961 (Tamil Nadu Act 58 of 1961).]

4. Notwithstanding anything contained in any judg- vajidation.
ment, decree or order of any court or other authority,
all acts done and proceedings taken by any officer or
authority under the principal Act, before the date of the
publication of this Act in.the Tamil Nadu Government
Gazette, on the basis that plantain trees did not fall within
“‘orchard” or “tope” as defined in clause (32) or (47)
respectively of section 3 of the principal Act, shall for all
purposes be deemed to be and to have always been validly
done or taken in accordance with law as if section 3 (1)
of this Act had been in force at all material times when
such acts or proceedings were done or taken.

®* For Staiement of Objects and Reasons, see Tamil  Nadu
Government Gazette Extraordinary, dated the 22nd August 1972,
Part IV—Section 3, Pages 435—436.
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TAMIL NADU ACT NO. 32 OF 1974.*

THE TAMIL NADU LAND REFORMS (FIXATION
OF CEILING ON LAND) SECOND
AMENDMENT ACT, 1974.

[Received the assent of the President on the 25th July 1974,
Jirst published in the Tamil Nadu Government Gazette
Extraordinary on the 1st August 1974 (Adi 16, Anantha

(2005—Tiruvalluvar Andu)).]

An Act further to amend the Tamil Nadu Land Reforms
(Fixation of Ceiling on Land) Act, 1961.

BEit enacted by the Legislature of the State of Tamil Nadu
in the Twenty-fifth Year of the Republic of India as

follows :—

1. This Act may be called the Tamil Nadu Land Short title.
Reforms (Fixation of Ceiling on Land ) Second Amend-
ment Act, 1974,

2. Inthis Act, * principal Act * means the Tamil Nadu Definition,
Land Reforms (Fixation of Ceiling on Land) Act, 1961
(Tamil Nadu Act 58 of 1961), as subsequently modified,

3. [Th. amendment made by this section has already been
incorporated in the principal Act, namely, the Tamil Nadu
Land Reforms (Fixation of Ceiling on Land) Act, 1961 (Tamil
Nadu Act 58 of 1961).]

4, [The amendment made by this section has already been
incorporated in the Tamil Nadu Land Reforms (Reduction of
Ceiling on Land) Act, 1970 (Tamil Nadu Act 17 of 1970).]

5. Notwithstanding anything contained in any judg- Validation.
ment, decree or order of any court or other authority, all
acts done and proceedings taken by any officer or authority
under the principal Act before the date of the publica-
tion of this Act in the Tamil Nadu Government Gazette
on the basis that any transfer or sub-division of land effect-

\ ed after the notified date and before the date of the publi-
| cation of the notification under sub-section (1) of section 18
was void shall, for all purposes be deemed to be and to
have always been validly done or taken in accordance
with law as if section 3 of this Act had been in force at all
material times when such acts or proceedings were done or

taken.

* For Statement of Objects and Reasons, see Tamil Nadu
Government Gazette Extraordinary, dated the 3rd April 1974,
Part 1IV-—Section 1, Pages 77—78.
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TAMIL NADU ACT NO. 25 'OF 1978.*

THE TAMIL NADU LAND REFORMS
(FIXATION OF CEILING ON LAND)
AMENDMENT ACT, 1978,

[Received the assent of the President on the 15th May 1978,
first published in the Tamil Nadu Government Gazette
Extraordinary on the 18th May 1978 ( Vaikasi 4,
Kalayukti (2009-Tiruvalluvar Andu)).] |

An Act further to amend the Tamil Nadqu Land
Reforms ( Fixation of Ceiling on Land ) Act, 1961.

BE it enacted by the Legislature of the State of Tamil
Nadu in the Twenty-ninth Year of the Republic of India
as follows:—

Short title. 1. This Act may be called the Tamil Nadu Land
Reforms (Fixation of Ceiling on Land) Amendment Act,
1978.

Declaration. 2. It is hereby declared that this Act is for giving effect
to the policy of the State towards securing the principles
laid down in Part IV, and in particular clauses (b) and
(¢) of article 39, and article 46 of the Constitution,

Definition. 3, In this Act, * principal Act” means the Tamil
Nadu Land Reforms (Fixation of Ceiling on Land) Act,
1961 (Tamil Nadu Act 58 of 1961), as subsequently
modified.

4. [The amendments made by this sictt‘on have alr!eady
been incorporated in the principal Act, namely, the Tamil
Nadu Land Reforms (Fixation of Ceiling on Land) Act,
1961 (Tamil Nadu Act 58 of 1961).} |

Certain provi- 5. (1) Notwithstanding anything contained in the
sions of Tamil Tamil Nadu Land Reforms(Fixation of Ceiling on Land)
Nadu Act7 of Sixth Amendment Act, 1972 (Tamil Nadu Act 7 of 1974)
,‘,2‘,, ‘:i(‘)f"ect. © (hereinafter in this section referred to as the 1972 Act)

or in any judgment, decree or order of any court or other

* For Statement of Objects and Reasons, see Tamil Nadu Govern-
ment Gazette Exuaordinary, dated the 28th March 1978, Part Iv—
Section 1, Page 238,
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authority, sub-section (2) of section 3 of the 1972 Act shall
b: omitted and shall be deemed always to have been
omitted and accordingly the modifications made to section
18 of the principal Act by the said sub-section (2),—

(@) shall be deemed never to have been made and
the provisions of the said section 18 of the principal Act
as they stoodprior to the said modificaticns shall continue
in force and shall be deemed always to have continued
in force ; and

(b) shall be deemed never to have had the effect
of vesting in the State Government, the surplus lands
specified in any notification published under sub-section
(1) of the said section 18 of the principal Act on or after
the 2nd May 1962 and before the date of publication of
this Act in the Tamil Nadu Government Gazette, from a
date earlier to the date of the publication of the notifi-
cation under the said sub-se ction (1) and shall be deemed
always to have had the effect of vesting in the State
Government such surplus lands, only with effect from
the date of the publication of such notification.

(2) Anything done or any action taken under the
principal Act in pursuance of the provisions of sub-
section (2) of section 3 of the 1972 Act, shall be re-opened
and determined in accordance with the provisions of the
principal Act, as modified by this Act.

6. Notwithstanding anything contained in any judg- vesting of
ment, decree, or order of any court or other authority,—~ certain surplus
lands and
(@) where before the date of publication of this Act Validation.
in the Tamil Nadu Government Gazette, a notification
under sub-section (1) of section 18 of the principal Act
has been published, the surplus land specified in such
notification shall be deemed to have vested in the State
Government, with effect from the date of such publication
only, and accordingly the provisions of the principal Act,
as modified by section 4 of this Act, shall for all pur-
poses apply and be deemed always to have been applied
in respect of such surplus lands so vested ;and

(b) all acts done and proceedings taken by any
officer or authority under the principal Act, on the basis
that compensation in respect of surplus lands referred
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to in clause (@) shall be payable only according to the
rates specified in Schedule III of the principal Act, as in
force on the date of publication of the said notification,
shall, for all purposes be deemed to be and to have always
been validly done or taken in accordance with law,
asif section 4 of this Act had been in force at all material
times when such acts or proceedings were done cr taken.
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TAMII, NADU ACT NO. 11 OF 1979.*

THE TAMIL NADU LAND REFORMS (FIXATION
OF CEILING ON LAN]?) AMENDMENT ACT,
979.

[Received the assent of the President on the 21st March 1979,
first published in theTamil Nadu Government Gazette
Extraordinary on the 22nd March 1979 (Panguni 8,
Kalayukti (2010—Tiruvalluvar Andu)).]

An Act further to amend the Tamil Nagu Land Reforms
(Fixation of Ceiling on Land) Act, 1961. :

Brit enacted by the Legislature of the State of Tamil Nadu
in the Thirtieth Year of the Republic of India as follows :—

1. (1) This Act may be cailed the Tamil Nadu Land ghort title

Reforms (Fixation of Ceiling on Land) Amendment Act, and com-
1979. mensement.

) It shall be deemed to have come into force on the
27th October 1978.

2. It is hereby declared that this Act is for giving effect Declaration.
to the policy ofthe State towards securing the princi-
ples laid down in Part IV, and in particular clauses (b)and
(o) of Article 39 and Article 46 of the Constitution.

3. Inthis Act ““principal Act” meansthe Tamil Nadu ﬁeﬁnition‘ :
Land Reforms (Fixation of Ceiling on Land) Act, 1961
(Tamil Nadu Act 58 of 1961), as subsequently modified.

4-7. [The amendments made by these sections have already
been incorporated in the principal Act, namely, the Tamil
Nadu Land Reforms (Fixation of Ceiling on Land) Act, 1961
(Tamil Nadu Act 58 0f 1961).] v
8. Notwithstanding anything contained inany judgment, validation.
decree or order of any court or other authority, all acts
done and proceedings taken by any officer or authority
under the principal Act before the 27th October 1978, on
the basis,—

(a) that “person > referred to in sub-section (1) of
section 50 of the principal Act shall include family ; or

I For Statement of Objects and Reasons, see Tamil Nadu
Government Gazette Extraordinary, dated the 16th February
1979, Part IV-Section 1, Pages 25-26.
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(0) that the amount payable under sub-section (1) of
the said section 50 in respect of any right, title or interest
in any land held by a family or deemed to be held by a
family under sub-section (2) of section 5 of the principal
Act, shall be determined in respect of the whole of such
right, title or interest of the family in such land as a unit,
whether such right, title or interest was held individually
or jointly by some or all of the members of that family,

shall, for all purposes be deemed to be, and to have always
been, validly done or taken in accordance with law, as if
section 4 of this Act had been in force at all material times
when such acts or proceedings were done or taken.

Saving. 9. Any proceeding taken or order passed under the
principal Act which has been disposed of between the 2nd
May 1962 and the 27th October 1978, contrary to the
provisions of the principal Act, as amended by section
4 of this Act, shall be reopened and disposed of in accor-

dance with the provisions of the principal Act as so
amended :

Provided that no such proceeding or order, shall be
reopened under this section after the expiry of a period of
five years from the 27th October 1978.

Repeal and _ 10. (1) The Tamil Nadu Land Reforms (Fixation of
saving. Ceiling cn Land) Second Amendment Ordinance, 1978
(Tamil Nadu Ordinance 14 of 1978), is hereby repealed.

) Notwithstanding such repeal, anything done or
any action taken under the principal Act, as amended by
the said Ordinance, shall be deemed to have been done
or taken under the corresponding provisions of the
principal Act as amended by this Act.

1
1
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TAMIL NADU ACT NO. 59 OF 1981.*

THE 1TAMIL NADU LAND REFORMS (FIXATION

(I)Fl CEILING ON LAND) AMENDMENT ACT,

98

[Received the assent of the President on the 19th ‘Septewber
1981, first publiched in the Tamil Nadu Government
QGazette Extraordinary on the 23rd September 1981
(Purattasi 7, Thunmathi—2012—Tiruvalluvar $4undu).]

An Act further to amend the Tamil Nadu Land Reforms
(szatzon of Ceiling on Land) Act, 1961.

BE it enacted by the Legislature of the State of Tamil
Neadu in the Thirty-second Year of the Repubhc«‘bﬁﬁlndna

as follows

1. (1) This Act may be called the Tamil Nadu® Laﬂd

“Reforms (Fixation of Ceiling on Land)'Amehdment Act,

1981,

(2) (a) The provisions of this “Act, ‘except claule
(@) of section 2, shall be deemed to have come *into: foroe
on the 30th .'une 1981, ‘

(b) Clause (a) of section 2 shall be deemed%&h&ve |

come into force on the 15th January 1972.

2. The Tamil Nadu Land Reforms (Fixation ot‘Geﬂi
on Land) Act, 1961 (Tamil Nadu Act 58 of 1961), as
sub]saequently modified, shall have effect as if, in sectlon
94-B,—

(@) in sub-section (1), for the words ““seven years "
the words “eight years” had been substxtuted :

(b) to sub-section (1), the following provxso had

been added, namely :—

“ Provided that where the said corpOratxon is of
opinion that any land held by it under any such contract
of tenancy, is no longer required Jor the purposes of
that corporation, then the said corporation may terminate
such contract of tenancy in respect of such land, and relea:e
such land to the landowner concerned.”. -

[

o *For Stgtement Dtl';i ObjeC;S and Rgaésogs, see. Tami] *'Nadu
ernment Gazette straordinary, ted 21st August”
Part IV~-Sectioa 1, pages 621-622. il
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3. (1) The: Tamil :Nadu Land Reforms (Fixation of Repeal and
Geiling on Land) Amendment Ordinance, 1981 (Tamil saving.
Nadu Ordinance: 8 of 1981), is hereby repealed.

(2). Notwithstanding such repeal, anything done or
any aotion taken under the principal Act, as amended by
the said Ordinance, shall be deemed to have been done
oxtaken nnder the corresponding provisions of the principal

*

Act, as amended by this Act.
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',An Act ,further to amend thé Tamil Nadu:Land Reforms--»j(li‘mat“

' BB it enacted by the Legtslatute of the State -of: Tamil Nadu ind

- (Tamil Nadu Act 58 of 1961), as subsequently modified.

agif, —

E S

The following Act of the Tamll Nadu chxslature rccewcd the

of Cetlmg on Land) Act, 1961 - ' ]

Thirty-sixth: ;¥ear of the -Republic of Incha_,\ as follows :—

1. Short tile—This Act may be called the Tamil Nadu Lawd
Reforms (Fixation of Ceiling on Land) Amendment Act, 1985.

2. Declaration—1It is- héreby declared -that this’ Act is for giving
effect to the policy of the State towards securing the principles lad
down in clauses (b} and (cj of Article 39 of the Constitution.

3. Definition.—In this Act, “ principal Act’”” means the Tami
Nadu Land Reforms (Fixation of Ceiling on Land) Act, 196

4. Tamil Nadu Act 58 of 1961, as suosequenily modified, 1o haw
effect subject to modifications.—The prmcxpal Act shall have effed

(1, in sub-sectton (3-C) of section 5, after the  expression]
“anything contained in this Act”, the expression “but subject ta
the provisions of section 37-B and secwen 73" had been inserted;

(2) after scctnon 37-A, the followmg section had been inserted,
aamely —

“37-B. Public trust or educational institution to apply to
Government for permzvszon to hold or acqutre land for educatzon

il
h

W
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r- hospital purposes—(1} Notw 1thstanding anything ~contained in ‘
thxs Act, but subject to the provisions of sectlon 7’&——,- GE L R |

(a) if any public trust creatcd before the lst March 1972

desires to hold or acquire any land in excess of the cellmg area for
the purpose of, and in the case of any public trust created aftér the

on Ist March 1972, if such pubhc trust de51res to hold or acqulre any
land for the purpose of—

he (i) establishing any educational institution or hospital ; 5
or ' | '

y ( 11) expandmg any existing cducatlonal institution - .or
hospital by way of addition to, alteration of, or 1mprovement to, aty
educational institution or hospital, or

e (b) if any educational institution or hospital desires te

tid hold or acquire any land in excess of the. ceiling area for the pur-
pose of expanding the educational 1nst1tut10n or hospltal by way of
addition to, alteration of, or improvement to, the educational 1nst1tu- T

nil tion or hospital,

6! i - ERR
it shall make an application to the Government for permission to ||
hold or acquire such land. Every such application shall be in

ve writing and shall contain such particulars as may be prescribed.

st

Explanation.—In this section and in clause (iv-A) of section 73,
‘educational institution *means any college (including engineering or
medical or agricultural or veterinary college) or any school or other
cquivalent institution or any polytechnic institution.

(2) The Government may grant the permission whether i
prospectively or retrospectively for the whole or part of the land
specificd in the application subject to such conditions s they dcem
fit or refuse to grant such permission. The order granting such
permission shall contain the particulars of the land in  respect of
which such permission is granted.

1o

ral

5

|
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b ary .
¢y -.(3¥The Government. shall in- dccxdmg whether to grant or
5;; refuse the pcrmwsxon under sub- section (2), take into consideration rece
the followmg factors, namely — is h
: SRNYE lﬁ !
(a,) the purposes and objectives of the public trust or. edu-
i ca,tlong; mstltuuon or. hospital, as the case may. be; —
(B) whether the Tand is requlred for 1mmed1are use 0r use
in future and ! BE
o S , . ) Nad
T (@) such other particulars as may be prescribed. follc
;. ' " -(4) The Government may cancel the permission in respect ]
‘. of-any'land granted under this section -on the breach of any condi- Coll
tion specified by the Government.” ; 7
the -
. (3) in section 73, after clause (iv), the following clause had Act
the

,been ,nserted namely—— e A ; RN

"¢ “(iv-A) any land ‘in respect of which the Government have,
granted permission, to any .public trust or equcational institution or
hospxtal under section 37-B and such permission continues in force :

Pxovxded that such land shall be cxempt only so long as the
condmons, 1f any, spec1ﬁed by the Govcrnment are complied w1th 7%,

(By order of the Gowmor)

‘ S. - VADIVELU,
- Commissioner and Secretary to Government, -
Law Department.
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v €. followmg Act of the Tamll Nadu Legislative Assembly
’ ved the assent of - the President -on-the 18th December 1987

(inch
A Act further to amend the T amzl Nadu Land Reforms (szatzon of - colleg
-Ceiling on Land) Act, 1961. techn
‘.BE lt enacted by the Legislative Assembly of the  State of Tamil and t
adu in the Thlrty—elghth Year of the Republic of India as @& . I
ollows. . y
e _ 5 for th
: ' does :
i 1 ShOrt title and commencement—(l) This Act may be called oes
/the Tamll Nadu Land Reforms (Fixation of Ceiling on  Land)
Ameadment Act 1987 tivel
y
- substit
(2) It shall be dcemed to have come mto force on the 15th
July 1987 :
. _ . educa
e Declamtzon —Tt is hereby declared that this Act is for §@ omitle
givmg effect to the policy of the State towards securing the prmcxples
s lald down in clauses (b) and (c¢) of Article 39 of the Constitution.  educa
. (™
3 Deﬁmtzon —In this Act, «“ pnnmpal Act ” means the Tamil ¥
- Nadu Land Reforms (Fixation of Ceiling on Land) Act, 1961 §& (Fixal
‘(Tamll Nadu Act 58 of 1961), as subsequently modified. Nalci\jt
> 4 Tamzl Nadu Act 58 of 1961, as subsequent Y modified to have
o eﬂect sub]ect to mOdiﬁcatzons —The prmc1pa1 Act’ shall have effcct S act'co
L’-'as 1f _

- L

(1) in sectlon 37-B —

o (a) in the marginal heading, the words “or educational
o msututlon » had been omitted ; ;

. .(b) msub-sectlon (1),--‘» | |

PR (i) in clause (a), in sub-clause (it), the word er ”
occurnng at the eud had been omitted ;

3," L o (i) clause (b) had been omitted ; ) s
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Bhad been substituted, namely :—

Moes not include a dispensary. »

bction taken under
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(iii) for the Explanatzon the ﬂollewing Explanation

“ Explanation.—In this section,— = -y

(A) “educational institution” means any co]lege
§(including engineering or :
‘Jollege) or any school or other equivalent institution or any p01y~ :

medical or agricultural .or  veterinary

technic institution ;

(B) “hospital ” means any place for the receptlon o
§nd treatment of persons suffering from illness or injury and includes
gy maternity home, asylum, infirmary, lying-in-hospital or any place

for the reception and treatment of persons during convalescence, but

-

(¢) in sub-section (2), for the' words ‘ whether prospec-

ively or retrospectively ”, the word prospectlvely ” had
ubstituted ; ; J
(d) in sub-section (3), in clause (a), the words “or

kducaticnal institution or hospital, as the case may be” had been
bmitted ; S o hat

(2) in section 73, in clause (iv-A), tLc words “or

ducational institution or hospital > had been omitted.

5. Repeal and saving.-é—(l) The Tamil Nadu Land Reforms
dFixation of Ceiling on Land) Amendment Ordinance, 1987 (Tamil

Nadu Ogdinance 4 of 1987), is hereby repealed.
(2) Notwithstanding such repeal, anything done or .any
the principal Act, as amended by the said

Drdinance, shall be deemed to have been done or taken under the
rrincipal Act as amended by this Act.

(By order of the Governor.)

* S. VADIVELU,

o as e

been =

Commissioner and Secretary to ("overnment .

Law Department. d
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- Tho 1 following Act of the Tauil Nedu Legislativo _Asiembly
" - recelived ‘the assent of - the President:on the13th May 1988 and s
hereby pubhshed for- general mformmion e

ACT No, 4 Ffwss

M

An A\ct further t0 amend the Tamil Nadu Land Reforms (Fixation
- of Ceiling on Land) Act, 1961.

e " BE it enacted by, the Legislative Assembly of .the State of Tami
Ftlaldu in the Thirty-eighth Year of the Republic of India as
OllOWS (—

N * L, Short tifle—This Act may be-called the Tamil Nadu Land
& Roforms (Fixation of Ceiling on Land) Second Amendment Act,
g 1987.

3 2. Tamil Nadu Act 58 of 1961, as subsequently modified, to have.
effect subject to modifications. ——The Tamil Nadu Land Reforms
(Fixation of Ceiling on Landy Act, 1961 (Tamil Nadu Acy 58 of
1961), as subsequently modified, shall have effect as if—

(a) in sectmn 85, in swbsection (1), for tho words “two
- hundred rupees ”, the words “two thousand tupees” had been
substituted ;

(b) in section 86, for tle words * two hundred rupees”, the
words “two thousaad rupees” had been substituted ;

(c) in section 87, for the words “one thousamd rupees”, the
words “two theusamd rupeos” had beem substituted ;

pup) 1V-2 Ex. (196)—1 [ 15 ]
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e

(d) in section 88, tor the words “ one thousand rupees ”, the
words “two thousand rupees” had been substituted ;

(e) in section 89, for the words “one fhousand rupees”, the
words “two thousand rupees” had been substituted ;

(f) in section 90, for the words “five hundred rupees”, the
words “two thousand rupees” had been substituted ;

©@ in section 91, for the words *one thousand rupees , the
words . “two thousand rupees” had been substituted.

(By-order of the Governor)

P. JEYASINGH PETER,
Secretary to Government, Law Department.
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. Act 580f 1961

as subsequent-

tly modified (1) in section 77-C, after sub-section (5), tne following sub-section had been
to-have effect inserted, namely :— PR S :

subject to

modifications,

“(6) (@) In the event of the occurience of any Vacancy in the office of the
Chairman by reason of his death, resignation or otherwise, the Vice-Chairman
shall actas the Chairman until the date on which a new  Chairman, appointed in
accordance with the provisions of this Act to fill such vacancy, enters upon his

office.

; (b) When the Chairman is unable to discharge his functions owing to
absence, illness or any other. cause, the. Vice-Chairman shall discharge the func-
‘tions of the Chairman until the date on. which the -Chairman resumes his duties .”;

(2) in section 77-D, after sub-section (2), the following sub-section had been
inserted, namely :(—

“(2-A) The Chairmar, Vice-Chairman or other Member may, by notice in
writing under his hand addressed tothe Governor of the State, resign his office :

, Provided that the Chairman, Vice-Chairmian or other Member shall, unless
‘he is permitted by the Goverror of the State 1o relinquish his office sooner, con-
_tinue to hold office until the expiry of three months from the date of receipt
of such notice or until a person duly appointed as his successor enters upon hjs
office or until the expiry of his term of office, whichever is the earliest.”,

Validation. =~ 4. Anything done or any action or proceeding taken or any order made by the
' Vice-Chairman of the Tamil Nadu Land Reforms Special Appellate Tribural, under
, the principal Act, at any time on or after the 24th day of July 1991 and before
i the date of the publication of this Actin the Tamil Nadu Government Gazette,
shall, for all purposes, be deemed to be, and to have always been, validly done or taken
or made in accordarce with law, as if section 77-C of the principal Act as amended by
this Act, had been in force at all material times when such thing or action or order was
done or taken or made and shall not be liable to be questioned in any court of law.

. (By order ot the Governor)

M. MUNIRAMAN,
Secretary to Governmens, .
Law Departme-1.

The following Act of thic Tamil Nadu Legislative Assembly received the assent of
the President on the 12th August 1994 :nd is hereby published for gencral -
informatign:— = - - . L
ACT No. 47 OF 19%4. ‘
An Act further to ¢me1d the Tamil Nadu Land Reforins
(Fixation of Cciling on Land) Act, 1961.
B it enacted bythe Legislative Assembly of the State of Tamil Nadu in the
Forty-fifth Year of the Republic of India as follows :— :
Short title 1. (1) This Actmay be called the Tamil Nadu Land D2%rms (Fixation of
and - .. Ceiling on Land) Amerdment Act, 1994. .
‘commence- )
ment. (2) Clause (1) of section 3 shall be deemed to have ¢yme into force on
‘ the 24th day of July 1991. _
| "Definition. 2. In this Act, “principal Act™ means the Tamil Nadu Land Reforms (Fixation Tamil Nadv
of Ceiling on Land) Act,- 1961, as subsequently modified. Act 58 of
S 1961, -
Tamil Nadu 3. The principal Act shall have effect as if.—
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The following Act of the Tamil Nadu Legislative Assemtly received the assent
of the President on the 2nd May 1996 and is hereby published for general
information :—

ACT No. 11 OF 1996.

An Act further to amend the Tamil Nadu Land Reforms (Fixation of Ceiling on Land)
Act, 1961.

Br it cnacted by the Legislative Assembly of the State of Tamil Nadu in the'
Forty-fifth Year of the Republic of India as follows:—

1. This Act may be called the Tamil Nadu Land Reforms (Fixation of Ceiling short tite.
on Land) Second Amendment Act, 1994,

2. It'is hereby declared that this Act is for giving effect to the policy of the State

towards- securing the principles laid down in clauses (b) and.(c) of Article 39 of the Declaration.

Constitution.
Tamil Nadu Act 3. In this Act, “principal Act” means the Tamil Nadu Land Reforms (leatlon Definition.
58 of 19€1. of Ceiling on Land) Act, 1961, as subsequently modified.

4. The principal Act shall, on and from the ¢ th day of April 1960, have cffect, Tami) Nado
as if, section 22 had been renumbered as sub-section (1) of that sectivn and after 58 of 1964

opb-szoU o (1) a8 50 renumheed the following sub-wcwion 2zl been zdded, namely :— ~
»

et 1o

subj to

modificatio

*(2) Fo. the purpose of sub-section (1), if any transfer or partition has the
effect of reducir z the extent of surplusland in excess of the ceiling area, such transfer

or partition, whether bongfide or pot, shall be copstrued as defeating tbc provisions
of 'L‘l Act, ”.

A Group IV.. Ex. 224—1 A7 -
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Validatiow. 5. Notwithstanding anything contained in any law for the time tcing in force
or in any judgement, decree or order of any court or other authority, all acts
done or proceedings taken in respect of cases falling under section Z2 of the priicipal
Act by the authorized officer before the date of the publication of this Act in the
Tamil Nadu Government Gazerte, which are in conformity with the provisions of
section 22 of the principal Act, as amended by sectitn 4 of this Act. shall, for all
purposes be deemed 10 be, and to have always been, validy done or taken 1n
accordance with law; as if sesticr 22 of the principal Act as amended by section 4
of this Act had been in force at all material tines whew such acis or proceedings
were dnne of laken

R;,,{j,‘};“gag’; 6. Notwithstanding anything contained in any law for ti: tinae being 1n torce
: or in any judgement, decree or order of any court or other authority, but subject
to the provisions of section 21-A of the principal Act, any procecding taken or order
passed under the principal Act which has been disposed of before the date of the
publication of this Act in the Tamil Nadu Government Gazette, contrary to the
provisions of section 22 of the principal Act, as amended by section 4 of this Act,
shall be reopened and disposed of in accordance with the provisions of section 22
of the principal Act as so amended :

Provided that no such proceeding or order shall be reopened u-.der this section
after the expiry of a period of five years from the date of the publication of this Av:
in the Tamil Nadu Government Gazette:

ZiProvided further that no such proceeding or order shall be reopencd  wiless
the person affected has had a reasonable opportunity of being heard.

{Bv order of the Governoi)

8, MUNIRAMAI,
Secretary to Government,
Law Department. i‘

et e

T

PoliN1i Dy avxy PUBLISHED BY THEY DIRECIOR OF 81 . YSERY AND PRINT S G, MADRAS
ON BEHALF OF THFE GOVERNMENT OF TAMIL NADU. B




IENT. OF TAMIL NADU Registared o. M4, |

L gy e
(Price™ o745 Pares

TAMIL NADU L
GOVERNMENT GAZETTE
EXTRAORD!NARY PUBLISHED BY ALTHORITY

e S e T

CHRENNAI, TUESDAY, NOVEMBER 3, 1698
Aippasi 18, Vekuthapiya, Thiruvalluvar Aandu—202¢

 am——

Part IV == Section 2 |

Tamil Nadu Acts and Ordinances. e

g

The following Act of the Tamil Nadu Legislative Assembly regeived the assent ! i
of tlic President on the 27th October 1998 and s hercby published for general ’
information :~

Act No. 36 or 1998
 An Act further to amend the Tamil Nadx Lond Reforms (Fixation of Ceiling
on Land) Act, 1961.

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Forty-ninth year of the Republic of India as follows :—

1. This Act may be called the Tamil Nadu Land Reforms (Fixation of Ceiling Short title,
on Land) Amendment Act, 1998.

2. Tt is hereby declared that this Act is for giving effect to the olicy of the Declaration.
State towards securing the principles faid down in clauses (5 and (¢) of Article
39 of the Constitution.

3. The Tamil Nadu Land Reforms (Fixation of Ceiling on Land) Act, 1961, Tamil Nadu Act

as subsequently modified, shall have effect, as if,— 58 of 1961, as
subsequently
modified, to
have effect
(@) in section 7, after the proviso, the following Explanction had been udded,  subject to
namely :(— modification.

“« Explunation.—Notwithstanding anything containad in this Act, for the purpose
of this proviso, “acre” means ordinary acre.’’.
() in section 62, after the fourth proviso, the following Explanation had
_ been added, namely i~ :
. * Explunation.— Noiwithstanding anything contained in this Act, for the purpose
of the third proviso *acre’ means ordinary acre,”.

(By order of the Governor.)

,, A. K. RAJAN,

Secretary to Goyernment,
Law Departincitt.

VAND PUBLISHED BY THE DIRECTOR OF STATIONERY AND PRINTING, CHENNAI ON BEHALF
: OF THE GOVERNMENT OF TAMIL NADU
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The following Act of the Tamil Nadu Legislative Assembly recci.2d the assent

of the President on the 18th March 1999 and is hereby published for general
information —

ACT No. 7 OF 1999.

An Act further  to amend the Tamil Nadu Land Reforms (Fixation of Ceiling
. on Land) Act, 1961.

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the Forty-
ninth Year of the Republic of Jndia as follows :—

1. (1) This Act may be called the Tamil Nadu Land Reforms (Fixation of Short title and
Ceiling on Land) Third Amendment Act, 1998. ' commyncement,

[

(2) It shall come into force at once.

—

§ | 2. The Tamil Nadu Land Reforms (Fixation of Ceiling on Land) Act, 1961, Tamil Nadu
1 i‘:':dsls]gdu as subsequently modified, shall have effect, as if in section 108,— Act S8 of 1961,

1961 : as subsequently
’ (a) in clause (a), for the words *“twenty-five repees”, tlc words “one hundred modified, to
rupees” had been substituted ; ’;:vb;e:{,te:‘

(b) in clause (), for the words ‘‘five rupees”, the words “‘one hundred rupees”  modifications
had been substituted ; .

sy o
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( ¢) in clause (¢), for the words *‘twenty-five ru pees”, the werds “ont hundred
rupces” had been substituted

(d) for clause (d), the followir g clause had been substityted, namely *—

§ *(d) any applica’icr for revision by viv. Land “ommissioner under section
é 82 Sha“ be one }\n-,!rpd ‘-"Pr(q’ .

(e) in clause (¢), for the words*‘ten rupees”, the words “‘one hundred rupees”
had been substituted.

e oo

(By order of the Governor)

.
e s

PRINTED AND PUBLISHED BY THE DIRECTOR OF STATIONERY AND PRINT]NG C'HENNAI ON
OF THE GOVERNMENT OF TAMIL NADU.
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The following Actof the Tamil Nadu Legislative Assembly received the assent ofthe
President on the 1st July 2003 and is hereby published for general information:-— )
3 ACT No. 26 OF 2003.
An Act further to amend the Tamil Nadu Land Reforms (Fixation of Ceiling on Land)
Act, 1961,
BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the F ifty-fourth
Year of the Republic of India as follows:—
. (1) This Act may be called the Tamil Nadu Land Reforms (Fixation of Ceilingon  Short title and
Land) Amendment and Special Provisions Act, 2003. commence- .. .
ment.
(2) It shall come into force at once.
‘; il Nadu 2. In the Tamil Nadu Land Reforms (Fixation of Ceiling on Land) Act, 1961  Amendmentto .
F Act 58 of (hereinafter referred to as. the principal Act),— © - sections3, 13,
1961, 14 and 34.
(a) in section 3, clause (39-A) shall be omitted;
b m section 13, in sub-section (1), in clause (i) the words “or the Specnal
Appeliate Tribunal” shall be omitted; :
(¢) insection 14, insub- sectlon(l), the words “or the Special Appellate Tribunal™
shall be omitted; : .
) (d) in section 34, for the expression “Subject to the provisions of section 83,
the decision” the expression “The decision” shall be substituted.
3. .Chapter X-A of the principal Act shall be omitted. Omissionof
e ‘ Chapter X-A.
4. In section 79 of the principal Act, including marginal heading, for the words Amendment of
“Special Appellate Tribunal”, wherever they occur the words “High Court™ shall be section 79.
substituted. . - Co
k? . L . . L Substitutionof .
- 5. For section 83 of the principal Act, the following section shall be substituted, section 83,
namely:— o
5 “83.  Revision by High Court.—Subject to the provisions of section 79, every Land
Tribunal shall be deemed to be a Court subordinate to the High Court for the purposes of
section 115 of the Code of Civil Procedure, 1908 (Central Act V of 1908) and its orders
shall be liable to revision by the High Court under the provisions of that section.”.
6. Insection 84 of the principal Acl. for the words “Special Appellate Trbunal™ lhc" Amendment of
words “High Court” shall be substituted. | sectionB4.
7. Insection 105 of the principal Act, the words “Special Appellate Tribunal” shall  Amendmentof
be omitted. section 105.
8. Aftersection 106 of the principal Act, the following section 107 shall te inserted,  Insertion of
new section

namely :—

“107. Bar of Jurisdiction of Civil Courts.~-Except as otherwise provided in this Act,
no civil court shall have jurisdiction to decide or deal with any question which is by or

under this Act required to be decided or dealt with by the authorised officer, Land Board, '

the Land Commissioner, the Land Tribunal or other authority.”.

9. In section 108 of the principal Act. in clauses (¢) and (¢), for the words “Special
Appellate Tribunal”, the words “High Court” shall be substituted.

C,‘\'P)N -2 Bx(ve3)~-2

(ree

,D"P\ TNy K. l’)()V) ]

107.

Amendment of
section 108,

%
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Trunsfer of
spending
;proceedings in
ithe Special
" Appellate

Tribunal o
the High
Court.

10.(1) All cases \Zonncctcd with the land reforms dealt with under the principal Act
and pending in the Special Appellate Tribunal immediately before the date of
commencement of this Act as would have been within the jurisdiction of the High Court,
if the causes of action on which such proceedings are based had arisen after the said date

of commencement, shall stand transferred to the High Court with effect from the date of -

the commencement o1 this Act.
(2) Al cases,—

(n) connected with the validity of any order granting exemption under
sub-section (1) of szction 21 of the repealed Tamil Nadu Urban Land (Ceiling and
Regulation) Act, 1978 (hereafierreferred toas 1978 Act) and any action taken thereunder,
as referred to in clause (b) of sub-section (1) of section 3 of the Tamil Nadu Urban Land
(Ceiling and Regulasion) Repeal Act, 1999 (hereafter referred to as 1999 Act); and

(M relating tosections 12, 13, 14,15, 15-Band 160l the 1978 Act inso faras
such proceedings are relatable to the land, possession of which has been taken over by the State
Government or any person duly authorised by the State Government in this behalf or by the
Competent Authority, as reterred to in the proviso to section 4 of the 1999 Act, and pending in the
Special Appellate Tribunal immediately before the date of commencementof this Actas would have
been within the jurisdiction of the High Court, if the causes of action on which such proceedings
are based had arisen after the said date of commencement, shall stand transferred to the High Court
with effect from the date of the commencement of this Act.

(By order of the Governor)

A.KRISHNANKUTTY NAIR,
Secretary to Government,
Law Department.

Tamil Nadu Aa

Tamil Nadu Act

© 24001978

20 0 1999.
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The following Act of the Tamil Nadu Legislative Assembly received the assent of the

President on the 6th June 2010 and is hereby published for general information:—

ACT No. 23 OF 2010.

An Act further to amend the Tamil Nadu Land Reforms

(Fixation of Ceiling on Land) Act, 1961.

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fifty-ninth

Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Land Reforms (Fixation of Ceiling  Short title and

on Land) Amendment Act, 2008. commence-

ment.

(2) (a) Section 3 shall be deemed to have come into force on the 1st day of
March 1972.

(b) Section 4 shall be deemed to have come into force on the 15th day of
July 1987.

It is hereby declared that this Act is for giving effect to the policy of the State  Declaration.

towards securing the principles laid down in clauses (b) and (c) of Article 39 of the

Constitution.

Tamil Nadu

In section 37-A of the Tamil Nadu Land Reforms (Fixation of Ceiling on Land)  Amendment of

Act Act, 1961 (hereinafter referred to as the principal Act), for sub-section (1) excluding the section 37-A.
58 of 1961. Explanation thereunder, the following sub-section shall be substituted, namely:—

“(1) If any industrial or commercial undertaking desires to acquire any land

in excess of the ceiling area or desires to hold land acquired in excess of the ceiling
area, it shall make an application to the Government for permission to acquire such land
or for permission to hold such acquired land as the case may be. Every such application
shall be in writing and contain such particulars as may be prescribed:

Provided that an application for permission to hold such acquired land shall be

made within such period as may be prescribed.”.

IV-2 Ex. (174)

[91]
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Amendment of 4. In section 37-B of the principal Act, for sub-section (1) excluding the Explanation
section 37-B.  thereunder, the following sub-section shall be substituted, namely:—

“(1) Notwithstanding anything contained in this Act, but subject to the provisions
of section 73,—

(a) if any public trust created before the 1st March 1972 desires to acquire
any land in excess of the ceiling area or desires to hold land acquired in excess of
the ceiling area; and

(b) if any public trust created after the 1st March 1972 desires to acquire
any land or desires to hold land acquired, for the purpose of,—

(i) establishing any educational institution or hospital; or

(i) expanding any existing educational institution or hospital by way of
addition to, alteration of, or improvement to, any educational institution or hospital,

it shall make an application to the Government, for permission to acquire such land
or for permission to hold such acquired land, as the case may be. Every such application
shall be in writing and shall contain such particulars as may be prescribed:

Provided that an application for permission to hold such acquired land shall be made
within such period as may be prescribed.”.

Validation 5. Notwithstanding anything contained in the principal Act, or in any judgment, decree
or order of any court or other authority, every application made by any industrial or
commercial undertaking or public trust and every permission granted by the Government
under section 37-A or 37-B of the principal Act, before the date of publication of the
Tamil Nadu Land Reforms (Fixation of Ceiling on Land) Amendment Act, 2008 in the
Tamil Nadu Government Gazette shall be as valid and effective as if the said sections
37-A and 37-B as amended by the Tamil Nadu Land Reforms (Fixation of Ceiling on
Land) Amendment Act, 2008 had been in force at all material times and the said application
and permission had been made and granted thereunder.

(By order of the Governor)

S. DHEENADHAYALAN,
Secretary to Government,
Law Department.

PRINTED AND PUBLISHED BY THE DIRECTOR OF STATIONERY AND PRINTING, CHENNAI
ON BEHALF OF THE GOVERNMENT OF TAMIL NADU
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The following Act of the Tamil Nadu Legislative Assembly received the
assent of the Governor on the 12th July 2018 and is hereby published
for general information:—
ACT No. 24 OF 2018.
An Act further to amend the Tamil Nadu Land Reforms
(Fixation of Ceiling on Land) Act, 1961.
Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Sixty-ninth Year of the Republic of India as follows:—
1. (1) This Act may be called the Tamil Nadu Land Reforms (Fixation of Short title and
Ceiling on Land) Amendment Act, 2018. commencement.

Tamil Nadu Act 58 of
1961.

(2) It shall come into force on such date as the State Government
may, by notification, appoint.

2. In section 3 of the Tamil Nadu Land Reforms (Fixation of Ceiling on
Land) Act, 1961 (hereinafter referred to as the principal Act), after clause 21,
the following clause shall be inserted, namely:—

“(21-A) “investment” means the investment as defined in the Tamil Nadu
Industrial Policy, from time to time;”.

3. In section 5 of the principal Act, in sub-section (1),—

(1) in clause (a), for the expression “sub-sections (3-A), (3-B),
(3-C), (4) and (5)", the expression “clause (e), sub-sections (3-A), (3-B),
(3-C), (4) and (5)” shall be substituted;

(2) after clause (d), the following clause shall be added, namely:—

“(e) the ceiling area in the case of every industrial or commercial
undertaking, which invests more than twenty crores of rupees, shall be thirty
standard acres:

Provided that such land shall be dry land and the industrial or commercial
undertaking shall utilise the land for industrial or commercial purposes within
such period as may be prescribed and shall continue to use the said land for
industrial or commercial purpose.”.

(By Order of the Governor)

S.S. POOVALINGAM,
Secretary to Government,
Law Department.

Amendment of
section 3.

Amendment of
section 5.
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Short title and
commencement.

Amendment to
section 3(14).

The following Act of the Tamil Nadu Legislative Assembly received the
assent of the Governor on the 11th July 2024 and is hereby published
for general information:—

ACT No. 34 OF 2024.

An Act further to amend the Tamil Nadu Land Reforms (Fixation of
Ceiling on Land) Act, 1961.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu
in the Seventy-fifth Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Land Reforms (Fixation
of Ceiling on Land) Amendment Act, 2024.

(2) It shall come into force at once.

2. In section 3 of the Tamil Nadu Land Reforms (Fixation of Ceiling
on Land) Act, 1961 (hereinafter referred to as ‘the principal Act’), in clause
(14)1_

(1) in sub-clause (i), for the expression “minor sons and unmarried
daughters,”, the expression “minor children”, shall be substituted;

(2) in sub-clause (ii), for the expression “minor grandsons and
unmarried grand-daughters”, the expression “minor grand-children” shall
be substituted.

(By order of the Governor)

Tamil Nadu Act
58 of 1961.

S. GEORGE ALEXANDER,

Secretary to Government,

Law Department.
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